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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL |
-PRINCIPAL BENCH AT NEW DELHI

OA No. 470 of 2023

Public Action Committee and Ors. ...Applicants

" Versus

State of Punjab and Ors. - ...Respondents

Reply 6n behalf of reSpondeht no.é to the petition filed .

by the applicants

RESPECTFULLY SHOWETH: -

PRELIMINARY OBJECTIONS: -

1.

That the present petition is not maintahinable as the applicants have no
locus to file the same and they just want fo harass the answering
respondent by filing frivolous 'complaints and petitions which are
nothing but an abuse of process of law.

That the presenit petition has been filed on the behest of the applircant
'no.6 who also has a factory in thé vicinity just want to harass the

answering respondent for some ulterior motives known to the

~ applicant only.

That further the applicants have also concealed various material facts
from this Hon'ble Court and for that the present petition déserves_ to

be dismissed.

PRELIMINARY SUBMISSIONS: -

1.

That briefly stated, the answering respondeht was established in the

year 1996 and was engaged in procuring the dyes in powder form from

~ the units manufacturing dye and dye intermediate for carrying out

mixing and blending process of pure form of the dyes to get
standardised dyes of the desirable purity, which was/is needed by the

textile units. The firm is registered with the Registrar of Firms and

X
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Societies in the name of AMAR COLCR CHEM (INDIA). A copy of the
Form-A showing the registration of the firm is attached herewith as
ANNEXURE R-1. |
That before countering the allegations raised 'agzvainst fhe answering
respondent? the ansWering respondent would like to explain the
process of working which includes :purchase of the basic dyes from
diffefent subpliefs and to the standérdise the same as per the market
- requirement. The major products manufactured by the answering
respondent includes Auramine Yellow Dyes and Malachite Green Dye.
In the unittof the answering respondent, én order to manufacture
Auramine Yellow with the strength of‘ 30%, the process involves of
mixing the basic yellow colour and glycerin and then stirred and
steamed at a particular temperature. No evaporation of the material in
the environment is being made.' After presenténg the same, the
material is transferred to the storage tanks. Subsequently the material
is packed after following the set procedure. Same is the procedure for
manufacturing of OIL GREEN Dye. The detailed process of
manufacturing along with the process charts is attached herewith.as
ANNEXURE R-2. |

That it is apposite to state herein that during the standardisation,
neither any evaporation of the material takes place nor any water
effluent is being discharged. Still, on the asking of the Punjab Pollution
Control Board, the answering respondent had installed an E'I"P to treat
the untreated effluent from the Ind ustry, if any. The same had already
beeh informed to the Board vide Iettér dated 14'.1 0.2021, copy of
which is attached herewith as ANNEXURE R-3. Although, the same
was not even required but still,,thé answering réé—pondent had set up
thé ETP. So much so, the answering respondent is hereby plac_ing on
recbrd the Féasibility Report on Water Pollution Control Measures
made by Universal Enviro Engineers, Fatehgarh Churian Road,

Muradpura, Amritsar, whereby, it has been certified that the ETP

e
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installed at the Industry of the answering réspondent ié as per the
norms of the Punjab Pollution antrol Board (PPCB). Copy of the
Feasibility report along with the certificate dated 03.06.2021 is
attached herewith as ANNEXURE R-4.

FALSE COMPLAINTS AND REGULAR COMPLIANCES BY THE
APPELLANT- That the answering respondent unit héd been a regular
victim of the harassment by appellants who are‘ré_peatedly filing false
complaints against the answering respondent. Such complaints have
been found to be false on various occasion. For illustration, attention
of this Hon'ble Tribunal is invited to page 63 of paper book which are
proceedings recorded by PPCB on 03.01.2022 wherein Iappel'lant
complained that answering respohdent is still continuing operations in
the'L.Jnit inspite of closure order. Accordingly, on 02.01.2022 visit was
conducted and it was found that unit was closed and there is no
operations. Complaint was thus found to be false.

That first appeal was preferred by the answering respondent Industry
against the order dated 10.01.2022 wherein the PPCB had issued an
order of sealing of the plant aldng with the DG Sets of the answering
respondent Industry and further the renewal of consent to operate, .had
been illegally declined by the Respondent No. 4 Board. The said
appeal was disposed of by the Ld. Secretary on 06.05.2022 and had
held that the action of the Boérd by relying upon the alleged report
which was prepared by the Department of Chemistry, Guru Nanak Dev
University, Amritsar pertained to Gefmany and it did not have any
applicability to India. Further, it had béen clarified that the chemical
being produced by the answering respondent lnduétry, is not banned
~ inIndia as alleged in the order dated 10.01.2022 and the order dated
10.01.2022 was set aside. A copy ‘of the disposal order of the first
appeal dated 06.05.2022 is ANNEXURE R-5. |

That thereafter again: the conéent to operate was revoked by fhe

PPCB unilaterally on 08.07.2022, against which the answering
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respbndent had approached the Ld. Secretary and filed an appeal
which was again diSpoéed of on 18.08.2022 whéfeby liberty was given
to the answering respondent to make necessary compliances and
thereafter apply for fresh consent under the Water (Prevention &
Control of 'Péllution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1951. Pursuant to the said order, the answering
respondent had undertaken all the necessary compliances and had
| submitted an application in this regard for obtaining the consent to
operate online on the online Portal on 29.08.2022.
That the above said applicatidn to obtain consent was returned on
05.09.2022 along with scrutiny details wherein éertain clarification had
been sought by the Respondent Board from the ariswerihg respondent
which is duly reflected on the Portal under the Head-Scrutiny details.
The answering respondent theréafter immediately made all the
compliances and again submitted a fresh applicaﬁon ;o obtain the
consent to operate on 15.09.2022. However, despite submitting a
detailed compliance relpor‘t along with the application form, the PPCB,
in an unreasonable manner, ha‘d returned the same on 26.09.2022 by
simplicitor stating that tHe attachments alongl with the applications
being corrupt files, could not be downioaded and.therefore, the same
was returned to resubmit the same.
That the above said action Qf thé Board was though uncalled,for,
hoWever, in order to run the _Industry, the answering respondent had
no other option, but to again, on 08.10.2022, submit a fresh detailed
appﬁcation for obtaining consent to operate élong with all the defai_led
compliance report reflecting that all the cdmpliances [clarifications
which have been sought from the answering respondent Industry,
have been duly met with.
That it is pertinent to mention herei‘n that the Board did not consider
the said abplication, however, on 12.10.2022, the Board, while

overreaching the procedure, had issued directions U/s 33 (A) of the
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Water Act and U/s 31 (A) of the Air Act, thereby ordering the seeling

of the entire plant and machinery along with the DG sets of the

. Industry. A copy of the letter dated 12 10.2022 is attached herew:th as

ANNEXURE R-6. The only reason mentioned therein was that since

the industry is operating without valid coneents and further regular

- complaints are being received against the Industry and the compliance

for disconnection of the electricity connectlon by the PSPCL pursuant
to the alleged d|rect|ons issued on 30.08.2022 is pendlng Pursuant to
the same, on 13.10.2022, the Board had partially sealed the Unit.

That challenglng the same the answering respondent had yet again
approached the Ld. Authority-Cum-Principal Secretary, Department of
Science, Technology & Environment, Punjab Civil Secretariat,
Chandigarh by filing appeal No.20/SLO/AA/2022 titled as Amar Colour
Chem India Versus PPCB. The said appeal was disposed of on
16.11.2022. While disposing of the said appeal, the Ld. Authority had
alfowed the industrial Unit of the answering respondent to operate
subject to certain conditions which are mentioned at Sub Clause (a) to
(h) of para no.8 of the order dated 16.11.2022. For ready reference,

the said conditions are reproduced hereinbelow: -

‘8. In view of the above recorded facts and the undertaking
given by the Counsel with the consent of th_e appellant, | hereby

allow the operation of the industrial unit subject to the following

conditions that;

a) | The appellant shall connect all the 8 vessels of the
industrial unit with the air pollution control system within six
months from today.

'b)  During the peried of six months, the appellant shall use only
trNo vessels for industrial process and purposes which are
connected to the air poliution control system and the
remaining six vessels shall only be used for stering the raw

material (it would however be ensured that such storage
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should not lead to any pollution) and shall not be used for
any purpose which leads to any sort of pollution or any sort
of emission generation. ,'

- ©)  The effluent treatment plant with treatment material/culture
and component shall be made operational.

d) The appellant may connect vessels to the air device in a
block wise manner but all six vessels must be connected
within 6 months. |

e) The appellant shall only put into use the biock-wise vessels
to industrial use with prior consent of the Board which have
been connécted with the air pollution control system.

f)  The orders dated 21.02.2022 and 06.05.2022 earlier
passed by the Appellate Authority in the appeal case filed
by the appellant with regard to restrictions impoéed in the
-case shall also remain operative.

'9) The industry shall take extra care and adequate
precautions. to avert any kind if incident which may cause
poliution. |

h)  The industry would follow all relevant guidelines issued by
PPCB from time to time.

A copy of the order dated 16.11.2022 is al;eady attached with the
petition as Annexure P-13. |

That the only conditions which were levied, weré for connecting the
vessels of the Unit with the air pollution system and that too; in a
phased manner, as | described therein. Still further, the other
compliances were ordered to be made which were being made by the
answering respondent industry as per the order in stricto sensu.
HoWever, ﬁrstiy, as per the order, the Unit of the answering respondent
was never opened within the 5 working days from the issuance of the
order. Rather, instead of opening the Unit or desealing the entire blant

and machinery, the Board servéd‘ the impugned letter dated
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18.11.2022 upon the answering respondent vide which, in an illegal
and arbitrary manner, they have levelied an environmental

compensation amounting to Rs.8,37,500/- upon the answering

- respondent Unit for a period of 23.08.2022 till 28.10.2022. A copy of

the letter is attached herewith as ANNEXURE R.7.

That thereafter, it is only on 25.11.2022 that the Board had opened the
Unit of the answering respondent and a report was prepared by the
officers of the Respondent Board dated 25.11.2022. Still further, on
the same day i.e., on 25.11.2022, the Board, vide its letter bearing

Endorsement No.3770 dated 25.11 .2022 had issued directibns to the

~ Punjab State Power Corporation - Limited for restoration of the

elegtricity connection for 6 months with immediate effect.

That challenging the ' notice dated 1 8.11.2022, wherein the
environmental compensation of Rs.8,37,500/- has been levied, the
answering respondent filed an appeal - bearing Appeal
no.01 /SLO/AA/2023. The same is pending for orders.

That moreover, the Board had yet again revoked the consent granted
to the answering respondent vide its order dated 09.03.2023.
Aggrieved against the same, the answering respondent again
appfoached the Ld. AUthority-Cum-PriﬁcipaI Secretary, Department of
Science, Technology. & En\)ironment, Punjab Civil Secretariat,
Chandigarh by' way of filing Appeal no.12/SLO/AA/2023, which vide
order dated 31.05.2023 while observing the fact that the answering
respondent héd been complying with the environmental norms and

conditions imbosed upon it, directed the answering: respondent to

apply fresh for obtaining consent and also directed t_he Senior

Environmental Engineer namely Sh. Harpal Singh not to deal with the
consent applic’:aiion of the answering respondent and directly put the
said case to Senior Environmental Engineer, Jalandhar who will move

the case to Chief Environmental Engineer, Jalandhar. A copy of the
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said order dated 31.05.2023 is already attached by the respondent
board as Annexure R-4/Z. |

REPLY ON MERITS-

1.- to5.  That the content of these paras are wrong and hence
denied. That the petitiohers herein have no Ioctis to maintain the
~ present petition as firstly that no prejudice is being caused to them and
the same is just a tactic to benefit sdme industrialist who want to take
over the property of tr;e answering respondeht, secoridly, the
petitioner no.1 is not a registered NGO as has been admitted in péra
1.and therefore the same cannot maintain the present petition even by
appending the.so-caliled resolution. rFurther, it ‘is clarified that the
answering respondent is complying with the environmental norms and
‘the conditions imposed upon it by the Ld. Principal Secretary, Dept. of
Scienbe, Technology and Environment, Government of Punjab. It is
denied that the answering respondént is a habitual offender but it is
the opposite as the applicant no.6 is the habitual litigant and is just
harassing the answering respondent for no reason at all. Moreover,
the answering respondent had never received any notices regarding
personal hearing and the answering respondent is not aware about
the result of the said committee.
6. That the content of this para are Wrong and heﬁce denied. That the
- chronology of events so described by the petitioners herein only
reflects ene side of a story. They does not depict the orders of the
Board which the answering respondent was made to comb!y with and
the consent which thé answering respondent had obtained and the
test results of the ETP and thé air sample.
7. That the content of this para are wrong and hence denied. Itis denied
| that the answering respondent was ‘on connivance with the ofﬁciéls of
the PSPCL and the PPCB. The petitioners on their whims and fancies

- are levying allegations against the answering respondent.
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That the content of this para are wrong and hence denied. The
answering respondent had undertaken all the necessary safety
measures for. its workers which will also suffice from therreport of the
commlttee which they had prepared during the visit of the officials of
the Central Pollution Control Board on 20.10. 2023 at the industrial unit
of the answering respondent. The answering respondent maintains
that there is no discharge of any liquid from its factory.

to 15. That the content of these paras are wrong and hence
denied. The answermg respondent had complied with all the requisite

compllances and for the same reason, the operation in the énswering

- respondent industry were allowed. The answering respondent had no

knowledge of the so-called complaint filed by the petitioner with the
Hon'ble Chlef Minister, Punjab. The said report dated 14.12. 2021 was
contrary to the feasibility report which the answering respondent had

gbt conducted which is attached above as Annexure R-4. It is pertinent

to mention that the so-called report which the petitioners had

conducted from the Guru Nanak Dev University was defective and

could not be relied upon as there were some chemicals which the said

' report had shown as to be banned in India, whereas the scenario was

that the said chemicals were only banned in Germany and not in India.
Therefore, the said report can't be relied upon and the closure notice
eo issued was challenged by the answering respendent before the Ld.
Principal Secretary, - Department of Science, Technology and
En\)ironment, Government of Punjab, which vide order dated
06.05.2022 had granted the answering respondent to operate subject
to certain conditions. Therefore, the same implies that the petitioners
herein are just trying to manipulate the facts knowingly to get a
favonrable order. |

&17. That the content of this para are wrong and hence
denied. The petitioner is placing on record the test reports of the

ambient air samples and the ETP inlet and outiet samples and the
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water samples as Annexure ‘R-8. Further on 20.10.2023, a team
comprising of the officials of the Central Pollﬁtion Control Board
(CPCB) visited the industrial unit of the answering respondent and the
anewering res'pondent was made to fill out a form which was duly filled
by the answering reSpohdent and a copy of the same is Annexure R-
9. The contention of the petitioners herein that the 'answering
respondent is regularly dumping effluent into domestic sewerage and
on reads and in open plots is wrong and-the petitioners shall be
directed to prove the aforesaid contention by placing on record
material record and not just bare allegiations. The fire incident which
the petitioner is referring to was a minor incident and had occurred due
to short circuit. This short circuit was also ‘due to the negligence of

|
electricity board department as the employees of the Electricity

Department got removed the heavy load wire from the factory from

one transformer to another which led to the incident, where no loss of
any kind was incurred to'anyone. Moreover, the Ieakage'which the
petitioners are referring to was also not a leakage of any harmful
chemical, but the leakage was of Hydrogen Peroxide which is a
commonly used for bleaching. Moreover, the said chemical was stored
in liquid forrh and therefore there was no leakage in the air but only a
small quantity was leaked from the storage tank on the ground. Their
was no such incident of gas leakage in factory premises ever. The
neighbour with help of some press feporter got published fake news

in newspaper. The police officials visited the epot and found everything

| - normal. The answering respondent got delivery of one chemical a day

back and their was leakage in tank which supplied it. The chemical
when came into contact with air makes fog, which was ndt harmful to
anyone. The said neighbour for the last more than 7 years is filling

false complaints. Due to personal grudge agaihst the answering

. respondents, he utilized the leakage of non-harmful chemical for

making a news of a big disaster which wés nothing but false. If any
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dangerous gas would have leaked it must have caused bodily harm to
humans and animals. But no such harm was ever seen by fhe police
officials and officials of PPCB. The news was just propaganda to
defame the answering respondents. |

That the content of this para are wrong and hence denied. The Board
Had allowed the operation of the industry of the ahswering: respondent
under strict compliance vide its order dated 16.11.2022 and
31 .05.2023 aﬁd the answering respondent is complying with the same.
The answering  respondent after passing of the ord_er dated
31.05.2023 had even applied for getting the consent to operate under
the Air Act, 1981 and the Water Act, 1974, which Was also granted to
the answering respondent on 27.06.2023 for a périod of 6 months
which was to expire oﬁ 31.12.2023. A copy of the consent to operate
is Annexure R-10 and it was auto fenewed and is now till 2025 and a
copy of the same is Annexure R-11.

& 20. That the content of these paras are wrong and hence

denied. The orders appended by the petitionérs refer to those

- industries who are polluting howevér, the answering respondent

industry is working under strict compliance of the PPCB and had also
obtained the consent to operate which is not granted to a polluting
industry.

That the content of this para are wrong and hence denied. The
answering respondeht industry is operating' under the strict

compliance of the PPCB and moreover the recent test results also

shows that the answering respohdent industry is well within the

. prescribed limits of emission. Moreover, the chemicals which are

being referred by the petitioners are not banned in India but in
Germany and the report by the Guru Nanak Dev University did not
took into account the said fact and just made the report in connivance

with the petitioners to close the industlfy of the answering respondent.
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22. Thatthe content of this- para are wrong and hence denied. The present
petition is hOpélessly time barred and all the facts referred to long back
and does not take into account the present scenarioc which the
answering respondent had placed on record. Further the present
pétition is just a tactic to harass the answering respondent and the
present petition had been filed on the behest of petitioner no.6 who is
just using this forum as a means to 'take over the property of the
answering respondent. Moreover, the locality sitdated adjoining to
back boundary wall of fhe ‘answering respondent’s industry is
unauthorised and illegal. The complainant w‘ith‘ the help of those
locality persons use to move false and‘ﬁctitious cdmplaints against the
answering respondents. The Locality is full of drug peddlers and drug
addicts. These persons are blackmailers who either on one or another

~ pretext use to blackmail the industrialists to allure the money and also
the answering respondents had moved the application to the Deputy
Commission of Administration and Punjab'PoI[uti.on Control Board

regarding the illegal construction of the locality.

Objections/ reply to the Joint Committee report filed by the Board

before this Hon’ble Tribunal vide Letter dated 21.11.2023.

Answering respondent wishes to submit reply to the 14 suggestions of the
Committee to the answering respondent which would depict that the
answering respéndent is already complyihg with all the environmental laws

in force. The para wise reply to the 14 suggestions are given below as-

1. In the process of standardisation of dyes, there is no discharge of any
kind of effluent nor any toxic gases or fugitive fumes are released. Still,
the answering respondent welcomes the stringent surveillance by the -
respondent Board.

2. The unit had already applied for the pemission from‘ Central Ground

~ Water Authority (CGWA) for ground water abstraction vide application
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10.20240100047018. The status of the same is still pending. A copy
. of the application is Annexure R-12.

The . unit had installed flow meterland is in process of installing
electromagnetic flow meter. Since unit does'not emit liquid discharge
& log book is duly being maintained. A copy of the-photograph of meter
which is already attachedk is Anneiure R-13.

The next suggestion is that Emergency Preparedness plan based on
hazard identification and risk assessment and disaster management
plan should“ be implemented in thé unit. The unit is in the process of
implementing the same and the same would be done as early as
possible. For this purpose the respoﬁdent has already prepared on
site emergency plan and copy of the same i§ Annexure R-14.

That respondent submits that it is not the business of trading of Acetic
Acid, Sulphuric Acid, Oxalic Acid etc. és there is no sale of the same.
However, respondent still wishes to make all efforts to avoid any
conflict. Therefore, the unit had-alrgady approached the officials of the
Board for getting the NOC for the said purpose but the same is not
- being provided to the unit without giving any reasons. It is therefore
requested to also direct the respondent Board to grant the requisite
NOC to thé answering respondent unit. A copy of the. request letter
dated 31.01.2024 is Annexure R-15.

The next suggestion is that the unit should obtain authorisation under
the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. The unit had already entered into an
agreement with one M/s Aggawval Manufacturing Co & M/s Nimbua
Green Field Punjab Ltd. Vide Membership No 2878 Dated 10.06.2021
for disposal_ of Used drums/containers; ETP.sIudge,_ process residL_le
and expired chemicals. A copy of the agreements are annexed as
. Annexure R-”iﬁ. |

The unit had__already taken public liability insurance policy. Vide Policy

No.4008/ 319441233/00/000 Dated 05.12.2023 ICIC! Lombard
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General Insurance Co. Ltd. and a copy of the same is Annexure R-

17.

The unit had already prepared on site /off site emergency plan of the

plant area which was submitted to_ PPCB in June 2021. Still, the unit -

will submit the same again which is attached above as Annexure R-

14.

‘The unitis in the process of improving the overall housekeeping of the

plant process area. , _

The unit is in process of Iimitinglirhproving the leékage and spillage in
the manufacturing process. The respondent submits that it is already
taking extreme care and caution to ensure that this does not happen.
Still the respondent has issued instructions to his supervisor to ensure
that this is not done. Instructions have already been issuéd to the
superviéor to ensure that utilisation of material must be under his
supérvision_. A copy of such instructiohs is Annexure R-1 8 Further,
the unit is also attaching the report obtained by it from one Jandiala
Engineering and Allied Services regarding examiﬁation of mixing tank
as Annexure R-19.

The unit had avlready installed adequate fire-fighting arrangements and
further in addition the unit has applied . for the fire NOC» from the
concerned department. Supporting proofA is Annexure R-20,

The unit had started carrying out regular occupational health check-
up of engaged wdrkers and records of the same is being maintained.

The unit is maintaining proper Ventilation system‘ in the work Zone by
providing proper exhaust along with filter and duct in the process area
of green dye stuff.

The unit had already put up proper display board at the entrance gate
as per the Hon'ble Supreme Court order in WP 657/1 995. Copy of the

same is Annexure R-21.
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PRAYER

It is, therefore, respectfully prayed in the interest of justice and fair play that
this Hon'ble Tribunal/ Court may be pleased to dismiss the present petition

with cqst.

It is still further prayed that this Hon'ble Court may be pleased to issue any
other appropriate order or direction as this Hon'ble Court may deem fit and

proper in the facts and circumstances of the instant case.

Ropi - Henda
Place: Chandigarh Respondent no.5 -

Dated: 2- 63203y

[AAL@%GA] | [HARK%@TDEV]

P/569/05 PH/3324/19

[HARSHIT ANAND]  [KANISH JINDAL]
P-1782/17 - P-1766/17
ADVOCATES

COUNSELS FOR RESPONDENT NO.5

Verification:- _
Verified that the contents of above appeal contained in paras 1 to 2 are.

true and correct to my knowledge. No part of it is false and nothing has been

. concealed therein.

“Ront Handa
Place: Chandigarh ' ~ Respondent no.5.

Dated: 02-02-201y
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH AT NEW DELHI

‘OA No. 470 of 2023

Public Action Committee and Ors. ...Applicants
Versus

State of Punjab and Ors. ' : ...Respondents

Affidavit of Sh. Rohit Handa S/o Sh. Rakesh
Handa, partner of Amar Colour Chem India, Plot
No. 26, Old Focal Point, Near Hayatt Hotel,

+ Anritsar, Punjab- 143001, aged 38 years.

l, the above.-named deponent, do hereby solemnly affirm and declares

as under:

1. That the deponent has gbne through the conténts mentioned in the
accompanying reply which are true énd correcf to the best of my
knowledge ‘and belief. No part ‘of it is wrong and nothing material has
been concealed or misstated.

(/?obi?‘ Honde,

Deponent

Verification:

knowledge and belief. Nothing mateﬁal has been concealed or misstated

therein. . _
Verified atojgggﬂ@L onthis_ 5 dayof_ - 2024.
) oo . o . |
e Y 2 .. Deponent’
‘Jath Can

;o o e
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
"~ PRINCIPAL BENCH AT NEW DELHI

OA No. 470 of 2023

- Public Action Committee and Ors. . ~...Applicants

Versus

State of Punjab and Ors. - ' ~...Respondents

All this shows that the unit had majorly complied with all the suggestions of
the Joint Committee Report and it is in this regard it is respectfully prayed

that the present Original Applicétion may kindly be dismissed with costs.

_ - - - Rohit Hendg
Place: Chandigarh Respondent no.5

Dated: 2 -2~ 202y

[AALOK JAGGA] [HARKIRAT S. JAGDEV]
P/569/05 | PH/3324/19

[HARSHIT ANAND]  [KANISH JINDAL]
P-1782117 . P-1766/17 -
' ADVOCATES
COUNSELS FOR RESPONDENT NO.5

Verification:-
Verified fhat the cohtents of above appeal contained in paras 1to ___ are
true and correct to my knowledge. No part of it is false and nothing has been

concealed therein.

‘ . “Rahit Hande -
Place: Chandigarh | Respondent no.g

Dated; 2-2-2P2Y
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[RULE (8)]
REGISTER.OF I‘IRMSr& SOCIETIES
(Mamlnmcd under scetion 59 of thedhdian-Pertrcrship Act, 1932)

1, Serial Numbor of Firm
- 2:Name of Tl 3

3. Dafeof Rejistention

4, Duration of t!jp fivm

5. Principal place of business'i--

2254 of 199596

AMAR'COLOUR CHEM (INDIA) .

Atwill

“LaaMaddi ,mﬂzzi'l" Wﬂl;'iﬁn', Awmritsar,

% ___ Datgof Chaiige - ‘Remarks'
'7,- Panl]e.i.s.:‘ Y
1 Name-of the Partners ' 'Adii{gss T :-Diz'lc" _ ﬁbm&kﬁ
- . .\ Joining . ce asing ~_4

1. AmarNath Hagdg GloFiemi | 10-11-1995 | -16:07-2012, | Ceised to b Pirmer |
2.'Rgﬁp3erl(ﬁma§3H§n§n g R 31-03-2006 Ceased to be a Partnar |
3. Smt. Géela Handa . ~do- -do> -do- Geased to be o Fartner

| 4 Rakesh Kumar Hasida “dd- | . do-

\L

S.Smt.Man}IaHémd@ ..'.._dOr '-‘_do; g X "FT,-V AN,

6. Rohit Handa -do- 1 01p4:009.

» : i T nﬂs}ﬁw ¥
* W
 Nammo of Firm | ~ - T
§t.No:of Doc. - Deescriplion of Documéit  Dale of filing  Sign. of Regieie

1. Application for regisfration o ' sd/- '

- the firin undel the LP:A, 1932. * Regisivar of Firrs

I, Notice of Chaige in the.constitution & societies, Pb '

- of under Indian-Partricrship Act, 1932 -

g
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a Parinership Act 1937
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CHEM ONDIA),
AHMNJ&.RIT_,S:A . .

[_&?HD of-the undermantioned docur&nif)

seimens,

iHere
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Baslc Yeflcnw . 300 kg -

- B‘asnc yeIlow colour and glycerin are mixed as per the following quantities fora

batch of ;1000 kginglass Ilned Tanks.

‘_.’G!yce*rln ‘ A 640 Kg

Amnemwz R ZL
: ',"/""j‘.” = R

s \I

Y

ﬂ?we7<w'-c’ s A
AN\AR COLOUR CHEM INDIA

26 FOCAL POINT AMR]TSAR

MANUFACTURJNG PROLESS

Complete Process for Manufacturmg of OIL YELLOW stre ngth 30 %
| —C—r

vahe stlrrer is started and steam [s started and when the temperature reaches 60 Cthe

steam s’ stopped and stirring Is continued with the addition of Benzaldehyde 25 kg and -

_ . Dtmethy[ Anifine 35 Kg the oxygen Is started-to completely dissclve the basic yellow color

Thera s no evaporatmn of the material in tbe environment as condenser is provided on the

’out{e’t of & fass Lined Tanks which conder-ses the vapors of any solvents.
- *“-'At'ter & hours the material is transferred to the storage tanks where it Is stored

A fora pernod of 3 days so thatthere Is no crust formed on.the top.

' ":’”"Af'ter this sample is analyzed using Spectrophotometer at the Wavelength of 428 rm

. and streng H of the. matenal is labelled as per the resu!t of spectrophotometer anaiysls

'tt comes out to be 30.0%+-0.01% After this the materlal is. packed in the

carbouys of 25 kg Capaclty and send to the market for sale.

s



300 Kg

640Kg

..., 25Kg

B SSKE e,

R OTALOUT”DI

.~ ’Hence materialfoss Is 0 %

.. -2000kg

. j40:Carbouys of O Yellow.of 25 Kg each = 1000 kg,

For Ama

ojour Chem lr-dia

e

) /Parluer"_l

e
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AMAR COLOUR _CHEM INDIA

" 26, FOCAL PorNTAMRITSAR

MANUFACTU RING PROCESS

Complete Process for Manufacturtng of OIL GREEN strength 20%

e ——
Baslc Green colour and glycerm are:mixed as per the followlng quantities for a

L‘j .. batch'of 1000 kg In glass lined Tanks

.. Basic Green | '_200 Kg ‘
3 Gl‘werln - - 740Kg . v
'The stu:rerIs started and steam Is started and when thetemperature reach es 60 C the
g steam Is ,stopped and stlrrmg is contlnued with the addrtron nf Benzaldehyde 25 Kg and

, Dtmethyf Anlhne 35 Keg the oxygen Is started to completely dissolve the basic green color
There i§ no evaporation of the material in the env.ronment as condenser s provided on tie
out!et of Glass Lined Tanks whlch condenses the vapors of any so!vents

o " pfter 4 hours the materral Is transferred ta the storage tanks where it is stored

‘é& rfo'r 3 perrod-of 3 days so that there is no-crust formed on the top.

Afterthis sample Is analyzed using spectrophotometer at the Wavelength of 600 nm

and strengi h of the material is Iabel!ed as per the resuit ofspect'ophotometer ana!ys!'

It comes out to be 20. 0 % +- 0,01 % After this the materlal Is packed In the »

.‘ carbouys-of~25 kg Capacrty and send to the market for-.sale.

L C/F'é ' _ For Amj olour Chem Indi:q

Partner -
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. /‘4 )
- ..

I :

i

- BASICGREEN 200Kg .

UL GWGERINE . 740Kg
| BENZALDEHYDE 25Kg
"DI'METH’%"LANI.'LINE 35 Kg

@@*’ o . 1000Kg

. | TOTALOUTRUT

" 40.Carbouys of Ol Green of 25 Kg each'= 1000 k..

. Hence.material loss is 0 %
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AMAR COLOUR CHEM H\JDIA

26, FOCAL POINT AM RITSA

POINT: TO NOTE -

1 In C'ase Basic colour are in the form of Lumps we grind it using grinding machme
ava:labte with us. '

. ‘As we.use oxygen cy]mders ta completely dxssolve the material so there is no need for.
the nltratlon of the fi mshed standardized OIL BASIC colors

3 Theru; isnp chemlcal reaction lnvolved in th{s process only dissolution of basic d) s s
done mto the solvents As demand for 11qu1d co[ors is'on the rise,

" 4. There are different Tanks available for different colourd standardized dyes. -

5. Tanks washing is don¢ only-on change of dye using glycerin this is collected at the
bottom of the tanks and is reused in the next batch, of the same colour.

6. As unnual maintenance the floors are washed, and the hquld obtained is collu\.tcd and
mxx=d w:th taIcum and starch in ball mill and sold as fwtwal colour
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_FLOWPROCESS CHART

oi-LYELqu m |

* BASIC YELLOW 300 Kg + GLYCERINE 640 Kg

Mixingfor 2 hrs. (60.C)

Add'BENZALDEHYDg 25Kg'

_ Add DIMETHYL ANILINE 35 KG

OXYGEN SUPPLY

STORING IN.TANKS

ANALYSIS USING SPECTRQBHOT OMETER

FILING IN-TO GARBOUYS

DISPATCH

' / Partner
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PR.CESS CHART

- OILGREEN M
BAS!CGREEN zoo Ke: + GLYCERINE 740Kz

Mixing for 2 hrs (60 Q)

Add BENZALDEHYDE 25 Kg

‘Add DIMETHYL ANILINE 35 KG

OXYGEN SUPPLY

STORING IN TANKS.. .

*: " ANALYSIS USING SPECTROPHOTOMETER

FlLING IN TO CARBO CARBOUYS

DISPATCH .

* For .bmgmljjfhem India
/ Partner
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e & Amar Colour Chem India

SR nsiE A BDVERNMENT RECOGNIZED EXPORT HOUSE
DN e Manufacturers, Importers & Exporfers of Basio Dyes, Chemicals & Pharma Rew Materials

Q Work & Corp; Office. : Plot No. 26, [l +91-97792-60903

[ accexpor;ers@hot-nall com

. ® Amarindlitg i
Old Focal Point, Near Hyatt Hotel, | +91-62849-16659 | info@amarcolour.com & amarcolour

Amrlsar 143001 (Punjzb) INDIA, +91 98150 9!377 rohlt@amarcolour.com - @ www.amareolour.com *
Dated: 14-10-2021 m , _ L

To

Regional Office

Punjab Pollution Control Roard
Amritsar-143001

‘Subject: Visit of the otficial team & Progress of compliance of the directions by PICB.

- Respected Sir,

With reference to the visit of the official team & compliance of the directions by'PI?'LIB;
it is submitted that our unit M/s. Amar Colour Chem India situated at 26, Focal,P.l:)int,i'
Mehta Road, Amritsar was established in the year 1996 and the unit was s«ngaged in
procuring the dyes in powder form from the units manufacturing dy¢ and dv e
intermediate in India and China for carrying out mixing and blending process of pL re
form of the dyes to get standardized dyes of the desirable purity, which was needed hy.
the fextile ani ts. Our unit is not manufacturing any dyes & dye intermediates. We-ars]
purchasing the basic dyes different suppliers & manufacturers from India and Chlna and.

do the standardization of the dyes as per the market requirement,

o

We have completed all the conditions & recommendations by the officials of PPCB.
" Detailed report is as-under;

P | -
paa "y
\ \5()« u?

N
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| %Y Amar Colour Chem India

A BOVERNMENT RECOBNIZED EXPORT HOUBE-
Manufacturers, Importers & Exporters of BasicDyss, Chemlcals & Pharma Raw Matarials

| 0

Wtitre,

- @ &

Rra . o BEMAONTEY

0 Work & Corp. Offlce. : Plot No. 26,
. Old Focal Polnt, Mear Hyatt Hotel,
Amritsar 143001 (Punjab) INDIA.

+91-97792.60903

+91-62849.16659
+91-98150-91377

© Amarindialu!
amarcolour .
B www.amarcolour.com -

& accexporters@hotmall.com
Info@amarcclour.com

rohit@amarcoiour.com

TSR AT

S.no. Condition/Recommendation Co_mpliﬁce Repo?t .
1 The industy to immediately stop | We have installed ETP to freatthe | -
discharges untreated coloured effluent Into | untreated  sffluent frgm  our l
MC Sewer. industry. . e
2 Themdustry to certify whether the industry | We are not the manufacturer of

is manufactunng a banned dye or non-
banned dye, the industry to get the
certificate of the product it is engaged in
manufacturing from the technical institutes
of good repute,

‘any dyes and dye-intermediate wé

are just buying Basic Dyes in Pure
form from another importers and
manufacturers from India and
China, and we do standardise of
Basic Dyes as per our standards or
market buyers demand and the
Basic Dyes which we are buying
from market is not a batined dyes
and non-Azo dyes, It is widely

R ———

i

used on Paper Manufacturing, '
Acrylic, Woollen & Silk Dyeing.
Also, we are getting 33 %
Incentive from Indian -
Government by exporting this |
product to other counties. !
Certificate of Non-Banned Dyes
is enclosed with this.

»

The manufacturing of process is done in
multistage batch process rather than
continuous process, so it was observed that
raw material is lost as waste, and which
tend to contribute greatly to pollution

generation. So,the Industry should submit |

Action Plan to shift onto continuous
process & operation of manufacturing,

We cannot shift to continuous
process as we malke batches as per
the market demand.
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SSTIN: 03AACFA0128R1M
[ 1.00.(:‘,

¥ Work & Corp, Offize. : Plot No. 26,
_ Old Focal Point, Near Hyast Hotel,
Amritsar 143001 (Punlab) INDIA,

3

A

<
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N 2 Amar Colour Chém Indla.
(==. - A BOVERNMENT REGCOGNIZED EXPDORT HGUSE
DA gy L Manufacturers, mporters & Exporters of Basic'Dyes, Chemicals & Pharma Raw Materials = -

+91.97792-60903
+91-62849-16659
+91-98150-81377

0

% accoxporters@hotmall.com
Info@amarcolour.com
rohlt@amarcoiour.com

® Amarindialtd
amarcolour

R, ~ -

& www.amarcolour.com

We have installed ETP to treaf the

4 The industry needs to get the ETP designed
fror. atechnical Institute of good repute for { untreated  effluent from our| .
the treatment of wastewater. iniﬁwmis ..
ed \ e
5 The industry for the control air emissior\,’We have already instatled well |
being emitted from of various sources apd | designed APCD in our industry &l
from the process reactors, should install {installed;wet scrubber to treat the
' adequately designed APCD's on all these | unfreated emissions from our
( sources and provide adequate stack he ght | industry - i
and sampling arrangements. N
16 The industry needs to identify all the source . We have provided sludge stordge
G’Q of solid waste being generated from the | rooms for_the storege of HW
’ various process, as'they are covered under | waste of Categoriesno. 33.3 & 5.1
the Hazardous Wastes (Management,| :
Handling & Transboundary Movement)
Rules, 2016 and should provide adequate
in-house storage facility for the storage of
hazardous waste and there after sending it
to TSDF Nimbuan, -
7 The industry needs to apply & obtain the | We: have applied for & got
authorization under Hazardous Wastes | authorisation from TSDF ¢
- (Management, Handling & Transboundary | Nimbuan, '
Movement) Rules, 2016.
8 The industry needs to dispose of the raw | We have entered into an
A material drums as required under the|agreement with M/s Aggarwal
, ' provisions of the Hazardous -Wastes | Manufacturing Co. for the i
" (Management, Handling & Transboundary | disposal of raw material drums.
Movement) Rules; 2016,
9 The industry needs to install OCEMS & | We have installed OCEMS '&!
; CCTV cameras at the outlet of the Effluent | CCTV ~ frem  M/s  Prima)
; treatment plant & connect it with the | Equipment, Vadodara on 24- 09
: Website of PPCB so as to monitor real time | 2021, copy of invoice is enclosed.
Z 24X7 discharge of wastewater by the
industry
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Q@ Work & Corp. Office. : Plot No. 26,

Amrltsar [430C] (Punjab) INDIA.
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2 Amar Colour Chem India’

A BGOVERNMENT RECOGNIZED EXPORT HOUSE

Manufacturers, importers & Exporters of Baslo Dyves, Chemicals & Pharma Ravi Materials

[] +91-97792-60903
+91-62849-16659
+91-98150.91377

= accexporters@riotmall.com
info@amarcolour.com,
rohlt@amarcolour.com

® Amarindialtd
) amarcolour

% www,amarcolouf.com

10

The industry needs to install 2 no. high
volume samples, one at the front boundary
& 2nd at the back side along with the
CCTV cameras & to connect it to server of
Punjab Pollution Contro! Board to monitor
:24X7 the air emissions discharge from the
industry.

T e L

We have installed the High-
Volume Samplers from ‘M's
Green Enviro Solutions on 20-09-
2021, copy of invoice is enclosedl.

11

The industry is using-toxic chemical in the
manvifacturing process, so it needs to get
the valid license from the Director of
Factories under The Factory Act, 1948.

License Copy from Director of
Factories enclosed.

<
o

The industry needs to obtain Consent to
Establish (NOC) of the PPCB for the
expansion project which is presently in
progress at site without the approval of the

There is no expansion in our unit,

N\ Board. : .
6\13 The mdustry needs to immediately stop | We have started using PNG in our
using pet coke as fuel as the ndustry has | industry after procuring all the
': not installed 2 stage lime scrubbers as per machines which needs to be
the policy of the Board replaced as per the PNG
— thermopack specifications.
Gas consumption bills are
attached. :
11‘1‘ The industry needs to adopt cleaner | We have adopted the same

production technology & Best practice for
unit.

oy

Further, we would like to inform you that we are applying the proper SOPs in all raw
materials and finish goods also in future we will use the materials as per SOP’s and w:l‘

provide proper cleaning process to remove the dust etc. from the premises.
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h & L ¥ Amar Colour Chem India

‘A BOVERNMENT REGCOONIZED EXPORT HQUSE
~a Mg, mmmm Manufacturers, Importers & Exporters of Basle Dy@s, Chemicals & Pharma Raw Matenals .
@ Work & Corp. Office. : Plot No. 26, ] r3 +91.97792-60903

® Amarindialtd
Old Focal Polnt, Near Hyatt Hotel; +91-6284%-16659 1 info@amarcolour.com &Y amarcolour
s Amritsar (4300 (Punjab) 1NDIA +91-98150.91377 _ rohit@amarcolour.com @ www.amarcolout,com

v

"
S

" accexporters@hotmail.com

We are the Importers of various Chemicals, Solvents, Petrochemicals and Lubricants
and suppliag it to many companies in India and due to less space, we are unable to sort
out the chemicals propcrly We have separated some part of trading chermcals and

further we will separate trading & manufacturing unit as we have purchased a new Jand
for the same and Shlﬁlng will be done in the coming months.

We have made bank guarantee of Rs. 10,00,000/- (Rupees Ten Lakhs only) from YES |

Bank Hal Bazaar Branch, Amritsar & submitted the same to the department as-
demanded by PPCB,

Thanks & regards,

or lour Chem
For Antor Bodi Char e India

Part ‘_ r /
i Partner

. Enclosed: -

GAS Consumption Bill

¥CEMS Bill & Installed Pics
High Volume Sampler Bill & Installed Pics
Non-Banned Dye Certificate

Hazardous Contracts of Empty Drums and ETP Slug
License of Diirector of Factory Acts
ETP Feasibility Report

M

i/

['w




. !U’Nl"."éash.;zp.iwno ENGINEERS

y_po 0, GALIND.2, LOHARKA ROAD

s _.";";_RANIWVJHAR AMRITSAR 143001

" "R4%EHGARH CHURIAN RD, ADJAGENT LANE TO GILL FILLING STATION,

NANLGLI AMRITSAR, PUNJAB 143001
MOB: 9958130209
£ mall unlversal_enviro@hotmail.com

FEASIBILITY

ON

. WATER POLLUTION CONTROL MEASURES
- FOR

- AMAR COLOUR CHEM (INDIA)

PLOT NO. 26, INDUSTRIAL AREA, -
- “FOCAL POINT, PHASE I,
AMRITSAR

MADE BY:

UNIVERSAL ENVIRO ENGB\TBERS
FATEHGARH CHURIAN ROAD
MURADPURA, AMRITSAR

"MOB: 9988130209
Email: universal ,enviro,@honnail.com

" For. Am?'\ Colour Chcm lndin




EEST WODUCTtON |

", WATER REQUIREMENT
. -3."WASTE WATER CALCULATION
& DESIGNDATA
o 5 égocEss DESCRIPTION
‘ 6. BIOLOGICAL PRoéBss
7 MANUFACTURJNG PROCESS
: 8. ELOW CHART

; 9: TEGCHNICAL SPECIFICATIONS

¢

" 10.EQUIPMENT USED

- 11 SCHEMATIC DIAGRAM

For-Amir\Colour Chem India
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tsa: 'Ihe reason, for settxng up t.bJs unitis based on thaaccount of the fact that thedemand,
: asic d) estuffs and chernicals is never endlng and through- adoptmn of Korean advanced

ducnonl technology and. advanced machme, together: with the continuous effor. of
Jex ,,__-‘;}.perts and technicians, they. have sucgessfully devcloped first-class Standards of
- Basi¢ Pyes Series with No Heavy Metal Content like lead or zine. It is regarded as Gresre
o -'.:Enmrqnm,antal Protection Products by the trade. The busmass-ls camed on a land measu:ing.

, 25.@0;-;’$q-ui¢ters. A total of 27 laborers are cmployeci by the concern.

: 'Th’e I-ife‘line of the industry i.e., water for Standardization process and domestic consump:ing '
fjls met thmugh the tubewell. Power'is made available from Punjab State Electricity Beard

‘ furthennore altemate arrangements for power by D.G. sets have been adequately consider =

- :::'.B-a..se_drgn-‘_-ﬂif: above, the premise for any successful industry viz., of having good connectiviiy
' w .t r'oad and rail, required amount of land for future expansibns', good human resource

o ;;avaﬂ&b;hty On. account of proximity to the main city, proper power and water supplies, re :
‘.,u:‘fab]y taken care of

| ”-;Tl'The mam cnnsumpﬁon of water will be for the process of Standard;zatlon process and
.domestxc corsumptzon. The unit has adopted Korean technology with:the help of which 1t has .

s '.'-successﬁ.\ﬂy developed ﬁrst- class Standards of Basic Dyes. Senes w:th No I-Ieavy Metal
: Contenthkc ead or zine,

nColour Chem Indla

| / | Partner

77
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; "has installed: Efﬂuent treatment plant (Capa.cny ZOKLZD) to treat the effluent whxch

ot ‘dered viz., to waste water reductxon at source, using. latcst state of art tec,hnolog,y td

o ':deCrease pollutlon load on environment.

_’=fi->f.'From above consideration, it is clear that the factory is trying to- ‘operate in an envu-omnent
~ 'i-.ﬁ-xendly ‘way, utilizing the best technology for waste minimization at source, usmg best
iy eqtmenh plant.

;-"L‘he panuneter of the above is in the prescribed limit of Punjab Pollution Control Bom d
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. ¥+ VOR DRINKING.

i, EQR PROCESS.QF DYE STANDARDDIZATION
". "t FOR USE INHOUSE KEEEPING, TOILET ETC

For lour. Chem India

Partner
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Ctisce Iear frem Standardizationthat: industry has requirement of Water for its
Stanclard1zanonprocess & Dorestic consumpion:

k- Prade Efflyent

' Al Wat;%r‘;_c‘gps;gmbti@n_ for Standardjzation of Basic Dyestuf_fs:‘\?,()';s KLD

Evaporation Losses/ Process Losses @ 2-5% = 0.5 KLD
Waste water'generation = 20KLD Total
trade effluent discharge= 20 KLD
" . Hence the industry has installed Effluent Treatment Plant of capacity: 20KLD,

Th,e-:i‘nduﬁry s'hal]4 discharge the trade effluent into public sewer through ETP.

- l.- Domestic Effluent

“Total no..of workers= 25
‘non-resident workers= 25

Water requirement per capita per day for, factory workers.(non- resident) is
considered = 45ltrs/day

‘Weorkers residing in factory= 2

“Water-requirement per capita per day for factory workers(resident) is consldt. cd =
l35!trs/day

. Water Requirement= 25x 45ltrs/day+2 x 135lirs/day= 1395 KLD (say 1.5 KLD)
3 Total proposed wastewater generated 0.75* 1, 395‘1 Q4 KLD (say 1.OKLDY -

: ‘The mdustry shall discharge the domestic water into public: sewer.

oloyr Chem India

0}

For Amar

~

Partner
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OUTLET PARAMETERS:
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‘e Screening

' _* . Equalization

L e Goagulation & Floceulation

* e “Primary Settling
-« Aerobic Treatment

s Settlement of Solids / Clarification of wastewater
~® Chlorination '

e “Piltration of water

sed through the Bar Screen Chamber whefre & ba.n screen (n larpe

metal tock with bars) is placed. The bar screen helps in removing the cosrse materials like

' paper, plastic etc. These particles are necessary to remove as they can damage the plunt,

‘o collt‘ct andre 0

; grease trap is provxded-

kY

" Toabsorb variation in quantity and quality of effluent and to provide uniform flow ai the
,downstream treatment process, a collection or equalization tank is provided, This will
~avoid: shock loadmg and process upsets of the treatment plant. Also; a compact aeration:

it s provided in the equalization tank to prevent settling of any solids and alse’
degradataon of orgamc load.

: For AmarSOkKr/Chem' India .
MM
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.he' caag\lﬂauon-ﬂocculauon processes;acmtate the. removal ofSSr and c01101dal parucles
§ stage, 10, start.with-the effluent is made glkalme so that the. dnssolved dye or-colour
omied girt:of the ‘solution as susperided sofids® and thug. result-in: increase in suspended
‘50 hds lodd and. further by chemical precipitation by addmg o coagulant, the impurities in
'sﬁs e.nded ‘and colloidal- form are removed.. Small dye particles in the effluent are
_ coagulzlted in the flocculate tank by dosing using f‘errOUS sulphate and polyelectrolyte.
, Uestablhzatxon of colloxdal particles-brought ebout by the addition of a chemical reagent
callecLas coagula.nt and the addition of flocculant aid may promote the formation of the
ﬁo_ . The Effluent premu(ed with - dosing chemxcals is.passed through slow moving

- imgchanical 'agitator in the flocculation tank where the basic process of flocculation tanks

) place. The flocks thus formed will tend to settle.down in the hopper bottom and clear water

o ', “awil] ﬂow into.a Tube Séttlerl where coagulated dye and colour flocks settle downwards
!" B as watcr upward

uascl \ ' " aiul., Nt:{h ll\.l

Tube Settler removes fine suspended morgamc a.nd settable orgamc sollds and the ﬂocs
The sertlmg of flocks is enhanced by presence of tube module in the tube settler; which
hes amitror smooth surface and helps in sliding of flocks to the bottom of the tube seltler.,
Also thebundle provides much higher settling area as compared to plates. Dye is taken cut
ﬁrom the: hopper bottom of tube settler in the form of a thick sludge. From Tube seu er |
clea.r weter flows.into'a MBBR reactor.

d u,\v.ﬁr,-“ii“ (35T

” MBBR tank: The wastewater from the equa.lxzat:on/collectlon tankthen moves by grawty' _
" .16 the:MBBR tank, MBBR is that part of the system where Micro.Organisms uct as the’
cataIyst o-oxidise the organic waste and convert it into gases sich’ as Carbon D:oxide and:
- ‘Water,”

+ 1= Aeration system is required to provide the necessary oxygen for the micro orgnmsms
2- Flmdmed Media on which micro organisms grow.

Requuec’ quantity. of Aeration is provided by means of Diaphgram Air Pump(s) F lmdxsed
~miedia is contained in a cylmdncal compact unit, which initiates proper mixing of the
Qfﬂuent Alr Pump is placed over the tank.




ke e

e m ettt

. After qcluevmg a complete mixing of organisms, the wastewater moves to the

settling
. tank where settling of solids or flocs takes place,

Clear supematant from the settler will
P ﬂow by grav’tyto the Intermedmte tank/ Sump .

- Tordisinfes ct-the harmful- bactena in the treated water as:well as‘to.remove the refractory
) erggmz§ from the:intermediate tank watsi, i

in this tank hypo chlorite.solution is dosed
SE :'\witﬁ the he.lp of dosing system. _

. Thg: treated ‘waterfrom the Secondary settlmg tank. by gravnty moves to the

U Chlorme Contact ‘Tagk where chlorine is added.

RemOVal of small parhcles is accornp]lshed by du'ect mcdla contact such as sand and

activated carbon filter. The wastewater under pressure passes through the Pressure Sand
Filter, Dual Media Filter And Activated Carbon Filter to Temove; remaining sohds,
-odour-or colour. The Filter unit is frequently backwashed ensuring fresh media is

. always utilized for particle filtration, Baokwash water ﬁ'om ﬁlter w:ll be transferred to

| ﬁ‘ﬂleEqua.lzzat10n tank.

. ‘Thé clear treated water from the Filter is discharged.

L ?'? _"D\!'\J‘r"}a) %!:’Jl l\; :"(»'1 ‘\\

'I‘he settled sludge at the bottom of the settling chambers is collected in the sludge d.rymg
beds

For AmapCplour Cherm India

/ Partner
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The-Raw Materis] Pure Dye for standardization is procured from the market Dye§ are
5 ’ synthBSIZed ina Tanks , filtered, dried, and .blpnded with other additives to produce:the
611'7 p‘f‘o‘;iuc'.t The ’syn'thesis step invalves reactions in a reactor where other additives

pet. the process are- added, followed. by - sepa:auon processes that include

o ‘,j;jcrystalhzanon The dye is then separated ﬁom the mixtore and purified. On

cqmple‘uon of the manufacture of actual colour, finishing operations, including drymg
-ang; standardxzat:on, are performed; these are-intpprtant-for, ma:.ntauung consistent
.prod.uct quality. The product is then ready to be packaged and dispatched.

Partner

o s et i
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OIL YELL@W

 BASICYELLOW 300K SLYCERIN 640 K

Mixing for.2 hrs. (60 C)

Add BENZALDEHYDE 25.Kg

* Add DIMETHYL ANILINE3S.KG -~ -
OXYGEN SUPPLY

STORING IN TANKS

FILING IN TO CARBOUYS

e e et (e et

DISPATCH

For Amin Cplour Chem India

/ Partner




PROCESS CHART
OIL GREEN -
~ BASIC.GREEN.200 Kg + GLYCERINE 740 K

Mixing for 2 hrs, (60 C) +

- Add-BENZALDEHYDE.25 Kg

'Add DIMETHYL ANILINE 35 KG

OXYGEN SUPPLY

STORING IN TANKS
©ANALYSIS USING SPECTROPHOTOMETER
- FILING [N TO CARBOUYS

DISPATCH

For Amar ﬁlﬁur Chem Indla -
! oA

?:D

- e ——




‘ Bar Screen
Untreated Effluent L

1

Olland grefa's.e chamber

4

Equallzation Tank

Chiemical Doslngl Pump

Flocculation Tank

!

v

L

Prﬁw Tube Settler

v

MBBR1

v

MBBR 2.

E’

Secondary Tube
Se&ler, .

Pre-Filtration Tank/

Sulpp

Pressure Sand Fllter

¥

 Dual Medla Filter

Y

Activated Carbon Flliter

TreategEfﬂ uent

For Arn(j

olour Chem India
‘,)J"




Quanﬁty
Size -

3. .JOUALIZATION TANK
Quastity
Size

MOC

. ":"‘,{4.- MBERTANK

Quantity
Size |
MOC
5. SLUDGE DRYING BEDS
Size :

Construction

.01 No

150*150mm

01 No
27%x14x1m

01 No
3%3%3m
‘RCC

02 No
'__di_a 22x2.5m

kCC

1.7*0.8*0.4m
Br.ick Work

For Amar |

/ Partner.
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EQUIPMENT

" *Flocenlation Tank with hopper bottom.

"/ Primary Tube Settler Tank with Hopper botion.

- "Coagulant Dosing Tank
Polyelectrolyte Dosing Tank
. ‘Secondary Tube Settler
fmﬁ‘.tmtiou Tank
Pressure sand Filter
. Dual Media Filter

Activated carbon filter

“"win Lobe air compressor-with motor

1_-1:) Raw sewage pumps with motor.
:12),.- " Filter feed-pump with motor.
) ‘ Piping valves.
g - '

-
PP
' —
- 1 0

SIEZE/QTY

800 dix 3000MM
2400%1200x2000MM
1500%1500MM
SOOLIT/INO,

1500x1200%1S00MM + Hopper Bottom

1000 LIT/ING. '

500 % 1500MM
500 x 1500MM
500 x 1200MM

2HP.

1.HF,

1 HP.

As per-si:.itablc size/ make

 Assérbly with media charge, Internals, frontal piping, complete set of valves,

' ":‘-::"-; Inlet&outte! pressure gauges & sampling valves.




EPUL

"y

-a, .;.1;,_?3}._‘-
Q}mﬁpu¢¢
] i".’g!:' ':‘:\ll

Partner:

v




J TSV R

- ettt m—r—— e ediee - m—— -

IO S
. bR ¥7akR1 DR . . e LTI
[ ‘- 3 I s s ’

3 "

R, Plov o2, loduidg, ose,

RS o sarmat o Bl S,

i ees G

22

e ﬂg,‘

TR

e e e —— e




«

&

N2
bnr

Wi s’

AV\'\E\O‘U\QL'Q" N

Government of Punjab
Department of Science, Technology and Environment

(Office of the Appellate Authority Constituted under the Water (Prevention and Control of .
. Pollution) Act, 1974 and Air {Prevention and Control of Pollution) Act, 1981.

Appeal r}pd??fq/wzoz? N
Date/f filing: 31.01.2022 . - *°
Date of Declsion: 06.05.2022 r!
o R
M/s Amar Colour Chem Indla i
Vis

Punjab Pollution Controt Board

Present: 1. Mr. Aalok Jagga, Advocate with Ms. Deepshikha Gupta, Advocate and Sh.

Rohit Handa on behalf of the Appellant,

Er. Harpal Singh, Envirqnmerital Engineer alongwith Er, Jatinder Kumar,

Assistant Environmental Engineer on behalf of Punjab Pollution Control N -
Board. e o

RDE

Vide order dated 21.2,2022 (issued on 15.3.2022), the oparation of the
aﬁpellant unitwas allowed for a period of one month as an interim ;neasure with the direction
to remove shortcomings and subject to the condition that the appellant shall not manufacture
the dyes which have been prohi-bited by tho Ministry of Envlronhent, Forest and Climate
Change, At the same_time, the Board was directed vide the same order dated 21.2.2022 to . ) i
sought a clarification from the Ministry of Envifonment, Forest and Climate Change as to ' :
whether the dyes namely Auran'xlne Yellow, -Malachite_Green as well as O-toluldine are

banned in di3 or not and to visit the unit of the appellant twlcé'-dufing the said period of
iyt - -
and submit report.

2) The Counsel for the appsllant stated that the unit has not yet been made

" operational and placed on record the information obtzined by the appeliant from the Minlstry L .
i , ’ |
of Environment, Forest and*Climate Change'with regard to the banning of cyesznd the




e ——————b

- g et

2 ‘ '

Ministry of Commerce and Industry, Department of Commerce, Directorate General of
Foreign Trade, Government of India. The Counsel stated that the Information provided by the
Minlstry of Environment, Forest and Climate Change vide letter dated 14.3.2022 dlscloses the
lisr of dyes prohiblted vide notification dated 26.3.1997 and the dyes namely Auramine
Yeilow, Malachite Green, Chemical Q—toluidine does not fall in the sald list. The Information
provided by the Minlstry of Commerce and Industry vide letter dated 11.3,2022 discloses ITC
{H5), 2017 schedule 1, Import Policy Wherein Basic Yellow (non-azo)-Yellow 2 having code
32041321 and Basic Green {non-azo)- Green 4 {Malachite green) having code 32041361 have

been shown to be free. The Counsel requested for atlowing the operation of the unit as all
otter shortcomings have already been removed, '

3) The offlcer of the Board stated that the Member Secretary of the Board has
written a {etter dated 12.4.2022 to the Mlnlstl’:\‘ of Envlro'nment, Forest and Climate Change
requesting for the informatlonin accordance with the directions contained In the order dated
21.2.2022 of the Appellate Authority, but the reply of the Ministry Is awaited. The officer
further stated that the industry has not started lts operation In full capacity as such visit report
could not be prepareu and apprised that necessary actlon will be taken after the receipt of
repiy from the Ministry of Environment, Forest and Climate Change, Government of India,

4) After hearing the partles, it is observed that even after the Issuance of the

order of the Appellate Authority on 15.3.2022 i.e. one-and-a-half-month away, the
Information of Mlnist'r\-,' of Environment, Forest and Climate Change is sthl awalted. The Board
seems to have not made efforts to obtain the requisite Infarmation as per the directions of
the Appellate Authorlty. The Board, as such, is advisad a.nd'directed to write a demi offlcial
letter to the concerned officer of the Ministry of Environment, Forest and Climate Change to
secure theinformation and mayalso depute some official to pursue the case with the Ministey
and ohtain the desired information. However, the operation of the Industrlal unlt cannot be
halted for want of information for a long time. The informatian obtained by the appellant
from the Ministry of Environment, Forest and Climate Change and the-Ministry of industry
and Commerce, Government of Indla undar. the provisions of the Right to informatlon Act,
200% and placed on record. of Lh:e case also contalngenulne documents and cannot be Ignored
In a casual manner. The informatlion $0 obtained by the appellant discloses the fact that the

dyes Auramine Yellow and Malachite Green are not banned in India. Relying upon the said

———

Information as placed on record by the Counsel-for the appellant, ! hereby conflrm the order




.3-

dated 21.2.2022 of the Appellate Authority and allow the operation of the industrial unit of
the appellant subject to the conditlons already Imposed in the order dated 21.2.2022, The
Beard on its own may make cpecial efforts to obtain the requisite information from the
Ministry of Environment, Forest and Climate Change and also check and monitor the
operation of the Industrial unit for compliance of Environmental Laws. Conditlons aire-ady
Imposed In the order dated 21.2.2022 of the Appellate Authority shall continue.

3) The appeal stands disposed of in above terms. If any issue emerges after the

passing of this order, the parties are at liberty to approach the Appellate Authority.

sd/-
(Rahul Tiwarl, 1AS)
Appellate Authority
-cum- .
Secretary to Governmment of Punjab,

Department of Sclence, Technology and Environment,
Certified Copy Chandigarh.

£6.05.2022
Pronounced

N |
wrkbugh
Sonlorq_]zw Ofﬂceulﬂ =
Appellala Authorlty
Governmont of Punjab
Oaplt. o! Sciencs, Tesshrology
arl Eavirenmant, CHD
1805 224
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st- 0 ated
erld ﬁo?\ f:l%‘( gq?feestafﬁgslifﬁm?“ tn the Comm\ssloner of Police, Amrltsar —
e mforcfga % PRCB for séaling of entre prsnto ;canéerned police station for assisting
| thg - tmmediahelv, p\ease. = machlnery along with D.G. séts of

s...: ]
Sunlor Envlronmental Engmeer
. No. ' ' 3 Forarid on behalf of PPCB
gnds® A copy of the above is forwarded to th . pated. |
e SHG, PolceStation Ma bool ura,
mritsar for \gfom?t\on and+nécessary action for assiging, 1t.he ofﬂce;s ofq PPC% for
cealing of entire: plant & machlnery along witty DG, st of ¢ lnaustry immediately, -
piease . ‘

AL
Semor Envt ronmental Engineer
For am! on behalf of PPCB




the industry. Accordingly. -
of the industry were revok
and directions u/s 33-A0
ssued o the PSPCL 2

: as; . Al
Hon'ble Appellate; Authority “cun
Environment’ to " set ‘aside ‘ord

-+ directions tg the; itsar tordis { ‘_

- orderfor grantingconsent:to. operatesto: : i e
18:07.2022 - of "Hon'ble - ‘Appellaté Author THone:

08.07.2022 issued by the..Bo, VOl s
1974 and Air Act,-1981-will.rem n:stayed:al
- hearing in the mafter was fixed: or
-+ -Authority uphold the:orders dated 087077202
s under:thig. provisions. of Wate

revention:
ssed for.dis
nd the stay’granted videT

. of above orders daféd 23

" under: Keeping in \ew,- the.. efions

- samples.from the officers of the.Baa

. eppellant industry as mentioned:Injatt

;  dated 08/07/2022 passed by the'Board

+ - -provisions of Water. (Prevention

~ Lontrol of: Follution |

~ disconnect] e

. order date { 225k,

.. ndustey is sit g-rrthe. |

- Compliance of the directions ' 1

1 Control of Poliution) Act,. 1974 & Air Prey

IIN2ERYY fresh consents under id.Acts.: Tl

. And whereas

- Prevention & Contrgl o, Pol

Pollution) Act, 1981

me

; .:(




on with immediate effect. Also Office ot 500

P5 B
1Cep Singh (96461-13047) was vsted by ung erstgzgz ﬂguof;agg ‘;ﬁmltseg, .
e phonically pursued on 02/09/2023 g 10912022 and wis

ﬂs SIS
¢ or, howevet, 1O compliance in the m{ff fﬁg " ;g g"u%ﬂdlfﬂ the t’ﬁ e

i Divislon, Punjab tata Pow ot |
" 1d1 e 06.09.202) 1o i‘ Corporation Lid., Authsrities; Astiribasr vids/ !eaaer no.

this office submifted that +
| ,,mgitﬁ L:gtlg%ljw had not bean disconnected in fight upfhée tﬁg:g gg‘ ﬁ?ﬁi‘zﬁé
o PC"E g , urlor Division, Amritsay, s as M/s Amar Colout Chemical (1rdia)
S f:}i\ ¢ ,D‘r%aar i;ngeﬁhgf G?Q Davrr;vsnt of t‘?e Slectricity dues by the Industry. The
coné vourt case (w - ettt
Onty) ignored t:eddireﬂwnb Issued by thigﬁ(bar? hf -ér re RSt of T dm '
NG whereas, mary- complaints. -r,ecéive 1
darniging the envirdnmant: : Bgalﬂst b ﬁ:
dambging W envi mdus?r:d on 10.40.20% ;.\ thie marfiing, \eakage of gas/acid wes

and same. Wis -
commisstonr, Atmritsar Yelaphonleatly f&l\fed Efead i’nl | thﬁ sumﬁmm Bépa"f
complaints have been r : e tnat repe

acet e
mdustw ved. reqardmg th atr

™

f()n C

And whereas due to cort 8¢ ‘hé PSPSCL m rities: tfaﬂe;f 0
fisconnect the pawer Supply avallable o’ o

the:Industsy,. Accordingly,-Rirections ofE 34
bf Water (Prevention & Control 4f: Palitition): Ack 1974 8 31-A. of A (Prevention &
| Control of N\uhcn} Act 1%1 issueﬁ vide 3 375‘dated 12, Leﬁmgg issued fo seal

18 freilly withy pow'
,ltaWed to seal ﬁ"msfant and machénery.
d on 28.10:2022, The industry remain in

vlolaticm to the dmmuns sssven

Emﬂmnmentaiv
ﬁve Hundféd)' O IMPOS!

-;:;q the En\nmnmanbal Enﬁﬂ‘t&e*

%mﬂtsar?fo{ iformation: - Pungab
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oano Fooa Technelsgy Pyh L
An ISO 9001 2015, 1ISO 45001:; 2018 (OHSAS); ISO/IEC 17025; 2017
NABL & IQAS Accredited, FSSAl and MoEF Recognised Testing Laboratory

]

[TEST REPORT]
Lssued To : M/s Amar Colour Chem India
Plot uo 26, Old Focal Point, Amritsar, Punjab
Report No. CEFT[2307/61) Report Date 11.07.2023
Your Ref. No NiY Type of sample Ambient Air Samphk
Sample Code Given hy Nit Date of sampling 04.07.2023
Customer
Sampling Location Within Premises Date of Sample Receipt | 05.07.2023
Sample Collected By Lab Person Sample I.D. CEFT|GEN)2307}641 .
Sampling procedure As per SOP Date of test 06.07.2023 to 11.07.2023
. TECHNLCAL DATA
| [.ocation of Sampling Stalion | Near Back Boundary HVS-2
2 lnstrument Used for Sampling Respirable Dust Sampler
3 Source of Sampling Anbient Air Sample
4 Temperature of Sampling Location 32°C
5 Environmental Condition Max temp. 34°C
Min temp. 26°C
Clear sky and wind direction west fo enst
4 Flow Rate of Sampling. 0.5 LPM
7 Time Period for Sampling 480Minutes
b Volume of Air Sampled 0.24 m?
Sr.A. PARAMETERS RESULTS STANDARD TEST METHQD
1. suspended particulate matter pg/m? 110 IS 5182: 2006
2. Sulphur dioxide (SO2 15 80.0 pg/m? IS 5182 (Part-2): 2006
3. Nitrogen dioxide (NOy 22 80.0 pg/m? IS 5182 (Part-6): 2006
4. Acid Mist yg/m* ND LARB SOP
5. Ammonia (NJ13) ND 400.0 pg/m?® NIOSH to 6015: 1994
6. QOzone (Os) ND 100.0 po/m? 1S 5182 {Part-9): 1973

Note: ND denoles NOT Detectable
Page No1/1

*Lnd of Repoit*

Branch ORice-11 1A, Sunder Enclave,First Floor, Near maa Shimla Homes,Opposite radha swami Satsung Bhawan, Kharar.
Mohali,Punjab-140301

Authorised Signatory
Nate : L. The test results are related to the sample/ tested as ldentfied.

2. The sdn‘ple will be discarded after retention time of 7 days unless otherwise specified.
3. Any Dizcrepancy faund in the test report may be communicated -
4. This report shall not be reproduced, cannot be used as evidence in the court of law and should not e used in any advertising medla withqut written
permission of CEO, CEFT Pvt. Ltd. .
5. The Coyrt Jurisdiction will be Delhi.
-B. Customer complalnt reglster is avalable at the laboratory. Q

Read. Address - BIdg. No. 17, 15t Floor, BLF industrial Area, Moti Nagar, New-Belhi - 110015 Ph.: - 011-45012722
email; info@ceftlab.com, Website : www.ceftlab.com
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. sd Tewnnoiogy Pyl Ui,
An 1SO 9001 2015, 1SO 4500t1; 2018 (OHSAS) ISO/IEC 17025; 2017
NABL & IQAS Accredited. FSSAl and MoEF Recognised Testing Laboratory

PRE PO IV OSSN E 0T GRO

| TEST REPORT|
Issued To : M/s Amar Colour Chem India
Plot ne 26, Old Focal Point, Amritsar, Punjab
Report No. CEFT]23071642 Report Dute 11.07.2023
Your Ref. No Nil Type ol sample Ambient Air Sample
Sample Code Given by Nil Date of sampling 04.07.2023
Customer ]
Sampling Location Within Premises Date of Sample Reccipt | 05.07.2023
Sample Collectled By Lab Person Sample LD, CETT|GEN|2307]642
Sumpling procedure As per SOP Date of test 016.67.2023 (o 11.07.2023
TECHNICAL DATA

Location of Sampling Stafion
Instrumient Used for Sampling Respirable Dust Sempler

Source of Sompling | Ambient Air Sample

Temperature of Sampling Locallon 32°C

Environmental Condition Max temp. 34°C

Min temp. 26°C

Clear sky and wind dircction west (o east

Near Front Boundary HVS-1

wa L |t

6 Flow Rale of Sampling, 0.5 LPM
7 Time Period for Sampling 480Minutes
8 Volume of Air Sampled 0.24 m?

Sr.N. PARAMETERS RESULTS STANDARD TEST METIHOD
I suspended particulate matter pg/in 127 1S 5182: 2006
2. Sulphure dioxide (SOn 22 80.0 pg/m? 1S 5182 (Part-2): 2006
3 Nitrogen dioxide (NO2 33 80.0 pg/m? 18 5182 (Part-6): 2006
4, Acid Mist pg/m? ND LAB SOP
5. Awmonia (NHs) ND 400.0 pg/m? NIQOSH t0 60135: 1994
b. Ozone {Q3) ND 100.0 po/m? IS 5182 (Part-9): 1974

r\m., ND denotes NOT Detectable
Page No 1/1

*End of Report*

Branch Office-111A, Sunder Enclave,First Floor, Near maa Slumla Homes,Cpposite radha swami Satsung Bhawan, Kharar,
Mohali,Punjab-140301

A Authorised Signatory
Note : 1. The iest resubts are refated 1o the sample/ tested as identified.

2. The somple will be discarded after retention time of 7 days unless otherwise specified.

3. Any Discrepancy found in the test repart may be cornmunicated

. This repart shall not be reproduced, cannot be used as evidence 10 the court of law and should not be used in any advertising media without written
permission of CEQ. CEFT Py, Ltd,

. The Court Jurisdiction will be Delhi.

Custamer complaint register is available at the laboratory.

PR P

<2V, §

Regd. Address - Bldg. No. 17, 1sPEISoF DLF Industrial Aréa, Moli Nagor, New Delhl - 110015 Ph.: - 011-45012722
Emuail: info@cettiab.com, Website : www.celiiab.com

0



Centre for Envnronmen? and Food Technology_Pvi td.
An. lSO 9001 2015 15O 45001 2018 (OHSAS), 1S0O/IEC: 17025' 201 . _\Sq __
/NABL & IQAS: Acqredlled FsSALand MoEF Racognlsed Testing: I.ubomtory ’ Nt

ITEST REPORT]
. IssuedTo: Mfs Amar- Colour’ Chemlmlln
Plottio 2, Old Foeal Point, Amr-har.l’unjub _
Repere N, CERTZWBl T TR
Yol <R .I | . .y'lll‘;nnrﬂ)ate . L 12.08;202-3‘.
Sample.Code'Given by.Customer Nil . . ‘
SamEIlng Location | Within Premiscs -
Samgle Collécted By -LaibPérson L s A
Sampling procedure A'iép"ehSOP' L "Dnteofteqt
- mcumr(m,m'r —
1 ‘Location of Sampling Station: . -|“Near] Bacch
‘2 | Anstrutenit Used for Sam lm ) - A Ru’pimbleDzsu?g:g;I:s-z
3| Sourct'of Sampling ' | Amibich A Sample
4__ | Temperature of: -Samp) lrgLowﬂou . . ' 34°C )
5‘ | Envnronmemal Condition:, . = - : D MER l.emp, 36°C
. : Ce L Minftemnp; 27°C -
6. | Flow Rate of Samplin . s S CIEESM 8ndwmd dlrecﬂoﬁwesbtoﬁnstl:- =
7 .| Tim&Pérlod:] ¢ Period:for:Sampling ™ | . L 80Minutes
8 [|-Voliime of Air Sampled B - F024'm?
ST _PARAMETERS '
L suspeaded particulatEmalier pg/ae
2. ' Sulphirdloxide (SO
3. Nitropendioxide (N
"4, Acid Mistpg/m®.
5. Amiitionia, (NE}
6. 0z6ne (G1y~
Note: ND denotes NOT Dclcc\‘nbk

Branch Office-11 1A, Sunder Enc]ave,F:rstFloor Nmrmaa' e
Mohali,Punjab- 140301 ks : waini Satsqughem.:th,

~-PageNo.1/1

Note : 1. The test results are relaged to:the sample/ tested os Identificd.
2, The sample will'be discarded after retention-time of 7 days unless otherwlse speclﬁed
3. Any Dlscmpancv found inthe Lest report may be commumcated i .
4. This repart shall not.be reproduced, cannot-be Used.as evidence In the court of 13w and should not be useu ln any auvemsmg medlu wmluul wrlucn _
permission of CEQ, CEFT Pvt. [ta. _ ,
£. Tha Caurt Juricdiction will ba.Delfil.
6 Customer compialnt register is available at:the. laboratory

" mescres. metasemwn - hiades; ey S8, Vol P, BUR Lo d ool il ) ¢ WILH VPN ll.u\lnu\l . ln(nl ul | ql‘l».l;nl‘:ln;l
‘ ) Emurl Info@ceﬁlab.com Webslie wwwcelﬂub com. o ,
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Cenire for Envwonmeni cmd Food. Technolagyf Pvi Li'd
An ISO ?001; 2015 150 45001 om (OHSAS). ISO/IEC 17025‘ 2017
NABL:& 1QAS Accredifed ESSAI )

LST: 'EP@RTI
Issued To: MIsAmanoIourChem dlu o
PlotnoZGyOIdFomlPolnt,Amn ar | u-i}ab ,
ReertNo, B K3 7 P T Reportbaie T
"':ourlReCM:lmG [ e R .Typaofsample - bl
ample: Code Given by I
‘cusfzm" . i y - "S'-l}‘~ . L J)uteol‘umpbug .
| Sampling Location | Within Premisss i:DateofSamgle—Recemt, T o7
| Satiply Collccted By - . | 'LabPérson - | -SamplR ID;-. . : CEF; X I ] ’
Samnlmgnrocédure iy : '/_K’é‘ii_'lbi-sol! e Dnleohest " 0’1—10&2@@1’2?08;2023‘:?:‘
— — TECHNICALbAm ‘ T e
1 - locauonot‘SamphngStauon . Near Fri
;. ontB dary:
2 lnstrlmentUsedforSamplmg S — | Respirablg:Dust: Sampﬁys‘t
3 SuumeofSnmngg ] . | Amblent-Air Snmp]e
4 . 'l‘cmpemlureofSamp]m Locnuon ) o 3PC T .
5 Enwronmenral Condmon - S Maxtemp 36°C ‘
6 | Flow Rotg.of SanmL
7__| TimePeriod:for Sampling
8 Vo]umeofAJrSnmpled
SeN FARAMETE :
i suspcndedparuculaw ‘ﬁcri}lgfm’_f_ A
2,  Suphurdiode (S0 (FETE ey, 2008 |
2 ) ‘-IST (Fart6):2006 |
> C 1?:»:;'-3'5.“:"'
6. Ozonev(OJ)

Note: ND endic NOT Detectil

‘Endiémg;}w

Branch Office-11 1. SundcrEncIa":." Bic e ‘Shimla Fomee:fin
Mohali Pinjab 140351 T R enr man Shimla Homes{Op

Note : 1. The test results are related tothe sample/ tested as identified.
2. The samgla will be.discarded after rotention tifiie of 7' days-unless atherwise speclﬁed

3. Any Discrepancy found In the'test report may be communlcated :
- 4, This report shalt not be reproduced, cannot be uséd as evidenice in the court’ of law and should not be usedin any. advernslng medla without wrlrten

_ permisslon of CEQ, CEFT Put. Ltd.

S, The Court Jurisdiction will be.Delhi.
6, Customer complalnt register is available at the labnratory




Centre for Environment and Food Technology Pvt. Lid.

An ISO 9001;:2015, iSO-45001; 2018 {QHSAS); ISO/IEC 17025; 2017
NABL & IQAS Accredited, FSSAl and MoEF Recognised Testing Laboratory
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| TEST REPORT |
ISSUED TO: M[S=AMAR COLOUR CHEM INDIA,
PLOT NO 26, OLD' FOCAL POINT, AMRITSAR, PUNJAB
Repoit No. "CEET]2309]754 " _{ Report Date 22.08.2023.
Yiour Rel. No. Nil Type-olsample Water Sample’
Samplé Code Given by Customer Nil [ Quuntity 02 LITER
{ Date.ol sampling 16.082023
Sampling Location Within Premises ‘| Dateof sample receipt 17.08.2023 ]
Sample.Cuoljected By By-Lab _person - Sampte 1D, CEFGEN|2309|7584
Sampling procedure AS perSOP. _Data of tost - 17.08:2023-22.08:2023
S. Parameters . Resuls bimilﬁbflb‘f To500 --2012 Test.method
No. Requirement’ Permissible-limit
(Acceptably -in-absence of
) Limit) . siltornute:source

[ pH ‘ 735 G.5-8.5; Norclixation | IS 3025-(Part:11)

2 | Toal Dissolved Solids mg/t Max. 256 500, 2000 153025 {Part-16)

3 | Alkalinity { as CaCO3)mgAl .Max T 183 200 600 -18-3025; (Part-23)

4 | Cliloride:{ns Cl), mig/l, Max 20 - 250 vime 1000 18,3025 (Pant=32) .

5 | Stlphale (as:SOs)mg/l, Max i 23 . 200 iR 400 1S.3025 (Part-24)

6 | Nickél(s Nij,mg/k 33 P - 18 3025:(Part-54)

7 | Total Hardnesst-as CaCOxmp/l; Max I'IO 00, 600 1716:3025 {Rart-21)

8 | Nitrate: {as NO3).mg/l, Max . 3.5 - 45 Th Norelaxation | 1S 3025 (Rit:34)

9 Fluoride (as F) mg/l Max ) S 3 B . APBAAS0DE(D3: 2023
10 | Colour, Hazen unit, max 153025 (Part:-4)

11| fron { as-Fe) mp/t Max "15:3025:(Part-53).

12| Manganese {as:Mn) mg/l Max 15-3025.(Part-59)

13 | Zinc{as.Zn) mg/l Max. 18°3025 (Part-49)

14| Copper (as.C) mg/i Max 1S 3025 (Part-42)

15 | Cadmium {as-Cd) mg/l Max 3025 {Part-41)

16 | Lead (ns.Pb) mg/l Max 3025-(Part:47] .

17 | Scleniumi{as-S¢) mg/l Mox 218:3025 (Pori-56).

18 | Mercury (as Hg) mg/l Max S73025 (Part=48) .

19 | Arsenic(as As) mg/l ; 3025 (Part-37)

30 | Chromium.(as Crymg/l Max - No.relaxafion 025 (Prifr:52)

Notez ND Dendites Not Defectibl

Page No. 1/1

Note : 1. The test resuits are related to'the sample/ tested asidentified.
2. The sample will.be discarded after retention time of 7.days unless otherwise spocified.
3. Any Discrepancy found inthe test report may be communicated

4. This report shall.not be reproduced, cannot be used as evidince In the court of law and should riot be used.in any advaitiiing media wllhmnwrltten
permission.of CEO, CEFT Pvt. Ltd.

5. The Court Jurisdiction will be Dethl. .
6. Customar complaint reglster-s avallable at; the laboratory.

‘Regd. Address - Bldg. No. 17, st Floor, DLEIndusliial. Ared; Moil Nagar, New Dolh) - 110018 Ph.: 01145012722
Emdil: nfo@cefiab.com, Webilte : www.ceftlab.com,
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Centre for Env:ronmem‘and Food Technology Pvt. Lid.

An I1SO9001; 2015, ISO 45001; 2018 {OHSAS); ISO/IEC 17025; 2017
NABL & IQAS: Accredited, FSSAL dnd MoEF Recognised Testing Laboratory.

[TEST REPORT]

Issued To: M/s AMAR COLOUR CHEM INDIA,
PLOT-NO 26, 0LD FOCAL POINT, AMRITSAR, PUNJAB

Report No, CEFTR30Y[7Ss Report Date ' "21.09.2023
Your Ref, No. . Nil Type.of sample ETP(INLET)-
Sample Code Given by Customier | Nil ’ | ‘Quantity “2 LITER Plastic Bottle + 1 Liter Glass
Bottle
_ . Dale-of sampling 15.09.2023
Sampling.Location ' Within Premises ‘Date of ssmple receipt | 16.09:2023
Sample Collected By LubPerson Sample 1.5, CEFT|GENR309[758
Sampling procedure As perSOp ' ‘Date’oftest 16.09:2023- 21,09:2023
S. TEST RESULTS ‘TEST METHODS
NO, PARAMETERS ) .
I |pH ' ] 06,23 18 3025( Pant- 11y
2 | Manganese (s Mn) mg/l ’ 004 18:3025 (Part-59)
3_| Meroury (as Hg) mg] . ~ ND | IS3035 (Fari-d8)
4 | Cyanide (as CNY mg/l : ND. } 153025 (Pari-27)
5| Nickel (as Ni), mg/L ) .11 1§ 3025 (Par-34)
6 | Hexavalent Chromium (as Cr), m/l. , 023 o -~ 183025 (Pan-32) h
7 - | Total Chromium {as Cr), mg/I. 1 0.56 183025 (Puri-52)
8 | Copper (as Cu), mg/L ) 0.033 183025 (Part-42)
9 | Qil & Grease, mg/L : 1 - 2. . ) 1S.3025; (Part-39)
10 | Zinc.(as Zn) mg/l 43 . - " 153025 (Parl:49)
T1 | Lead (as Pb) mg/l . 0:1 1S3025 (Part-47)
12 | Cadmium (as Cd) mg/| : ' 0027 ' 183025 (Part-41)
Naote: ND Denoles-Nal Detectable A : - T '

Page No.1/1

*End of Report*

Note : 1, The test results are related to the sample/ tested as [dentified.
2. The sample will be discarded after retention time.of 7. ‘days unless othenyise specified.
3, Any Discrepancy found- In the test report may be:‘communicated
4. This report shall not be reproduced, cannot be used-as.evidence in the court of law and should not be used in 2ny.advertising media wllhout written
permission of CEQ, CEFT Put. {td.
5. The Court Jurisdiction will be:Delht. .
6. Customer complalnt reglster is available at the'laboratory.

Regd. Address - Bldg. No. 17,15t Flor, DLF Indushial Area, Mol Nagar, New Dalhl - 110016 Ph.: < 011 -45012722:
Emall: Info@cefitab.com, Website : wiww.cefiab.com’



Centre for Environment and Food Technology Pvi, Lid.

An |SO $001; 2015, 1S0:45001;°2018 {OHSAS); ISO/IEC 17025; 2017

NABL & IQAS Accredited, FSSAI'i:n_d'MoEF"Racogn!sedir'res!lng Laboratory:

- | TEST REPORT]
ISSUED TO: M/s AMAR COLOUR CHEM INDIA,
PLOT NO:26, 0LD FOCAL POINT, AMRITSAR; PUNJAB

Report No. - CEFT|2309]753: Report Date 21,09.2023

Your Ref. Na,. TN “Typeol-simple | ETP{OUTLET)

Snmple‘:(-‘dde Glven by Custamer Nil Quinitity . 2 LITER Plastic Boftle-+.1: Liter Glass

‘Bottle
. ‘Date of sampling 15,59.2023

Sampling.Location Within Premises | DigtecoFsample receipt | 16.09:2023 .

Sample Collected By Liib Person | Sample LD, “CEFGEN|2309{253

Sampling pracedure Asper SOP | Date of tes: 16,09;2023- 21.09.2023
s. TEST RESULTS Limits "TESTMETRODS

NO, PARAMETERS As pir CPCB o
1 [pH 725 6.0-9.0 1S 3025( Part-1 1)
-2 | Manganese (as'Mn) mg/ 0.02 1S-3025:(Part-59)
3| Mercury (as Hg) wg/l ND - v __15:3025:Par1-18)
4| Cyanide (85-CN) mg/l "ND- 1573025 (Part27)
5 | Nickel (as-Ni), mg/L 0.05° 3.0 | 183025 (Paris54)
6 | Hexavalent Cliroptium (as-Cr), mg/L 0.022 0.1 153025 (Paxt-52)
7 | Total Chiomium:(as Cr), mg/L 0.33 183025 (Pait-52)
8 | Copper (as Cu), mg/L : 153025 (Part-42)
9 | Oil' & Grease, mg/L 183025 (Pain-39)
10| Zinic (us Zn) mg/l 15,3025 (Part-49)
11 | Lead (as Pb) mgfi 18:3025 (Par¥-47)
12 | Cadmium (as Cd) mg/l 15 3025, (Rart-41)

‘Note: ND Denotes NoLDczccm_l;ij

Note : 1. The test results are related to the sample/ tested as identified. '
2. The samnle will be discarded after retention time of 7 days unless ntherwise spegified.

LI VY, RUSRNPRIN SN | SF] S T S G AT ST |

71 Thic rapors chall.not Bo raprodused, carinet bo-used 05'vidonco In'the ¢ourt of law and should not be waed in on

wrivslyn y{ S8 FRPT Pyy Sy
3. 1ne Lourc Junsaicuon wiii ve Letni,

6. Customer comphaint register is available at the laboratory.

Page.No, 11

Regd. Address -'Bldg, No

17, st Floor, DIF Indusirial Areo, Mol Nagar, New Delhl'« 110035 .-« 011:45012722

 Email: in‘lb'ﬂcoﬂiob.cnny, Wobeio : www.cofilab.com
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CENTRAL POLLUTION CONTROL BOARD
Water Quality Management-1I

INDUSTRY INSPECTION EORMAT (CHEMICAL)

General section Date of inspection:
. "Unitcode - '
2. N;?e of the unit with complete postal |Mjs Ao Colouy Chem Todia
address: . -

3. | Spatial Co-ordinates (Lalitude & 31 62 643, q.91961
longitude} in.Decimal forinat only 362 5 5 Auael _ :
4. |Name of Contact person with [RoKesh Hamdo CMamaair_ng Youtme)

designation . Mob Noi- q8150%1317
Phone & Email: . . & Mait = atcexpurless @ qmail-tom
__5._ | Yearof commissioning June 1997 Y |
__.5._| Name of SPCBs Regional Office Pl 164 Focal: Pomt.
7. | Industry Operational stafus " | Operational/Non-operational
if non-oparational:
, oo a. Sell-closed then collect copy-of unit shut .
o’ down letter duly certified by regional officar-of
| concemed SPCB. ' :

b. “Closure nofice by CPCB or SPCB tien |
tollect copy of nofice.and copy of unit shut
- down letter duly certified by regidnal officer of
- concemned SPCB.
c. ‘Any otherreason, then specify and altach
" supporting documents ‘

1

Consent section . » ,
(Attach valid copies, or if expired then attach recent expired copies along with copy of application)

CT0R| FueshlASR[2053 ) 2191 U110

8. | Air consent _
{Validity with date/Expired/Applied for _ ,
renewal/First time applied/Never applied) 9—1losla.o 23 to 3" I'J-] 2023

g. Water Conseﬁt . CTOU" F/‘f - A \ 16 7 Q2
(Validity with date /Expired/Applied for .. - 10612' qk/ ::1‘1";'3, >
renewal/First lime applied/Never applied) - 023 1p 3l [12}2023

10. | Hazardous waste authorization
(Validity with dale /Expired/Applied for

Appliea for

-1 renewal/First time applied/Never applied ) :
11. | NOC from CGWAJother authorized body .~ [NoL Applicable aa I’”d‘“t*‘ﬂ
(Validity with dale /Expired/Applied for Sl m{ma torporadiom &’”H for ¢
renewal/First time applied/Never applied) . feath ® walem 3
| . '-fPagelof.'il‘é._ﬂ_‘;, o
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Logbook maintained: YesiNo -
If Yes: Callect copy of logbook for last 03 months

I ays In last three moi —
~———_1 {to'be used for ¢ yS ™ last ree months 12 days
13::| Name and qUanlzi’l!;lgfag(::v mr'aloxsiels In subsequent sections) 1 °"‘3 S
. ) e : Y \ . - -
(in MT total of jast three:mOnghs) % Used o 50.510.3 es’ 3.6
. ' q.’achfm : Cf\‘f a6
Béz'nzaidchaqle O=26
14. | Name of Final Produets D :ze“(?'ﬁ'.”’%" o-50Y
| gs;]e;;aralely mention name ang Quantily of byproducis also, if - O". Y : w-.bae.
1 Y___ | Oif Green D e
~—15. | Consented producion capacity(TFD] | O Veles = a. e
16. lnstalleq production capacity (TPD) Styellow -5t oy Coreend o\
17. Pmductfon on previous day of inspection (TPD) ; [TV R
18. | Production (in MT forlast three monfhs) BT —
Overall.Produclion,(in TPD) .72
On the day.of visit (in.TPD) ' "0 -0\
18. | Process details (with Material Balance & Fiow diagram):
Water section
20. Source of freshwater :
! River . o Spécify'wh’elher'ﬂowmeterwith.totalizerln’stalled atline carrying freshwater
(Yes/No) ) , - ‘
Instantaneous Reading:........................ md/hr
Totalizer Reading: .........c......... SOOI |1

| Type: mechanicaldigitalielectromagnstic elc,
-[-Calibration details: - =~~~ .

- | Logbook maintained: Yes/No L

+| If Yes: Collectcopy of logbook for last 03 months

Borewel No. of Borewell as per CGWANOC: .......... N66 Ppplicable ot

Permitted withdrawal quanty: ................ i N
Actual withdrawal quantlly: ................ B d“'}‘ua - -@m o
: ‘months) . - FHEsh wa.ten,-{-}om aoapl
(average of last three months) gt A N
Actual no. of borewell found on site: .........  Humicipol - Covpovatuns |
No:of Borewell having flow meter with totalizer installed: ........... =~ - N
- Instantaneous Reading:.........m%hr (mention these values forali -
1 oo ) borewell with flow meter)-
{ Totalizer Reading during VIsIE: ...ccvvvve i - =° 7 7 o

Fresh water consumption

21." | Freshwaler "-J»Productibn process | | | deeslic‘."-;‘ -

" [ Others..

Lo Prageactu -
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1 i el e By T e
(Totalof last & Roply and mo ez
thres months)  |* Eribrmed in 104k 8 momne -
Overali hre ‘
KL/MT of ()
|_product -
On the previous ' ‘
day of visit _ ' . |
(KLD) | o -
Effluent management sectlon ' | Ly L
22. | Sources of effluent generalion Name & Quantity generated in KLD n-m:fQ Domes}e
e ' qo -0
23. | Flowmeters at- soumeo of effluent Yes/No
| generation : Type: mechanical/digitalielectromagnetic efc.
Calibration details: ‘
Meter readings....
Logbook: malntamed Yes/No (ll' yes, last three months
logbook data should be collected)
24. | ETPstatus Installed (Yes/No) : Nes '
| Operational (Yes/No) : Ve Coberalionad baved. o
' » demarrd only)
25. | Flow meter/ v-notch.installed atETP | YesiNo:' No v
© | inlet’ : . Type: mechanicalldsgltal/electromagnetlc elc.
Calibration details:
~ | Instantaneous Readmg .......... TR ()
Totalizer Reading: «......overvveeveresserenssins md
" | Logbook maintained: Yes/No (:f yes, last three monlhs
logbook data-should becollected)
26. | Flow meter/ v-notchinstalled at ETP | Yes/No .
‘outlet . Type: mechamcallmgllaIlelectromagnehc etc.
Calibration detaifs; ' S
lnstantaneous Reading:.......cocerervmrrincn. m?hr
Totalizer Reading: ................... .
Logbaok n‘aintained YeslNo (|f yes. last lhree months
logbook data should be collected) L
27. | Effluent generation quantity (KL) - [Nob used. im ﬂcut Bmtonths JJ Fx i
(o be calculated from ETP inlet .- oni Heg um% Vessell Nashma whichp
logbook)- Total.of last three months .mt rone {or ﬂcmt M
Overall in KLD & KL/MT of product N\ £
On the day of visit c&ﬂﬁnem’o o bema ducho.naea
30 | Recycled waler consumption (KL) In produclion Olhers S
(Total of fast three monlhs) | '\”Q ) A
| Overallin KLD & KLUMT of product | - - ; :
On the previous day of vislt (KLD) - -
P pagerofad
WA BAEELE | AN Sl
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Efﬂuefu dis : :
charge u - . . E - .. .
{fobe Quantity (KL T > o a 4
(l::)ilc-;-jétt from ETP ouu{at No dMCv hor & A ETP mut, ‘30}2070[;'0%4.}.
| al of Iasl three monlhs {rom fﬂmt Dj monliy  due 1tp mon
N o Be retilip lrace.  Eluont
: Ovara S b
) M KLD & KL/MT of produci N ‘L
-—ﬁﬁ-;ﬁ_"ljgprevious day-of visi — ~
Mode of discharge - e S TPy
Open channal/-Undsrground pipeline/ Surface pipeline
33 8. No. of consented outlals 4 | .
‘ b. Actual no. of oullals
. observed during visit 1 ,
34 | Discharge in Drain (name)/river (nama)/ land Hdmdﬁal-fm}wmﬂ%,
35 | Route 1o reach ﬁvergaagn—’ .30“50[8 Vl"}?(i:."'me
Drrung .
36 | ZLD status: . |
a. Whether consent specifies that unit Is ZLD; YesiNo ~ No
b.  Mode of achieving ZLD:
» Complete recycling in production process {Yes/No)
e Reused for imigation within premises (Yes/No)
c. Incase of ZLD mention availability of flow meters: (with flow.rate and totalizer reading
during visit) at all recirculation lines (Y/N): :
Type of ﬂow meter: mechanlca!ldigltallelectromagnetlc elc.
Calibration details:
37 | Efiuent characteristics _ : N : _ _ —
Parameter | ~ | ETPinlet * | ETPoutlet | Norms as per | Compliance
oo , consent - w.rt.
consent
PH | €as | 797
“Hexavalent Chromium 0.2.3 0022
Total Chromium o056 | 033 =
.. Manganese | - .» _; 5»0‘4{ | Z'Q'O;) R
Nicke! | o. H 665
Copper : 5033 0-0l5
Zinc . : L(3 " PR
Cadmium i
Lead
Mercury
Cyanide
Oll & Grease
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2 e ; MLVSS (e U
B aramete a
S.No. Pafﬂmelers s for Gpls located in Yamuna inain stem states;
| Ammonia -ETP Inlet {mg/L) ETP Qutlet (ma/L)
3 ——-AMmonium Niirags
WW
S| Surfactant (MBAS assa
38 | BOD Load {on the basis of inlet quality & flow): T
: ' : cevrressvaion kg/da
39 | BOD Load fon s ofdiachocs ' y-
0ad {on the basis of discharge quality & flow): [ o
. N ‘ermve feensscan g
ay
Sround water Analys:s Report: Year of Dug: .......... Depth (m)............

40 | Quality of Groundwater is compared with Bureau of Indian Slandard (BIS) drinking waler — specification (Second
Revision) IS 10500: 2012.

Parameter | —» pH Colour | Total Total COD | TDS [CF | F- | NOs | SO«
Location ¢ : (PCU) | Alkalinity | Hardness - ‘ , :
Standard 6.5-8.5 15 -1 600 - 600 - 2000 |-1000 [ 1.5 | 45 | 400
values ‘ ' :
Value 135 £\ . 185 ;70 . 25¢ |20 (02|25 (a3
Quality of Groundwater is compared with Bureau of Indian Standard (BIS) dnnkmg water — specification (Second
Revision) IS.10500: 2012. (Heavy Metal) _

Parameter |~A&s | Cd | Cr [Cu[Fe | Pb [Mn]| Hg Ni [ Zn | Sb Co Se | VY
Permissible | 0.05 | 0.003 [ 0.05 | 1.6 [ 0.3 [0.01 [0.3].0001 [002]| 15 | - | - |00t | -
linits ) g s : .
Tested D [ND [ND D ol [ND R fuy 183 o | — |- ND. | —

Values

Recipient drain & Bypass

41 , Recip!ent dram characterlstlcs (mention name of the drain also) I R
[ Parameter 5] pH | Colour T 50D coo | 7S5 T f DS | 7.SAR
Location { = | (PCU) . | {(mag/l (mg/l) n'. /1) f(mgﬂl | ST
Upstream : : ' B R IR
| Downstream

42 | By-pass (If any): Yes/ No ' i 3 e
If, by-pass found: Description of locatlon and characterlstics of wastewater e

Parameter =% ( pH [ Colour | “BOD [.COD . TSS TDS
. (PcUy_[-(ma/l) ] (mg/l) (mg[l)- ( g[l)

Values .-

Pagesofty
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forre | |
[ Parameiers clpietut_ghlfz:r_l\S_a_l(msrlﬁ}T,una main stem states;
monla M {mglL)

Downstream {ma/l)

Additional Parameters
S.No.
; Ammonia
_ Ammonium, Nitral
e
3 Phosphate
4 Suractant (MBAS assay).
: "ETP 'sectlt:;n

43 | Installed capadity (KLD)

X -

; Utilized capacity (KLD):... I~ = T

44 | Effluent treatment technology: Physico-chemical/ Biological

ETP unit Dimension Capacity ‘Reterifion | Adequate/inade
{LxWxH) (m3) time (Hr) | quate
Bar screen chamber '—IS‘ x 1% 11,
Equalization tank 2" xust xyg !
Primary clarifler q Buxqqrtx 8y
Aeration tank {Stoa Botx 6% gy”
Rioioaien) Tamk 5. s

Secondary clarifier 5o 36 28 x 4u
Polishing Tank (f available) '
Tertlary treatment onits LY D X 6,""“,:
DMF/PSF/ACE 3.2 BT x e | -

45 | Type of aerators In aeration | Surface 7DIfﬂJsed"D}Hm¢ d Detalls:
tank
Rate of aeration LiO Hs/h\r
Proyislfnu!o'r‘sludge Yc"s/f;o ....... Yc; (e?m]_,zd_mn 'Tamk)
recirculation

46 | Type of clarifier | Primary ctarifier: “Tobe Setlle

(Conventlional/ Lamella : )
clarifier/ Tubé/ ettler) Secondary clarifier: “Tobe Selbfer

47 | Fiber Separation unit:
Sedlcell/Krofta/DAF"

48 | Studge management:

Sludge drylng.beds

N heda

Centrifuge/ Sludge press

.N'O_

| Quantity of sludge generated
* t (kg/day) (average of last three
_{months) .

Dt bkt o ey W mwiaa .v,
tlosle easteg %u}::«oza«i ‘lmM_M

On the day of visit (kg/day) NTAY R
Mode of sludge disposal RBU o o.:lcd.m"i — T "
49 | Name of chemical consumed at ETP  {H\um, Nuo Ont <po| B ;
along with quantity (kg/day) 05 . oY % Y
50 | Avallability of Environmentai Lab YeSINo ‘\{-91

ETP Lab detalls;

in lab of the unit with photographlc
-evidence)

{give details of instruments available:

CO\) -)l%ﬁ’h)" l- PH “HUH)“-J
Deep d‘vccze*r

51 | Staff engaged at ETP (Nos.)

ETP Manager: 4 ~ »
‘ - vPagé%qffii_lf“'




N )_f
| Chemist: 4
' dp,em't"orl'ﬂelipﬂfi'?- ~
52 | Total electric C " —— ‘ i & be |
onsum 1 ' e 0 8
(KWhiday) ption Nib ag 1P won rriok JfB?Ovrfol'Lo b_e'
(average of last three months) Ope'raled ) '
‘.é_?garate Energy meter instolled for | Yes/No e S
Meter reading at the time of vl
(KWH) g e of visit
Eiectric Consumption at"ET.P
(KWh/day) (average of last three
months)
P

sewage management section _ e
53 | Quanlily of sewags generated (KLD) | Musdicipel Abwsn £ WP XS 29 "
5 . . Mic (&1 -r-f‘& — —
54 | STP status nstalled (YesiNo) : Nov Aequmee.
; ' Operational (Yes/No): Nlp
55 | Flow meterl v-notch-installed atiniet | Yes/No: NIP Lo
of STP . Type: mechanic Iidigitalielectromagnetic etc.
‘ Calibration details: , .
Instantangous Reading:....cosreeesaneres m3fhr
Totalizer Reading: msssaeeemnansessseiviens 9 .
Logbook maintained: Yes/No. (if yes; last three months
: loabook data should be collected) -
56 | Flow meter/ v-notch installed atoutlet | Yes/No | - R
of STP - Type:. mechanical/digita/electromagnetic efc.
Calibration details: -
Ins_tantan'eous_Rea‘ding:...........-.7...-.A........r.m3l,hr
Totalizer Reading: ......... RSO ARSI 1 |
Logbook:maintained: Yes/No (if yes, last three months
"' : logbook data should be collected) - R
57| Quantity of treated sewage (KLD) NIA K
(o be calculated from STP inlet
logbook) .
58 | Quantily of recycled treated sewage | in production Others -
(KLD) (Total of last three. months) C— R
59 | Quaniity of treated sewage :
discharged (KLD) -
(to b2 calculated from ETP outlet
| logbook)- . ‘ o ‘ ,
60 | Mode of discharge Open channell Underground pipeline/ Surface pipeline
61 | Discharge in Draln (name)/river (name)/ land "~ ¢
62 | Characteristics of Sewage NIA '

L4
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Pages of 117

| Parameter - ' - _ N ——
| STP Inlet | STP outlet | Discharge Norms (as | Compliance
pH ] per consent) .| Slatus ___———
BOD (mgf) "A —
—_ NJA P
COD (mgn) - .
/A
TSS (mgh) -
N/
1 TOS (mghl ‘
Colour (PCU) ro/A
Air Pollution - Emission Sourccs & Control B
63 | Sources | Chimney | APC Equipment Emission Quality (Third party test report to be
of air Details collected)
pollution 7 ' — _
_ Tfnmogck 33w Nt Reom'm! M‘—QJPH&%\!G Ndt - L‘. 4 f,g r’"‘"'f” PNL
Reaclion| Taplc [n m A kads SC?Obhfr - _
| Details of D.G Set Capacily_ Exhaust pipe Emission standards
825 [kvP '15 m
Hazardous waste section . _
‘thorised Jantit Source of | HW Copy of
o ::r:’:'a‘l’::e: v caregory 333:3:3? ggre:grlat):ed‘ generation 1 Disposal ?v?{:ement
recyclers
] A __ /TSDF
Chemicd a. Sk)dae.hbm 0] TIHm\w* UPB‘“J“’
Wy Tw\w'end- 35-% e e pT LY
rr ‘L b, [Bare s [loriaine o \ %oerﬂbe bﬁ ,
gt Gobroripab, i by 53 Ponush. w_ |
o 0'0% : : ' .
"'— e C;::r N 5.0 0% kifArm b&.&ot y
Form-4 and 10 to be collected S )
Fuel/power consumption - .
65 | Type of fuel used
i 66 | Fuel t QN’G
uel consumption
(mention units) ' é D m3 I'\
On the day of visit 2
OCEMS and other detalils - e
67 | Installation Statu‘s-of_
(1)OCEMS Vo
(2)Web Camera Ves/[h"lo‘ ‘1;_ "




A
1

(3)Flow meter
Connected with CPfJB/SlPCBvSef;er;
(4) Frequency of calibration.

(5) Last date of calibration

(6) Next due date of calibration

(7) Techniques

: .Yesmo

~Ves

Yes/No  sPcB

|'User 1D

fnnoal

Inline/ On-line__.

:Password . open Sousee

68

Values shown In.OCEMS at the time o_rsamplln‘g ‘

FI:W (md/hr): pJo-
pH: : ’
TS5 (mg/L):
BOD (mg/L):
CoD (mg/L):

69

Specific observations:

Display' Board at maln Gate: Yes/No

Yo

Housekeeping practices: \\J o0l A agam 0m

AWCPRN
L Khow &)

-

Spec!ﬁcrecommendations/sugge'sttons:

ot bb

| ted
LA

70
71 | Overall Compil'ance Status: Compl?ing[non’-comglylng (_om '”';f‘a
—55 [ Date of report submisslon . ,
T Tnspection team details: o I
73 ‘I;;o?c Technical Deslgnation Organisation ‘ SIgnature w|t.]:1:’ o
Institute officials date :
S.No. | SPCB/SMCG Deslgnation Organisation - [ Signature with ™~
officials S 3 date
Photographs
Wg-lz Entrance gate — Fié.yﬂanufacturing process area
Fig.3: ETP infet TFigarETPoutlet.

N N :
1
RN BRI N
- a2 ot
I e




-3

fig.5: Aeration \'nnk'h
. | Flg.6: Reclpient draln ]
Tt ora e — :
wall flow moter - ‘
;F{u./‘l-‘,PTP infot flow meter | "
Pig.8: ETP outlot flow meter ' : ' .
P Fig.9: Fl e
| - ig.9: Flow meter at recycling line '
| , " I
Tig.0t OCEMS disploy ' -
play |~ Fig.10: ETP energy meter
4//

i‘ Fig.11: By-pass (i ony)

Elg.iz:-lnspcctlon team

Documants to bo attached with the report

1. Copy of latest Alr,
2. Mfconsentex
3. CopyofN

a. Log Dook
-5, Process Flow dlngram

Water B Hn‘zar&ou‘s Waste Cons
pirad capy of submisslon of 1e
oc from Contral Ground' W

of .l\vnrags. fresh water consum

d Flowsheet of back water

ent
oard

eceived by poliution B

{of consent t
ation

tter or repewa!
vldc copy of the applic

ater Authority. if. app!icd pro
ptlon {In KiD) for last 3 months

reatment:system if the mill is operatingon ZiD

5. Atteste
7. Auested ETP Design specification .
g, Water Balance
9. Motcrial Batance
aflast three month

10. Attested production data
usad data of last three mon

11. Attested raw material
12. Attestod Fresh W
13. Attested waste W
14, Attestcd Recy
15, Attested Spe
16, Attested B
17. rorma
18. Agree

19. Solid waste disposal prlleup

21. Attested ETP sludge generation kg/da

atér (.bhsumption data
aier‘(zeneratlon data/ logb
eled Water Consun
clfic power Consump

ofler Fuel Consumpt
and last 4 coples of Formy 10 ifhazd

ment capy with ETP sludge:/ Hazard

ths
and log book of last three month
ook'of fast three month

/log book of last three month
tion In Process data for last three faohth
Consumptlon for last three monfh
rdous waste ‘sold to recyclers .

ous Waste Generated contracto

iption data

fon & Diesel

20. Attasted log bcok of £TP sledg num

e, 'Used Ol and otlmr Waste generated / an

y data i‘or Iast 3 month
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" ¢alibration details {date . . S T SR
CIE ::rp inlet / outig i oy Calibration, Duc date of Next calibration eic:) of Borewell Flow meter
s SWOCEMS, Recycling Une flowmeterete, =~ . v

23. Ground water quality test regort (i avallable) © - ©
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—— PUNJAB POLLUTION CONTROL BOARD Q" LiFE
i M Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar \ﬂ 'Emfrtoyr'ﬁnfgﬁt
- m Website:- www.ppch.gov.ln

7 g | A”“ Q}OW'R‘IU

Arnritsar,Amritsar-l43001

emissions arising out of premises.

X

With reference to your application for o

out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

RTINS L,

1. Particulars of Consent to Operate under & ?Acé w%81 te gj ,.m:,:

Office Dispatch No : Registered/Speed Post . Date:
Industry Registration ID: G1345R200026 Application No: 27974710
To,
Rakesh Handa
26 Focal Point

Subject: Grant of 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for dischérge of

odlauunggansent.to Operate’ u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authérized to- operate an industrial unit for discharge of the emission(s) arising

2
Consent to Operate CerhﬁcateN o : C‘T”OAyp‘““*;,/ASwzgz_gjzyp 14710
Date of issue : ] B S 3 o M A R S e
Date of expiry : e .| _3 ja 2/2*02’3‘L"‘“”"““~"w i
Certificate Type : e

2. Particulars of the Industry

Name & Designation of the Applicant ' 3 Bt
L — s
Address of Industrial premises M | B CJ‘ lour Chem India,
26 Focal Point,
Amritsar I Amritsar-143001
Capital Investment of the Industry 64.5418 lakhs
Category of Industry Red
Type of Industry 1029-Dyes and Dye- Intermediates
Scale of the Industry Small
Office District ' . Amritsar
Consent Fee Details
Raw Materials (Name with Quantity per day) Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimethyl Anitine @7Kgs/day
Products (Name with Quantity per day) Oil Yellow @100Kgs/day
Oil Green @! OOKgs/day
By-products, if any, (Name with Quantity per day) As per details submitted.
Details of the machinery and process As per details submitted.

“This is computer generated document from OCMMS by PPCB”

Amar Colour Chem India, 26 Focal Point,Amritsar 1 Amritsar, 143001
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Quantity of fuel retiuired (in TPD) and capacity of PNG @60m3/h in Thermopack of capacity 8 Lac KCal
boilers/ Furnace/Thermo heater ete. HSD for DG set of capacity 82.5 KVA

Type of Air Pollution Control Devices to be installed Thermopack- NR

D.G. Set- canopy with adequate stack
Process emissions from yellow auramine section- Packed

tower wet scrubber
Process emissions from green malachite section- Packed
tower wet scrubber
Stack height provided with each boiler/thermo Adequate stack with thermopack, D.G. sets and Packed
heater/Furnace ete. tower wet scrubbers
Sources of emissions and type of pollutants Thermopack- NR

D.G. Set- canopy with adequate stack
Process emissions from yellow auramine section- Packed

tower wet scrubber
Process emissions from green malachite section- Packed
tower wet scrubber .

Standards to be acheived under Air(Prevention & As prescribed by the Board.

Control of Pollution) Act, 1981

27/06/2023

e T R L I A R TR A T USRS P S ( Satya-jeet Sillgh Attl'i)
R S M T S ey Ts e persesesloIVIFONMental Engineer
For & on behalf
S of

4 (Runjab Pollution Control Board)

)

Endst. No.:

n ecgSSary action please:

A copy of the above is forwarded to the folloiving' 3ton andsr :
The EE, RO, Amritsar for information. He is directed for not to seal the plant & machinery of the industry upto 31/12/2023.

27/06/2023

( Satyajeet Singh Attri)
Environmental Engineer

For & on'behalf
of .
(Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCB"
Amar Colour Chem India,26 Focal Point,dmritsar LAmritsar, 143001
Page2




. e = . 44

TERMS AND CONDITIONS : - q'q' -

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions. '

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.
Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance.. tangular cross section the equivalent diameter (De)
shall be calculated from the folloWit ‘determine upstream, downstream distance:~

De =2 LW/ (L+W)

Where L= length in:mts>W=-Width-insmtss= AT,
i) The sampling port sh@ 7%: QO. ;%fﬁgd‘;;?eﬁ I
The industry shall put display Board i dicating’ n Bnmien 7 data%n the prescribed format at the main
entrance gate. o 3 N A S L ) P e R RN 2RI AT

The industry shalt di”sT:'hﬁr‘gé'ﬁ‘%i‘lvlﬁg'afsTe?s?tﬁqughfa‘%faﬁkﬂéf‘ﬁ"l‘iﬁimﬁﬁi‘h‘e‘iﬁhﬁ%‘s specified in the followiné
standards laid down by the Boa dssnit :

() Stack height for BoileFPlants., s

SNO. |Boiler with Steam (e
: Capacityisusrmd |
1 ) A‘ljx 2
2. i I
4, More than 10 ton/hr. to 15 'td:n/hr‘-@, 1B%mete
5. More than 15 ton/hr. to 20 ton/hr 21 meters
6. More than 20 ton/hr. to 25 ton/hr. 24 meters
7. More than 25 ton/hr. to 30 ton/br. 27 meters
8. More than 30 ton/ar. 30 meters or using the formula
H=14 Qg0.30r
H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(i) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

“This is computer generated document from OCMMS by PPCB"
' Amar Colour Chem India,26 Focal Point, Amritsar I Amritsar, 143001
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10.

1. -

12.

13.

14,

15.

16.

17.

18.

T

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building +1.5mt

50-100 KVA -do- +2.0 mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- +3.0 mt,
200-250 KVA : ' -do- +3.5mt.
250-300 KVA -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation. :

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the

Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets s0 as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.ix :

I

TN DY

The Govt. of Punjab, Department of Science, chhnblogy & Environment vide its notification no.4/46/92-
35T/2839 dt. 29/12/1993 has put prohibition on.the.use of rice husk as fuel after 1.4.1995 except the

following;-

ig%aIn the form of briquettes "u‘,%f:o 3 combustion.So the industry shall

make the necessary arrange ,e’nft i  Withith figation.i; ¥z

The industry shall sub‘ﬁ'ﬂ?Bﬁlﬁﬁd&*ﬁﬁéﬁﬁt’ﬁﬁéﬁé@?ﬁ'ﬂ’aﬁﬁfﬂ?yéﬁf"-‘tb“"tlfé*é“éﬁb"'e’med Regional Office by 30th
June of every year S S S

That the industry shall submit a _ »-Lyégg&tiﬁcate to the effect:that.no addition / up-gradation/ modification/
modernization has been.capried®out durin heqreviquss/ear otherwise ig.ingdustry shall apply for the varied
consent g M,-,n?-“* | ﬂ'mm; M » m%bmy -

a) * The industgy, gasurepthatiatany time the.eHission do.not exceed the prescribed emissions

standards laig AT +for perof industry /emissions.

b) The industry*

emission stan

1all conform to the following
dustrial Boilers,

i
a3

Steam Generating
capacity A.

4
A

Area upto 5 Km from Other than ‘A’ class

Other than the periphery

of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 : 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;

"This is computer generated document from OCMMS by PPCB”
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19.
20.
2.

22,

23.

24
25,
26.

27.

28.

29.

30.

31

32,
33.
34.

35.
36.

(i) All failures of control equipments. ; t -

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event,
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of

Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983".

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The indlistzy shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The'industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

@) Once in Year for Small Scale Industries.
(i) Twice/thrice/four time in a Year for Large/Medium Scale Industries. _

The industry shall maintain the following record to the satisfaction of the Board :-

) Log books for running of air poll i gyices or pumps/motors used for it.
(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air. .

(iii) Register showing=t}i'ea'stock=oﬂab'sopbents'aﬁndiothéluchemieals*»to be used for scrubbers.

R S R T w ks oy .
The industry will install the sep’ﬁ’.ra?e -e%‘er’g”y xi%sg% for g ifg; Laon control devices and shall maintain
record with respect to operatiogiof aim‘ﬁtiﬂhﬁpn_ gféde 7250 the satisfy the Board regarding the

. YICES07a5:t0
regular operation of aj}g,;gg&lﬁ%@gﬁql&%gg%qm&m%@x&gggygggggg*may be sent to the Board by
the fifth of the following month, ' - T

The industry shall pr%‘ﬁdﬂégﬁfﬁ%%ﬁ%sﬁﬁi’ﬁeml as app icable, for ih Stack emission and shall maintain
the record of the same for ipimﬁéﬁiﬁﬁthggggrﬁ Ofﬁc I s .

The Board reserves the ?ighgég%pvok*e?thegg%gent grantedtosthe indy ‘éﬁpﬁy tire, in case the industry is
found violating the provisioht of Air (Preventione&@dntrol of Pollutioniy#ct#1981 as amended from time
to time. . CA " e :

Y
2.

The industry shall coni

Board under the provi'sxc;)‘_‘h )

Nothing in this consent shall)be.( eI
applicant from any responsibil{tje
under this or any other Act,

fis issued in due course by the
m) Act, 1981,

itution of any legal action nor relieve the

> applicant is or may be subjected to

Any amendments/revisions made by the B oar.PO- VIOEF In the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions, :

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment’s etc, which are likely to cause environmental
pollution.

The iﬁdustry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board,

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable. -

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
(¥} .

 its fuel handling area, if applicable.

"This is computer generated document from OCMMS by PPCB"
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37.

38.
39.

40.
41.

42.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

—¥0
The industry shall not cause any nuisance/traffic hazard in vicinity of the area :

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the mdustry

The Industry shall ensure that its production capacity does not exceed the capac1ty mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL.CONDITIONS

1. The industry shall get the environmental audit/study regarding adequacy of Effluent treatment plant, Air
pollution Control Devices installed for control of fugitive emission from various processes, from IIT Delhi
on its own cost within 3 months.

2. The industry shall mark each vessel/storage tank/any tank present in its premises with permanent sticker
mentioning the name as well as functioning on the same.

3. That the industry shall operate 02 no. HVS d at the front boundary and back boundary wall of
the industry for 24 hrs in a day for 03-months period regularly and shail get the ambient air emission tested
from a lab approved under EPA Act 1986 for the followmg parameters and shall submit report to the Board
within 15-days. 1. SPM 2. ACH*NHE37SO2*4*NOK: fEEPASEGUs pollutant as advised by the
Environmental Engineer Regionil »I%fﬁg zmd SO ZO 13 TJalai dha

4. The industry shall follow thié SOP%6 nst alls oi‘ﬁl‘r operatlon SE®CEMS installed at the outlet of ETP

ar%d shall connect it with-therwebsite-ofs IiunjabsPoIIuttom@ontre}«Boardnand«@PCB and shall keep a record
of it.

ST LR A Y M T T Y S A R S R A TS T S LTS U S TR i

5. The industry shall ensure thats:thejaw; not manufac yidye,or dye mtermedlatc whtch has been
banned by MoEF & GG, ,CPCB ESLB or by othet.,Gp 0! ndla agcnc S

\515&

LNEIEEISCP.
bottles / water pouches/water cups, plates; “forks -poons straw etc. and smgle use decoraung material made
of plastic-thermocol or any other non-biodegradable material in the premises.

10. The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

11. The industry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
Standards.

27/06/2023

( Satyajeet Singh Atfri)
Environmental Engineer

For & on behalf
of

“This is computer generated document from OCMMS by PPC‘B"
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(Punjab Pollution Control Board)

__g(_
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PUNJAB POLLUTION CONTROL BOARD S¢” LiFE
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar. \\iﬂ Enurayte for,

Website:- www.ppeb.gov.in

Office Dispatch No : Registered/Speed Post Date;

Industry Registration ID: G134ASR200026 Application No: 22767192
To,
Rakesh Handa
26 Focal Point

Subject:

1. Particulars of Consent to Operate under -,

Amritsar,Amritsar-143001

Grant of 'Consent to Operate'an outlet w/s 25/26 of Water (Prevention & Control of Pollutioh) Act, 1974 for
discharge of effluent. .

With reference to your.application for obtaining 'Consent to Operate' an outlet for discharge of the effluent w's 25/26
of Water (Prevention & Control of Poliution) Act, 1974, you are, hereby, authorized to operate an industrial unit

Eordii_charge of the effluent(s) arising out.ofsyoNTpremisees: subject to the Terms and Conditions as mentioned in this
ertificate. :

St st el A IR Ak A I TS I

&G

. ﬁter%ﬁ‘%ﬁ%@%ag% té%iﬂf S

B
Ao | N g SR o et IR D NY,

12 2r g AR 3 e SRS R A tig L8]

Consent to Operate Cerﬁﬁcat.ge;mﬂ,-rea_‘ﬁ;za?&ﬁ*aﬁmu-ﬂé&::ﬁuﬂsﬂﬂﬁ ~M&M5ﬁ/&w42%671 92

Date of issue ;

2 7/ 06@ Qz‘”ﬁ""""“&au

Date of expiry : 1 22023, R
» h Pl lne 7 - N 7“’5&‘4&""’!,‘1;&3"
Certificate Type : CNETesh e,

2. Particulars of the Industry

Capital Investment of the Industry

Category of Industry Red
Type of Industrjf : 1029-Dyes and Dye- Intermediates
Scale of the Industry Small
Office District Amritsar
Consent Fee Details
Raw Materials(Name with quantity per day) Basic Dyes @50Kgs/day
: Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimehtyl Aniline @7Kgs/day
Products (Name with quantity per day) Oil Yellow @100Kgs/day
s O 4 v . Oil Green @100Kgs/day
By-Products, if any,(Name with quantity per day) As_ per details submitted,
Details of the machinary and processes ' As per details submitted.

"This is computer generated document from OCMMS by PPCB"
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Details of the Effluent Treatment Plant ETP for Trade Effluent @20.0 KLD
Domestic Effluent @1.0 KLD

Maode of Disposal Trade Effluent @ 20.0 KLD into PSIEC Sewer after
treatment in ETP

. Domestic Effluent @ 1.0 KLD into PSIEC Sewer

Standards to be achieved under Water(Prevention & As prescribed by the Board.
Control of Pollution) Act, 1974

27/06/2023
( Satyajeet Singh Attri)
Environmental Engineer
For & on behalf
o
(Punjab Pollution Control Board)

Endst. No.:

Dated:

MY Tl S AT O I e R

A copy of the above is forwarded to=th‘e“fdlloivlﬁg"sfdf‘lﬁfénhah’on”a_n"d’ﬂeéesS‘a’f?"achbn’ﬁ]vfa%E"
The EE, RO, Amritsar for information. gg IsalsEdireEtedmgt to seal the "':l'ﬁ%ﬁch;'p_ery of the industry upto 31/12/2023.

e T

o ey
£ Fiigy, . s Y
b mw e, "

e

R
7W,,,.sx(‘ S

27/06/2023

( Satyajeet Singh Attri)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
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10.
11.
12.

13.

14,

15.
16.

17.

18.
19.

20.
21.

22,

ous year oth
" During the period beginning ffom theud4te sﬁg e AR

TERMS AND CONDITIONS ‘

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporafion Limited or for
getting loan from the financial institutions. '

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent, '

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time. '

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/poliution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes gencrated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shal! only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet’SHeVeryot
June of every year.

liyear to the concerned Regional Office by 30th

The industry shall submit a_ carly certificate to the effect. that no addition/up-gradation/ modification/
modernization has been carried out he previ e industry shall apply for the varied

consent. w0 % % 4

! _ 1 theudateoftissuanee griditheldate of expiration of this consent, the
applicant shall not dischasge:floatingssolids 0mVisiblesfOantimmrmsmmmsen: -

Any amendments/reyisions:made,by.the.Boardinthe,tolerance.limitsfor.discharges shall be applicable to
the industry from the date of such amendments/revisions. -~

. : B A . DR
The industry shall ri‘ob;-.qhaﬁge*"qr;,glteg.,the_manu;agn'j:ﬁ_’ﬁ? Qggggs;?ggﬁfso@,sﬂd change the quality and/or
quantity of the effluents églggaté’d%?tﬁﬁn Jhe written: 15516tm0f the Board. .
o R A . k R
1 ) .

RERER .

Any upset conditions:in. the pla ichrix:likely to result in increased effluent and/or

d 9 itodito' the Environmental Engineer,

1oF [fof cangernediRe CRITIITY ailing which any stoppage and

upset conditions that comggfgithemotict e { crs, Ylfibeiticemed to be intentional violation
of the conditions of consent. ’ , S

result in violation of

The industry shall provide te

] [1&ction system and a manhole upstream
of final outlet (s) out of the prem

it of flow and for taking samples,

The industry shall for the purpose of meas‘uri landitecording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office. :

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmentiy s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document from OCMMS by PPCB"
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24,

25.

26.

27.

28.

29.

30.

31
32.

33.

34,
35.
36.

37.

38.
39,
40.

41,

&5—
The industry shall make necessary- arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

@) Once in Year for Small Scale Industries.
(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of

the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time. :

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to n'eithclf preclude the institution of any legal action nor relieve the

applicant from any responsibilities, llabg;,_ sS1ouspenatiies to which the applicant is or may be subjected

under this or any other Act. B

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank, - S - zasitm :

The diversion or bye pass of ani7isctfire} fiin facilifes il
with the terms and conditions ofthis c%;gntgis"%ol} i%&d&f X x
(i) Where unavoidableto:prevent-lossiofilife-orsomerproperty-damagevor
(i1) Where excessivesstormudrainage-orsmunsoffwouldzdamagesfacitities necessary for compliance
with terms and condi%mg;pjs consent. Th%gggﬁ_ t shall immediately notify the consent
issuing auhority,insWiting b’f‘"e"ach-;g”glég.iye on o%—‘pggw» ’

T 5
"is created in'fh

jj' he applicant to maintain compliance
t.3 '

. e, s
The industry shall ensurgthatfio water pollttion;probié
from its industrial prei%se..,;, ST e

nageasdue to discharge of effluents

S ’-'i; k& L X .
The industry shall co g' Iyiwithithe ¢od Facticg ificd bystt yeinment/ Board for the type of
industries where the sitingég -'ne icodefofiprac pbeem ;

ZR=Arwna B4

af]

or resulting from treatment or control of

Solids, sludge, filter backi;gs.,r other.pollutant removed from i
3 ven spollutants from such materials from

waste waters shall be disposEgjoraip
entering into natural water, g

The industry shall re-circulate the entﬁ’é cool]

hall also re-circulate/reuse to the maximum
extent the treated effluent in processes ‘

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period. '

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass. .

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year. :

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw. :

Drains causing oil & grease contamination shall will be segregated. il & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS by PPCB"
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42.

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned

Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial

operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do nrot exceed i:he quantity

mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. The industry shall get the environmental audit/study regarding adequacy of Effluent treatment plant, Air
pollution Control Devices installed for control of fugitive emission from various processes, from IIT Delhi
on its own cost within 3 months.

2. The industry shall mark each vessel/storage tank/any tank present in its premises with permanent sticker
mentioning the name as well as functioning on the same.

3. That the industry shall operate 02 no. HVS installed at the front boundary and back boundary wall of
the industry for 24 hrs in a day for 03-months period regularly and shall get the ambient air emiission tested
from a lab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and 8O-Z0) I ab Jalandhar.

4, Tﬁc industry shall follow the SOP for Vinstallation & ope;ation of OCEMS installed at the outlet of ETP

and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep a record
of it. S SN R MV I :

5. The industry shall ensure tHat, :'eyguf 3 e fdye intermediate which has been
banned by MoEF & CC, CPCB#PPCBR%LE gency:

6. The industry shall enstre that thoro 15 1o complaint tegarding the diecharas of untrcated emission and

waste water by the industryzinstherarea wmssssmmaammemmnass s,
7. PP shall not thro,\g,zlfa&m‘égmb'ﬁry' an'w's*s'- ohd%ﬂ&ggmpﬁjgu’tﬁ'ﬁ?p%m in drain / water bodies.

N S T e i
8. PP shall promoteiusgsofidlternatives of -§fﬁgm@ﬁﬂ§zsm%awness to discourage use of
plastic, through their Gorporate Envitonmient Responsibilityf(GER) activities, . Sce attached banner)

b " X ~;: “_'-
disposable items such as water
jgle use decorating material made
premises.

9. PP shall ensure thatithgresreino:tis
bottles / water pouches/waler/enps;. platess
of plastic-thermocol or any other

R

olid"wastages as per the provisions of the

10. The project proponent shall’ the s
aste'is segregated & disposed of in an

PIOPE
Municipal Solid Waste Rules 2016%1
environmentally sound manner.

11. The industry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
Standards.

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on ‘behay‘
of
(Punjab Pollution Control Board)
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S
PUNJAB

ST )
“V"

Office Dispatch No:  OCMMS/CTO(Air)/2023/000555

PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nebha Road, Patfala

Webslle:- wwwv.ppcispunjah,gov.in

AUTO GENERATED RENEWAL CERTIFICATE
" Under the provisions of
Air (Prevention & Control of Pollution) Act, 1981

Date:. 25/. 12/2023

Industry Registration ID:  GI345R200026

Tao, Rakcesh Handa,

Managing Partner,

M/s Amar Colour Clhiem India,
26 Focal Point,

* Amritsar, Punjab, 143001

Subject :
& Control of Pollution) Act, 1981 .

Contro! of Pollution) Act, 1981, the

1. Particulars of Aute Generated Rencwal Certificate.

Auto Generation of Renewal Certificate for Consent to .Opera'te"grante‘ﬂ under the Air (Prevention

Application No: 24436467

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
self-declaration uploaded by Rakesh Handa, (Managing Partner), is hereby, acknowledged
and Auto Generated Renewal Certificate is granted as per the contents of self-declaration.: : - .

Certificate No.: CTO/Renewal/ASR/2023/24436467

Date of ssue: 12023-12-25 ‘

Date of expiry: 2026-12-25

Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. & Pervious consent No: |Date Of Issue: Date Of Expiry:
Validity : 21914710 2023-06-27 00:00:00.0 12023-12-31 00:00:00.0

2. Particulars provided by the industry

Name & Designation of the Occupier: Rakesh Handa, (Managi'ng‘Panncr)

Address of Industrial premises: 26 FOCAL POINT

Existing Capital nvestiment / Project Cost of A -36.6418 (lakhs)

the Industry -

| Category of Industry ‘RED

Type of Industry 1029-Dyes and Dye- Intermediates

Scale of the Industry Small. _

Office District Amritsar

CTE/CT(/Authorizatlon applied for 3 ycars

Fee Detalls ' Payment Amount Transacdbn Date of Date of
Maode Transaction |verification
E;Eitﬂ)cbﬂ 16200.0 713568308 [2023-12-25 je---

. . . ]13:02:34.374

*This ts computer gencrated document from OCMMS oy PPCBY -

Amar Colour Chem India,26 Facal Point, 24436467
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‘Thie Atto Qenerned Renewnl CertiQente in hershy insigd sibioet 10 the condition . in case, IF any anomaly niler Atito renewal
fn obuervedl, than the enteeproncien has sibmitie uny l:ulpcl,[;qc()rrucll (ncomplete/forged Taets mind documents, the PPCH shatt
nithio approprinte action for violsiion wnder the Eavironmental Lows/ Rules ngaing the Industry.

Annexure-A
Self Deelinrailon
Aulo renewal of ennsent to aperate

I RAKESH TTANDA S/0 Sbei Amuy Nath Llamda Aged 62 Years, Authorlzed Slgnatory MANAGING PARTNER (deslgnation)
al' M/x AMAR COLOUR CHEM INDIA (OCMMS 11 GEIASR200026 ) submitting (s seli:dectarstiun in fuvor of Member
Seccretury, Punjals Pollution Control ﬂgmrd'i'ur‘uhjulh_in outo ronewnl of congent 1o establiah:/-consent to operate under the
provigions ol 1|]1c ‘Walcer (Preventlon & Contral of Pollwiion Act, 1974 und Alr {,I'rcvcmluu-& Cantrnl‘_oF—'Pulluti(mﬂ Act, 1981/
Authotization imder [TWM Rudes, 2016/ BMW Rules, 2016 (fr-health care icilities. upto 80 beds) which in stated ns ander:

). That the consent to extablish / conrent to.aperato under the provisions of tie Waler {Prevention & Control of Pollution)
Act, 1974 aml Air (Prevention & Caitrol of Pollutiony Act, 19817 Aulhorization under. HWM Rules, 2016/ BMW Rules,
206 (for henlth eore Tacilities upto SO beds) wos issued vlde no. CTOA/N rerh/ASR/2023/21914710 Dated 2023-06-27
and the same is velid upto 20231231

2. That we have not earricd out rny expansion / modemization:/ chonge in process/ product/ Ruw material/ fuel / change in
bed enpacity that either changes oor cutegory (from f;rccn_ Lo orange or ormgo to-red ar s on) or our scile (from small to
medium vr large). Detail of chunges made if any and how extrn:pollutant shall be trented ore given in box below®

3. That we nre complying with conditions of previous consent/ suthorization.

4. Therc is no chunge in infonnation provided in the prescribed spplicution form submitted for obtaining carlier consent to
cstablirh/opernte fuuthorizution. , :

'5. That 1 have not violnted uny of the provisions under the Water (Prevention & Centrol of Pollution) Act, 1974 or Air
{Prevention & Control of Pollution) Act, 1981 or Enviroriment (Protection) Act, 1986.

6. That no prohibitory dircctions are issucd from Courts/ Appellate Authority/ National:Green Tribunal/ other Judicial
authority, : .

7. Tacknowledge that any-wrong / partial /. I'orgcdjnformaﬁon-/doéumpn_t submitted by me or any false affirmation made by
the undersigned, I shall be liable for action as deemed fit by the Bonrd under the provisions of the Water (Prevention &
Control of Polution) Act, 1974 and Air {Prevention & Cotitrol of Pollution) Act, 19817 HWM Rules, 2016/ BMW Rules,
2016. : .

*Detudls of chunges If any nlongwllln;f)roppscd mechanisi of trealing éxlru:po’llutunt
(M1 I npplicalile as’per polnt 2) o :

Applicunt
RAKESH HANDA

Date: 25/12/2023

“Thiy Is compuior goneraied document from OCAIMS by pPCR* i
Ainor Colour Chier Iidio, 26 Focal Polat, 24438467
. Fage?
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— PUNJAB POLLUTION CONTROL BOARD
PUNJAB Vatavaran Bhawan, Ngbha Roa;l, Patlala
e~ _ - Website:- wwvw.ppch.punjab:gov.in )
T AUTO GENERATED RENEWAL CERTIFICATE
3 ' Under the provisions of .
\"’ Water (Prevention & Control of Pollution) Act, 1974
Office Dispatch No: OCMMS/CTO(Wgtcr)YZOZSfOOOS54' . .. Dater 25/12/2023
Industry chislraﬁonill): - GI3ASR200026 , Ap;;llcaflon No:: 24436477
To, "~ Rakesh Handa,
: Managing Partncr,
M/s Amar Colour Chem-India,
26 Focal Point, ,
Amritsar, Punjab, 143001 o o
Suabject : Auto Generation of Renewal Certificate for Consent.to Operate granted under the Water

(Prevention & Control of Pollution) Act, 1974 :

With reference to your application for renewal of Consent to Operate for operation of an 'indu:suial'unit"ﬁ/s.ZSIZG of the Water
(Prevention & Control of Pollution).Act, 1974, the self-declaration uploaded by Rakesh Handa, (Managing Fartner), is hereby,
acknowledged and Auto Generated Renewal Certificate is granted s per the contents of self-declaration.

1. Particulars of Auto Generated Renewal Certificate.

Certificate No.; ' . _. | CTO/MRenewal/ASR/2023/24436477

Date of issue: ‘ 2023-12-25

Date of explry: 2026-12-25

Certificate Type: B Renewal {Auto ‘Generated)

Previous CTE/CTO/Authorization No. & Pervious conseat No: {Date Of Issue: Date QLExpiry:
Validity : 122167192 12023-06-23 00:00:00.0 2023-12-3];1 00:00:00.0

2. Particolars provided by the industry

Name & Designation of the Occupier: | Rakesh Handa, (Managing Pariner)

Address of Industrial premises: " |26 FOCAL POINT

Existing Capltal investment / Project Cost of |36.6418 (lakhs)

the industry . - o

Category of Industry . . .. .|RED. e

Type of Industry 1029-Pyes and Dye- Intermediates

_ 1 Scale of the Industry Small o '

Offlce District ' -~ | Amritsar

CTE/CTO/Authorlzation applied for 3 years

Fee Detalls ’ Psyment : . {Amount Transaction |Date.of Date of
Modg _ [§1] __|Transaction |verification
CredivDebit: 116200.0 . 150873603  |2023-12-25 |-—

12:43:55.989

o , 'W'?:W!f*x?'"mmdfrmpmswpper'_‘  R
L T A Galowr Chim Indin 56 Foinl Pt 3177
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This Auto Generated Renewal Certificale is hereby issucd subject to the condition that in case, if any-anomaly after Auto renewal
ts obscrved, that the entreprencurs has submitied any false/ incorrecl/ incomplcte/forged facis and documents, the PPCB shall

initiate appropriate action for violation under the Environmental Laws/ Rulcs against the industry.

Annexure-A

Self Declaration
Auto renewal of consent tn operate

I RAKESH HANDA S/o Shri AmarNath Handa Aged 62'Years, Authorized Signatory MANAGING PARTNER (designation)
of M/s AMAR COLOUR CHEM INDIA {OCMMS 1D G13ASR200026 ) submistting this sell declaration in favor.of Member
Secretary, Punjob Pollution Control, Board- for obtaining auto renews! of consent to establizh /.¢onsent 10 operate under the
provisions of the Water {Prevention & Carnitrol of Pollution) Act, 1974 and Air{Prevention & Control of Pollution) Act, 1981/
Authonzation under HWM Ruiles, 2016/ BMW Rules, 2016 (for health care facilifies upta 50 'beds) which.is stated as under:

1. That the consent to establish / cansent to opcrate under the provisions of the Water (Prevention & .Cumrol of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM.Rules, 2016/ BMW Rules,

2016 (for health care facilities upto SO beds) was issued vide no, CTOW/Fresh/ASR/2023/22167192 Dated 2023-06-27
and the same is valid upto 2023-12:31

!vJ

That we have not carried out any expansion / modernization / change i process/ product/ Raw material/ fue! / change in

bed capacity that cither changes our category (from green to orange or orange to red or s0.0m) or our scale (from small to

medium or large). Detail of changes made if any. and hew exfra pollutant shall be trested are given in box below*
That we are complying with conditions of previous consent/ authorization,

4. There is no-change in information provided in the prescribed application form submitted: for obtaining earlier consent to
establish/operate Jauthorization. : : ‘ . :

5. That1 have not violated any of the provisions und,cr'the»Wat‘er (Prevention & Cotrol of Pollution) Act, (974 or Air
(Prevention & Control of Pollution) Act, 198] qr‘,En,vif.ohment‘[-Prot'c,qtion) Act, 1986.

6. That no prohibitory difections are iss.ued from Courts/ Appellate Auth

ority/ National Green Tribunal/ other Judicial
authority.

7. Tacknowledge that any wrong / partial / forged information /document submitted by me or any false affirmation made by

the undersigned, 1 shall ‘be liable for action as deemed fitby the Board under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and. Air (Prevention & Control of Pollution) Act, {9817 HWM Rules, 2016/ BMW Rules,
2016. '

*Details of changes il any alongwith proposed mechanism of treating extra pollutant
' (fill if applicable as per point 2) ‘

Applicant
RAKESH HANDA

Date: 25/12/2023

“This is computer generated docunicnt Jrom OCMMS by PPCB”
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Ground Water Extraction Fresh Form

Applicant Details

Parnmeters

Applicant's Firel Name

Applcant's Lagt Nama

ESEE

Father/Hasbasd Natne

Emsd Id

TD Prool of Applicadon

Residenes Address Pin Code

Retidence State

Rexidence THin®/Sob Dhstrict

Flot ro, 26, Indmtrial Area, Focal Foint, Anritcy

Office Address Ma Code

—————

Focal Poind

AMRITSAR

Office Tebal/Sub District '

Detally

Postal Addrem Of Applicant

Plot na. 26, Indcatrial Area, Focal Potnt, Amritsar

FPostal Address Pla Code

Tostal Addresy Landmark

Focal Paipt

Postal District

AMRITSAR

Postal Tehalt

Unit Details

Parumcters

Detaily

Uit Jdentlfkation Number

20240100047

Nume of che Unit

Type of the Unk

Indurgtrial

Other Type of unlt

Typa of the ownership ealt

Purtnenship

Other Type Of Ownenihip

Mala ProrexActirity/Busloess of the Uglt

manufacnxing and trading of bask: dyestufls snd
chamicals

JamibundLand Dacements (E g, Eleciricity
BIVCLU/Registry/Fard)

Pan Nomber of Unly(If Applicabk)

AACFACI28R

Pun Card Document

a4




~45

CST Number of Unh

OIAACFAQI2ARIZO

GST Document

thorlty(V/N}

Whether the egnagrigtnil-gzﬂiaiggiggg:
Al

. o the Wetland

¥ k«,
€ o WApproTal of the Wettandt Auchortty

13 Unkt alresdy extrocting pround water?

Date Since Extracting

‘Waler Type

of Cox

ey oc Flrra ete

_____

143001

Detalls

FUNJAB

Plok no. 26, Industrial Arca, Focal Point Prasz |, Amritar, Panjab

143001

Rakesh Flenda

ITI9260903

Arw (bere maltiple userv/owner/partaery

View Uploaded Authority Letter atgued by U

"ArtocT,




Nanue of the Anthoriziag Person

Designation Anthoriring Person

Authorized Signatory

Electricity Details

INDUSTRIAL COMMERCIAL S/)

Registration Detajls

Detaliy Parsmcters

Ad Inttyien UID

NA Has uoit ebtilsed Consent to spernts under Watrr Act froa PICE

F3 E E

210652000 Is Undt Registered with PPCB

2305787086 Coaseat Latter Dated

2708-2023

Coupent Letter Nombar

| nisnn Consent Letter Decwment

s Uzk Registered with Department of [ndostries, Gove. of Puajab on Bualacss Flrst Portal

Previons permlasion bswed by Anthority

OGWA NOC
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1.  Introduction

Accidents can occur in any industry in-spite of the best efforts to prevent them. More often
than not, they give rise to suffering and damage, the extent of which is largely determined
by intensity of the accident. For instance, chemical and petrochemical industries have a high
hazard potential and thus may give rise to a major accident. The brighter aspect is that there
have been cases where, because of effective action taken promptly, the full potential loss has
been largely avoided. Effective action, in such ;:ases has been possible due to the

formulation of a “Pre- Planned and Practiced” procedure for handling emergencies, utﬂxzmg

the combined resources of the industrial.concern and the outside services.

In-spite of various preventive and precautionary measures taken in the plant, the
possibility of a mishap cannot be totally ruled out. Hence, there is need to prepare a
On Site Emergency Plan for dealing with the incidences which may still occur and are
likely to affect LIFE and PROPERTY, both within the plant and in the immediate
neighborhood. To control effectively the rise of such situations, it is imperative to plan
“ON —SITE EMERGENCY PLAN?

Awareness of total plant operations and strict adheréncve to environmental safety Standards
are an integral part of our operations. An environmental protection départment has been
established and working efficiently to monitor all environmental related . activities. In
managing an emergency (fire, explosion and. hazardous release) one has to consmier whether
the life and health of the employees, contract staff & workers working in the plant are
endangered as also is there any damage to property This manual will generate awareness

among all the employees, contract staff & workers, working in plant premises, to adhere to

environmental safety standards and also provide information for managing any cmergency'

effectively.
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After the incident of Bhopal 'ga:s disaster and Supreme Court directions in case of M/s

Shriram Foods ard Fertilizers, the Govt. of India has made some important Ameridments to

the Factories Act 1948 in the year 1987 with incorporation of special provisions relating to
hazardous process and a new chapter i.e. Cfiapter IVA Under which the provisions like

sections 41A, 41B, 41C, 41D, 41E, 41G & 4"1H;cove_ring all hazardous process industries

are added. Under the provision of Section 41-B (4) every occupier shall with the approval of

the Chief Inspector of Factories Draw up an On-site 'Emergency Plan and detailed diéaster

control measures for his Factory and make known to the workers: employed therein and to
the general public living in the vicinity of the factory the safety measures required to be

taken in the event of an accident taking place. This is the statutory provision laid down in

the act for preparation of On-site Emergency Plan to control disaster in the factories. Any

accidents may cause emergenay and it may' lead to disaster, which may cause heavy damage

to plant, property, and harm to person and create adverse affects on production.

2. GENERAL INFORMATION OF THE COMPANY

An I50 9001:2000 Certified Export House is a Professional Manul’acturer & Exporter

of Basic Dyes: Chemicals; Pharma Raw Materials and Solvents with a production

capacity of 2500 MT annually. Located in the Industrial Hub of City of Golden
| Temple: Amritsar{India! we have the lat‘ést available Infrastructure viz. Glass Line
Reactors and lalest sophisticated Lab- Equipments to produce the best qila'h'tativc
malterial. ‘

Through adoption of Kerean advanced broduction technology and advanced machinc,

together with the continuous effort of olir dedicated cxperts and technicians, we have

successlully developed lirstsclass Basic Dyes Series with No Feavy Metal Content

like [ead or zine, 1t is regarded as Green Environmental Prolection Products by the
trade.

‘‘‘‘‘
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Through adoption ol Korean advanced production lechnofogy and advanecd machine.
together with the continuous effort of our dedicated experts and technicians, we have
successlully developed [irst-class Basic Dyes Series with No Heavy ‘Metal Content
like lead or zine. It is regarded as Green Environmental Protection Products by the

wrade.

PROCESSES AND MAIN PRODUCTS

Amar chemical has attained a {ront line position. in the national segment and is thus
contemplating to widen its horizon through global penctration. It h‘a‘s overseas
customers from around many countries. Amar chiemical is therefore moving ahead
with its vision (o develop global strategic alliances with quality leadciﬁs and expand

mto new markels.

We are in leading porsition m chemic_ai indua:p-y market; we are committed to sustain
our profitable growth pattern through _L;J.C;OH‘SiSlCIIt focus on innovation & excellence.
We aim to expand our operations in the seatiering and Qutsourcing arena as well as
innovative power generation initiatives that seek to free our operations. Growth
trajectory thal promises valuable & sustained returns in the near and distant future.
We believe in complete transparency, full disclosure, good governance and . corporate

citizenship.

We have always contributed to the principles of excellence. answerability and
stewardship. Designed by a tcam of scientists with a strong background in chemical
rescarch and development. Extensively covers the ﬁ!u: chemicals, intermediates.
specialty chemicals, active pharmaceutical ingredients, and other I‘u,nc.l-ional organic

5
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chemicals. Constantly updating customers Lo provide the fatest information. A user-

friendly tool tha allows Sanjay chemica] users' reach oul to larget companies all at

onee. Unigque & customized *After-Sales service™ cnsures that Sanjay chemical is

kept updated with infarmation (hat oy customers:specifically need.

The main process include lormation of basic dyes of which chart is as follows:

Article , . ‘
No. Color Sample Name of Dyes C.I.NO Packing
Basic Magenta -~ Basic 25kg Bags/HDPE
Powder Violet 14 _ Drums/Cartoons
Basic " Basic 25kg Bags/HDPE
Magenta Lumps ‘Violet 14 Drums/Cartoons
: | % gasic 25k '
- 2 : g Bags/HDPE
Malachite Gree.n\ 'éffeen 4 ~ Drums/Cartoons
. ‘Basic  25kg Bags/HDPE
Auramine O Yellow 2 Drums/Cartoons
. Basic 25kg Bags/HDPE
Bismarck Brown Brown 1 Drums/Cartoons
e Basic - 25kg Bags/HDPE
Basic Black Black Drums/Cartoons
.- Basic 25kg Bags/HDPE
Chrysoidine Orange 2 Drums/Cartoons
c Basic 25kg Bags/HDPE
Basic Violet ,28 Vidlet. 1 Drums,'/Cartoons
Basic Rhodamine Basic . - 25kg Bags/HDPE
B 540% " Violet 10 - Drums/Cartoons
6
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Solvent Chart is as follows: -

G e

Afficle No. Nam'e_z‘of Solvents
1 Phenol
2 Acetic Acid
3 Butyl A_ce,téte Monomer
4 Vinyl Acetate Mvonorhe_r
5 N Butanol
6 Glycerine
7 Propylene Glycol
8 Isopropy! Aicohol
9 N N Dimethyl-Aniline
10 Oxalic Acid. |
11 Caustic Soda
12 Hydro Chloric Acid
13 Formaldehyde
14 Sulphamic Acid
15 Sodium Sulphate
16 Sodium. Hypechlorite |
17 Styrene Monomer

[
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3.0 Scope, Intent and Objective of plan

3.1 Scope: This procedure applies to business operation of Amar Chemical, Amritsar (Pb.)
The scope shall cover:

* the identification of emergencies;

the mitigation measures that attempt to reduce and eliminate the risk_ or, disaster;

* the preparedness that to develop plans for ‘actions when disaster or’ emergencies
oceur; ' |

the responses that mobilize the necessary emergency services including responders
(primary, secondary and tertiary) like fire service, poi‘i.ce service, medical service
including ambulance, governmernt as well as 'nongoﬁemmental a‘gen‘cies; '

* the post disaster recovery with aim to restore the affected area to its original
conditions; '

3.2 INTENT

It is intended to apply this document —~

L To d‘evelop‘an ONSITE EMERGENCY' PLAN (OEP) that should Be' concise and
informative so that members of the emergency control o_rga‘nizaﬁon should be able to
quickly refer to the action plan to determine important functions that are ‘being carried
out.

. To manage an emergency and not to use QIéP just as reférence material for training
and shall be made applicable.

(i) To prevent casualties - both on-site ém‘d off-site.

'(ii) To reduce damage to. property, machinery, public and environment.

(iii) To develop a state of readiness for a prompt-and orderly response to an-emergency and

to establish a high order of preparedness (equipment, personnel) commensurate with the

risk.
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(iv) To provide an incident inanagmnent-program with clear missions and line of ‘authority
(incident command system, field supervision, unified command).

(v) To ensure an- orderly and timely decision-making and. response process (niotification,
standard oper. aung procedures).

(vi) To maintain good public relations.

3.3 THE OBJECTIVES OF AN ON-SITE EMERGENCY PLAN ARE AS UNDER:

 Controlling the emergency thereby localizing it & eventually élim'inating the hazard.

¢ Safe guard the factory personnel inside & pubhc outside the factory.

» Head count and rescue operations of non-essential workers (persons not mvolved in
emergency management).

¢ Medical aid to the injured.

» Safeguarding non-essential workers by timely evacuation.

e Minimizing damage to the property and environment.

e Informing and aséisting‘ relatives.

e Informing and collaborating with statutory authorities.

» Preserving records and organizing investigation.

¢ Ensuring safety of the work regime before personnel re-enters and resumes work.

o Taking steps to prevent recurrence.

¢ Restoring normally.
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4.0 DEFINITIONS

4.1 Adverse event:
An inadequately controlled work-related event or combination of such events that results, or

could have resulted, in harm or.damage to: people; the environment; equipment; property.

4.2 Emergency: . ‘ ' _
“An occurrence of such magnitude, taking place suddenly within the industry, so as to
disrupt the normal functioning of ‘the plant, affecting the lives and safety of personnel,
security of property, and having dangerous repercussions on. the surroundings.” This
document provides guidance on preparing for that immediate action. It does not cover the

prevention of such events or planmng for business coritinuity, which are covered by other
Global EHS Standards.

4.3  Emergency Response Plan: _,
A comprehensive document describing the operations plans for responding to an emergency.

4.4  Emergency Response Team:

A team of personnel who are assigned the task of controlling and contalnmg certain types of

emergency using an organized team effort, in accordance with the operation’s ERP.

4.5 On Site Emergency Plan: ' ’ N
This is a Plan of “a structured, predetermined and practiced approach with clearly defined

roles and responsibilities to mitigate / minimize the effects of any Emergency”.

An “On site emergency plan” speciﬁes proc.ed.hres'for handling of sudden unexpected
situations which may cause serious injuries, loss of lives, extensive damage to the property
or environment or serious disruption inside the plant, or the events that are commonly
having serious implications like major fire hazards, causing serious burns to personnel or

| resulting in collapse of structure or release of pollution to the environment.

10
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The emergency procedures as outlined herein are designed with the primary purpose of
protecting, to the greatest extent possible, all employees and also company property against

fire, spills, or other accident of disastrous proportions which might arise as a result of our
own operations, adjacent operations or natural factors. |

4.6 Emecrgency Control Centre (ECC_)’: o
Place from which all emergency management operations are directed and co-ordinated.

Also, ECC is a place from where all communications will be. established with outside
agencies and district authorities.

4.7  Site Main Controller (SMC): ) _
The individual, who has absolute authority at the emergency site. He or she is responsible

for directing the emergency response, notifying appropriate outside agencies, coordinating
response efforts, and directing decontamination procedures.

4.8  Works Incident Controller (WIC): - : B o
The individual who has authority to take decisions at the incident site to contrel / minimise -

the damage. He is responsible for guiding the ERP teams and communication with SMC.

4.9  First Aid: . . _
Primary emergency treatment administered to injured or ill persons before the arrival of
professional medical care. '

4.10 Occupier

An Occupier of an installation means the person who has ultimate control over the affairs of
the installation;

4.11 Boiling liquid expanding vapour explosion (BLEVE)” means the violent rupture of
a pressure vessel containing saturated iiquid orvapor at a tem;;eratﬁre well above its
atmospheric boiling point and the resulting flash evaporation of a large fraction of the
superheated liquid w’hich,produces a large vapor cloud which burns in the form of a large

rising fireball due to ignition;

11
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4.12  Off-sitc emergency
The Emergency that takes place in an installation and the effects of emergency extends

beyond the premises or the emergency created due to an incident, catastrophic incidents,
natural calamities, etc. It no longer remains the concern of the installation management
alone but also becomes a concern for the general public living outside and to deal with such

eventualities shall be the responsibilities of district administration.

5.0  Category of Emergencies:
Emergencies are categorized with a view to assess the likely severity of emergencies,

resources required to control such emergencies, both on site and elsewhere and also for
transportation emergencies.

5.1 Category-1I:

Minor emergencies which may or may not cause d_ar‘nagé or injuries’ within any plant /
section of the factory and are likely to develop or have developed to a niagnitude- that
warrants evacuation of personnel from the plant / section of the factory. Category-I type

emergenc1es can be controlled effectively usmg resources within the factory

5.2 Category - 1l:
Major emergencies which may cause material damage or injuries and. likely to have an
impact on entire operation of the factory. Category II emergencies can be controlled using

resources within the factory and also required external help.

5.3 Category - III:

Major emergencies that can occur outside / inside the factory premises may be due to the
natural disasters or during transportation of flammable materials like Gas cylinders, HSD

etc., which are either procured or dispatched by the factory, fall under this category.

Assistance from suppliers, police and fire services may be required to contrel such

smergencies.
12
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5.4 EMERGENCY MANAGEMENT MATRIX:

Table: 1 -
Effects Resources
People | Equip { Environm Internal “External | Total Plant
Type of ment / ent Resources Information | Evacuation
Emergency. | Materi
. | ' al . : _
Category I Yes | Yes | Possible | Sufficient Not required |  To'be
: f o decided
Category II | Yes Yes | Possible May be To be Yes
Sufficient decided
Category | Possible | Yes | Possible | Not sufficient To be - Not
I ~ provided applicable

The different types of’potehtial emergencies considered, ate

o Work-related injuries and illnesses

¢ Unplanned exposures to potentially harmful materials or agents;

e Sudden cases of ill health. that may riot be work related (e.g. heaft attacks, asthma

attacks);

e Fires and explosions;

e Building / structural collapses;

» Spillages of Chemicals;

¢ Unplanned releases of materials to environment;

» Natural disasters (e.g. floods, hurricanes, earthquakes etc);

 Contamination of food and drinking water that are provided on. site;

"« Emergency at adjacent properties;

¢ Security & Terrorists / Bomb Threats;

e Adverse event while travelling on business or working off site;

13
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6.0 Emergency Facilities

6.1 Trained Fire fighters: , ,
All Managers, Executives and Staff are trained to extinguish the small fire and able to attend

any emergency, immediately. The tramed ﬁreﬁghters are available in all the departments

round the clock and the l:st is availablé in respective department units, section.

6.2 Emergency Control Centre:

It is necessary that the emergency is controlled from. one specific point so that all the inputs
are available at the Emergency Control Centre (ECQC).

6.3  Assembly Points:
Assembly points have been identified near'the main gate. There are two exit points.

In an emergency, the people are evacuated from the. affected sections or the sections likely
to be affected and will reach to this assembly pomt At the assembly points, the “Head
Count™ of persons present on the day of emergency is taker and reconciled with the
attendance rolls. In case if any missing person, WIC must be informed unmedlate]y so that
"he can arrange for his search Evacuated plant pcrsonnel wait for further instruction, till
cessation is declared by the SMC.

6.4  Escape Routes: _
Escape routes are those that allow reasonably safe passage of persons from the work areas to
the assembly points. The routes are displayed at-all prominent places.

6.5 Communicating the Emergency:
Following are the means of commumcatmg the emcrgency

% Intercom
% Public address system
¢ Siren

14
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6.6 Personal Protective Equipment:

PPEs are given to all workers. There are a {ota] of over 200 PPEs ivncludinghelme'ts’,, safety
shoes, Goggles, Gloves, Aprons, Masks ctc.

7.0 ON-SITE EMERGENCY MANAGEMENT PLAN

Despite all efforts and the measures provided for, it is within the realm of possibility that
emergencies and accidents could take place, It is the objective of efnergency management to
prevent, by technical and organizational measures, the:accidents and to minimize. losses that

occur due to such accidents. It is also a ,responsib‘ility".;of effective management to be able to

restore normalcy as quickly as possible.

7.1  Defining an Emergency 3
Before putting the Emeérgency Control Plan into operation it is necessary that everyone

involved knows what is an ‘Emergency’, and hence it is nécessary to have an appropriate

~ definition. Many definitions are possible. But one that is simple and understood by all

would be the best one.

An Emergency can thus be defined as follows:

“dn occurrence of such magnitude, taking place suddenly within the industry, so as to
disrupt the normal functioning of the plan, affecting the lives and safety of personnel,

securily of property, and having dangerous repercussions on the surroundings. ”

15



— 116~

AMAR COLOUR CHEMICA| INDIA

ON SITE EMERGENCY PLAN

Plan Formulation

through proper planning of activities and materig], It is designed to cope up: with all types of

emergencies and is flexible enough to meet different situations like fire, explosion, etc.

In preparation of the On-site Emergencva lan, the following elements have been considered

to make it effective.

7.3

Leadership.and administration for emergency management.

Prompt activation of 'Emergency‘Management Plan to minirnize loss.

Communication arrangements for warning / notification and requisitioning external
help. - - '

Setting up of an Emérg‘énqu Control Center to act as a command and- control point

during an emergency.

Defining escape routes and deciding upon methods that will be’ employed for

evacuation of people.

Provision for Medical care to the injured and response personnel.

Formulation of p:oéedu’re xf‘or. systematic s.'hut-dbﬁm of the _op‘e‘rat'ions.

Formulation of re-entry ahd re-commissioning procédures.

Conducting regular training programs for all level of'employees, and

Conducting’ Mock Drills for assessment of the level of prepa_iredness'of employees

and material at the works.

Pre- Emergency Activities

The following activities have been undertaken to efficiently manage emergency situation, if

it arises:

Formation of an Emergency "Control , Orgafni-zé.tion (ECO), which involves
identification of Site Main Controller (SMC), Works Incident Controller (WIC) and
key persons who will take charge of the situation during an emergency.

Assigning specific duties to the identified members of the ECO.,
16 |
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 Preparation of an on-site emergency plan (submitted herewith).

In addition to the above, following actjvities are regularly taken up for preventing

emergency or enhancing the emergency preparedness if it arises:

* Training of Managers, Executives and Staff and workers on plant safety, safe work
procedures, first aid, rescue, fire fighting, etc. ‘

 Carrying out Mock drills to be in readiness to cope with any emergent situation.

7.4 Pro‘c.edurc;during Emergcncy

In case of an impending possible- disaster due to fire, explosion or any other reason inside/

outside the Manufacturing area, the nearest person should inform to nearby supervisor/
manager or will inform the security / time offjce,

During office hours (08:00 am ~ 05:00 pm, 09:00 pm ~ 08:00 am) After receiving the
communication, the Security / Incharge will inform to (General Ma‘nager)_ and concerned
section in charge who would assess the situation and if the emergency is major one, falling
under any of the categories, will inform respective HOD. The HOD. will inform General
Manager (GM) or delegated site in charge and shall go-to the place of incident. HOD will
assess the situation and inform GM whether to declare emergency or sit,'u,at'i'oh can be
controlled without evacuation of the employees. If Emergency is to be declared, General
Manager assumes the dutieslof' Site MaivnA Controller and instructs the security / time office

personnel to activate the siren. WIC will follow the responsibilities as per ERP.

After office hours : Aftef receiving the communication, the Security incharge will inform to
(General Manager) the production Shift In-charge who would assess the situation and if the
emergency is of major one, falling under any of the categories, will resume the role of Site
Main Controller (unless the SMC will reach at site).and inform security to activate the siren.

Section Shift incharge will follow the reSpdnsi’bilities of WIC as per ERP.

17
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All key persons and concermned individuals ‘will respond 1o the siren / pub]:c address system

at once and take ear]xcst p0551b1e action to control the situation, so as to avoid development

of a major emergency. The following immediate actions will be required to. contain and
bring the incident under control.

Taking charge of the situation.and deciding on priorities of actlons as per need.
Cordoning off / 1solat1ng the affected area so that emergency operations can be
carried out without any hindrance from on-lookers or non-essential workers. .
Taking charge by the Site Main Controller and associated key personnel for taking
decisions and direéting emergency operations.

Making avallable uninterrupted. water supply from the raw water tanks and
replenishing it by starting the bore well pump, when necessary.

Directing the fire fighting team about the method and strategy to be adopted for a
particular incident.

Rescuing the casualties and sending them for medical attention by the rescue team /
First Aiders.

Systematic shutting down of the operations and the plant by the respective.: section in
charge.

Switching off the main. power supply and making arrangements of safe alternate
power supply, if required. ' ‘

Making available appropriate emergency equipment for.personnel of 'rescue,anc.i
combat teams. |
Directing all non-essential workers and v,féifors to assemble at assembly point and
head counting. ,

Making available all possible transport for evacuation of non-essential workers and
visitors or transportation of casualties to hospital / treatment centers |

Alerting all hospitals in the surrounding area and medical professionals who are

specialists in treating burn injuries by communicating officer / Pharmacist.

18.
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e Taking steps to avoid secondary fires.

Deciding time to move back to the affected zone and coolm;, of the area sufficiently.

* Survey of the area and indicate Steps if any, to be taken to avoid further damage to

the equipment. N
* Protection of records for further‘inﬁui‘ry.
e Decision to re-enter and Te-commissioning of equipment.
7.5  Actions on Site
The actions at the accident site depends upon ‘the type of emergency situation so that
appropriate action and decision is taken on the spot accordingly. The primary objective of

plan being to control and ¢ontain the 1n01dent S0 as to prevent it from spreading and. causing

extensive damage, the following brief action plan is drawn for- the emergencies.

The shift-in charge that hears the. communication / public address system will 1mmed1ate1y
take charge of the situation and proceed to do the following:

* Actas the Works Incident Controller till other key :persons arrive.

* Inform the security and department head to alert the employees within the factory.

¢ Direct and coordinate operations after ascertammg the wind direction, from the wind
sock. ' '

» Instruct fer applicétion of emergericy shutdown prdtedures, if so requited'

* On arrival of the key personnel, brief them regardmf, the actlon taken in tackling the
exigency

Telephone Operator / Time Office: On receipt of the information of the emergency,
inform all key persons about the incident (at office or residence), under the instructions from
SMC/ WIC. |

7.6 Post Emergency Activitics

The cessation of Emergency will be declared, only aﬁe'r ensuring that there is absolutely no

threat either to personnel or property.
| 19
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The SMC will announce the end of emergency will be communicated through siren /
public address system. '

A committee will be constituted to investigate the: cause of dlsaster, which will
submit a detailed report of the ﬁndmgs

Based on the fi nd,mgs and lessons learned during emergency, the on-site plan will be
suitably modified to make it more effective.

Mock-drills will be carried out on the on-site pian to check its effectiveness and for
identification of areas for improvemerit.

Regular training programs through gudio—visﬁal aides will be conducted to- enhance
the preparedness of all 'WOI'.kel"S’,v sp,écially- the emergency combat personnel.
Decontaminate the PPEs and equipment used. Make up of all used emergency aids,
equipment, agents and PPEs needs to be carried out. If need is felt additional items
may be requisitioned as recommended by in’veétigating committee. '

Cleaning of the Area to be done.
POSSIBLE EMERGENCY SITUATIONS

1. Earthquake

2. Emergency Due To major Fire In process Area -

3. Fire in raw material storage and finished goods storage-
4. Fire /explosion while 6a@in’g _oﬁt-'géswelding / cutting
5. Fire/ spillage in hazardous.‘was'te storage areas

6. Flood and Cyclone

7. Snake Bite

8. Emergencies due to major injuries

9. Action to be taken in case of—major fire or explosion

10. Spillage of acid and caustic
20
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11. Spillage‘ or disch:@rgﬁ: of effluent from ETP or-pipelihé. .
12. Collapse of building and structure

13. 1l health eg. I-leart/aéthnm attack

14. Breaking of HT or LT Line |

15. Drowning Hazard |

16. LPG Leakage inside canteen area

17. Boiler Fire and éxplosion

18. Fire in DG Room and transformer

19. Short circuit in panel and cable

20. Fire in LPG cylinder
8.1 EMERGENCY PREPAREDNESS

In addition to planning and delegating re_;sponsibilities to the identified key persons, the unit
must also be adequately equipped in terms of safety equipment and facilities in order to be
completely prepared for combating emergencies. Therefore, essential safety devices after
selection of process technology must be incorporated in the plant / equipment design.
Human and material resources like fire fighting facilities, protective equipment, and health
services are part and parcel of safety measures. Casualties in a number of on-site accidents
in such installations could easily be minimized / avoided, if resources for the safety
measures are judiciously selected and properly maintained. The following discussion relates

to the emergency preparedness facilities available in the plant that can be utilized duﬂng an

emergency.
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8.2 Fire Fighting
Sand buckets and about

three fire: extinguishers have been installed in the factory to fight
fire. '

.8.3 Personal Protective Equipment.

Provision of Personal Protection Equipment (PPE) o the team  members s an essential
prerequisite for any emergency combat and rescue operation to be effec'tive. The PPE’s not
only provide physical protection but also

boosts the much-required confidence in the
members of emergency squads, In view of th,

¢ above we have. provided the fbllo‘wing PPE’s
for the safety of employee_s.

RASENGH R @m@mtﬁ*miﬁﬁﬁﬁm
1 Safety Shoes | —
2 Self Contained Breathing Apparatus
3 Helmets
4 [ Gloves
5 Goggles
6 Hair Nets

90 EMERGENCY MANAGEMENT PROCEDURES

It has been observed that pre-planned and pr,é‘cticed procedures for management of
emergency substantially reduce the damage potential of an accident. It is therefore necessary
to have clear-cut procedures for different functions of emergency' planning and management.
Following paragraphs discuss various such procedures which are €asy to implement and

effective in combating emergencies.
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9.1 Emergency Declaritig Procedure :
The Site Main Controller is the authorized executive to declare emergency. The Telephone

Operator should immediately inform the WJC over phone or in person in case of major fire /

likely emergencies. In the absence of the above officers the shift supervisor will be in-
charge until taken over by the concerned officer.

9.2 Emergency Shut-Down ,
Emergency occurs due to major fire in area or due to electrical faults. Operations Manager

will assess the areas, which are affected by the. emergency including the adjacent sections
and areas affected due to the accident. In the absence of the above officers, the Alternate

Manager-Operation will be in-charge til] the situation is taken over By the above officers.

On arrival at the incident site, the officer shall:

e Immediately suspend the production at all the areas affected by emergency. If
necessary, complete operation of the section should be suspended in view of safety of
the personnel and equipment. -

e Take necessary precautjon of isolating the affected area and separating the same from
power supply and other hazardous materials such as fuel. supply, if any. —

o Instruct all the non-essential workers to go to the designated assembly point and
await further instructions from the evacuation coordinator.

* Instruct all the members of rescue and combat teams to proceed to the incident site
and commence emergency operations.

9.3  Initial Response . .
In general, the key personnel will ensure that all measures pertaining to their area of

responsibility are taken with a view to controlling the emergency.
Immediate measures to be taken to stop the spreading of fire are:
1. Shut down of the Plan as per the procedure.

2. Closing of valves / Switching off the equipment.
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. In case required, Venting / Removal. of combustible. chemicals near -the site of
emergency.
Trying to extinguish the fire with the help of portable extinguishers provided in the
section. '
Equipmient Deployment

Necessary firefighting equipment and al] gther equipment required for handling emergencies

will be kept in a good working condition and be made available to the affected section(s)
during the emergency. '

9.5

Law & Order

In case required .Manager — HR&A will inform the nearest Police Station, to-exert control

over law and order.

9.6

9.7

Employees in the Unaffected Areas
They should remain at their work spot, unless instructed otherwise. If the shift-in-

charge requests to tackle the emergency, they should cooperate.

Employees will attend to their work as assigned by the shift-in-charge.

Evacuation:

The workers reach the assembly points will use exits provided at each section,

9.8

Accounting of Personnel
In an emergency, the Supervisor should make sure that none of the personnel are

trapped in the Plant

The section Supervisor should carry out accounting of all personnel of the section.
Evacuation coordinator should recheck this at the assembly point,

Rescue team should conduct a survey of the area and locate the personnel, if any in
the affected area,

The hurt / trapped personnel should be safely rescued under the guidance of the

Medical officer / Male-Nurse and immediately moved to the nearest hospital for
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attention. Others could be moved 1o lemporary shelters if so required till the

emergency is over.

9.9  Information to the Relatives of A[fcctcd-Peop-le;
Based on the feedback received from ‘the medical coordinator, communications officer

should inform the relatives of the injured persons. No person other than the above officials

will be authorized to give information to anybody.

9,10 Termination of Em‘ergcncy:
When the-emergency is under control ‘All Clear Signal’

is to be sounded. This signal will
be long All clear- Long continuoys note. ‘

Telephone, telex, fax or a dispatch rider shall give details of the ‘start and termination of the
emergency the intimation to,

e Collector and District Magistrate of the area.
* Saperintendent of Police of the area.

» Inspector of factories.

10. METHOD OF DISCLOSURE OF INFORMATION .
Various methods are adopted in. the plant to disseminate the information and to make the

workmen aware of hazard and emergencies at weork place.

* All the employees including the new entrants are given comprehensive indiiction on
EHS

* An extensive “On job Training” is given to employees so as to make them aware on

operations & related occupational hazards and safety measures,

* Specific safety training is imparted ‘to employees working in the potentially
hazardous areas

* Emergency procedures for the potentially hazardous area are documented, displayed

and distributed to employees
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¢ Important safety information are displayed. on notice boards ‘and-also commuiicated
in the departmental meetings, ‘ 4

11. 0 KEY PERSONS & Responsibility

KEY PERSONS IN CASE OF EMERGENCY

» Emergency Site Main Controller
< Mr. Rohit Handa

»  Incident Main Coﬁtroller
s Mr. Gulshan Kumar Sekhri

»  Safety Officer:
e Mr. Gulshan Kumar Sekhri

»  Utilities and Services I/Cs
Mr, Kedar Sharma

»  Traffic Controller
e Sccurity Officers on Duty.

1.1 Responsibilitics _

For effective handling of the emergency, there is a designated Site Main Controller (SMC),
Works Incident Conuroller (WIC), Safety Officer (SO):and various other key persons. The
SMC will deal directly with control measures, WIC will initiate the Emergency Procedures,
Altemate Officer will provide backup and ensure continuity of o_perationé and the key

persons will take charge of specific duties assigned to them.

As the duties and responsibilities of the first three officers (i.e. SMC, WIC & SO) are

interchangeable depending upon the availability at the scene of disaster, the present
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at l‘cast one person with authority is

11.2 Site Main Controller

Ensure that the key personnel are called in ﬁromptly

To assess the magnitude of the situation, ang decide whether a major emerjency exists

or is likely to #evelop, requiring exterma] assistance. Arrange to inform District
emergency chief (i.e. District Collector), |

Maintain a continuous review of possihle developments and assess these to determine
most probable course of events. ' ‘

To exercise direct operational control DVer areas in the complex rather than those
affected. : :

Assess the magnitude of the situation and decide if staff needs tb be evacuated from
the assembly points to identified safe places. |

To continuously review and direct shutting down of plants or sections of the plant in
consultation with the other key personnel,

Arrange liaison with officials of police, fire brigade, medical and Factories Directorate

and pass on information on possible effects on the surrounding areas, outside the:

factory premises. (List of important telephone numbers is given at Annexure V).
Arrange liaison with coordinators to ensure casualties are re.céiirin'g adequate attention,
arrange for additional help if required. Ensure that relatives are informed,

Ensure traffic control movement within the work is well regulated.

To control rehabilitation of the .affected persons and the affecled areas after the

emergency.
Ensure attention is directed towards preservation of evidence

Where the emergency is prolonged, arrange for the relief of personnel and provision

for catering and other services.
27
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Works Incident Controller
Report to the Site Main Controlley.

On declaration of major emergency, ensyre that key persons are aiso informed.

© Exercise direct operational contro] of the affected areq,

Direct the shutting down and Cvacuation of the affected area.
Based on discrepancy in head count, if any, arrange for a thorough search for
casualties. o

Coordinate rescue and emergency operations until sity

Mobilize the team from maintenance department to-assist fire and safety efforts.

Ensure availability of materials required by the Site Main controller.

Bsablish communication l.ink_‘“"ith.tha SMC and keep him informed about the

ation is in control.

- developments at the incident site,

Safety Coordinator

The EHS < Manager is nominated as the Safety Coordinator. He would assist the Work

Incident Controller in coordinating the fire and safety activities in the Installation. His main

duties are:

On receiving the information on the emergency, rush to the incident 's'cene.

Take stock of the situation and accordingly inform the SMC for calling external help,
if required.

Based on th_e intehsity of the emergency, initiate .eyacuétiOn of the affected area and
direct all non-essential workers to assembly points.

Ensure safe stoppage of the operations and isolation of affected area.

Demarcate danger and safe zones by putting RED and GREEN flags / barriers /
cordon tape. | -

Mobilize the fire fighting crew and direct Emepgency / Fire Fighting operations.

Effectively deploy manpower, both internal and external.
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. . - ', ' \e “; . . .
Ammge.lhe replacements of various ‘fiye Gighting Squads / personnel involved in
rescue operations on need basis, o

Ensure / mamtain sufficient leve] of Water i1 the slorage tank / reservoir and pla
! n
replenishment in case of fire, » » b

Arrange for flood lighting of the affected areas 5

nd dewatering of the fire fightin
. | e fighting
area, if required. '

o Arrange for safety equipment (bx-eat'hing apparatus, .ﬂré suits etc. as required)

o Preserve records / evidence for root cause analysis of the accident

Note: In case you are not trained in fire fighting
« Do not attempt fire ﬁghting your self,
o Shout loudly Fire —Fire to attract the ofﬁer 'employees attention
o Stand by for further instructions,

11.5 Responsibility of Employees
o All the empl'oy.ees are responsible to inform their section in charges: about the

incident.

o All the employees of the Incident/emergency: area excépt involved in the emergency

handling must assemble at designated assembly points and repott to the roii caller.

1.6 Essential Workers :
* Stay at their locations (until emergency is not at their locations) on receipt of

.emergency information.

* Work as per the instruction of their shift engineers.
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Essential Workers are;
I. Electricians
2. Plant Operator
3. Five Fighters & Firgt Aiders
4. D.G. Operator
5. Security Guards

11.7 Visitors:

* Stopall work safely and ICport to the Concemned employee for further directions
e Ifyou could not find any person, leaye th qarre .

e place, assess the situati :
. Dlacy S 1on from others.
reach the assembly point, : e and

e Do not try to go ont of the factory. -Movin
restoring normaicy.

Natural Calamity

n the adjoining areas Precauti ’
- : 1 S, F utio 1
mentioned regarding Earthquake and other natura] calamities 1 have been

A. FIRE r—
B L Any one noticing fire
v e S
Shout Fire - Fire [ Act as a
& inform - | 1 leader to

concerned deptt. o tackle the

head or his next. y, Stituation.

T —— e —

e — e

'_'_,..__.__._-_...w..—-..—.h~

Concerned Deptt. head or his next will " o fight fire with
inform to the control room security the local sources

1 available

~

’——.--—h__
]
Il\
1
-

\
L Declaration of emergency = 'szEe—r}_Ee;«EE _I:
¢ : B ihninic i
Intermittent blowing of Siren: /:f_: Security officer on }
according to the type of | duty :
emergency . B T
+ GMwill inform by
30 < Telephone. ;
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B
Runners/Messengers shall be e ;
detailed to give information | 0 TTTTTUtteee—eeeii .. T
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4

Tnternal communication
through telephone. or by
runners/messengers .

]

ljut down procedure '

Extarn"al corrunun:i..cation
through telephone

\—ﬁ_--—__
1 Vacateg / leavea the ares .

public sh-ould rush to ’ F°"0Wlng Persons will not leave thelr place until !
Assembly Point (Near Majip 1277 any-problém has occurred in their areas :
Gate) A _ e~ Electricians ' :

' DG Operators - |

i ! echanics ‘ i

.: SecurityGuards :

‘ be taken by ‘
1 . Fersonnel peprt. at Assembly Ares -

. T TrEe - i Ce e nn :
X e T TEmmmmeee LT o
-r_g:,-acuation of vict:i.ms_ _ : Sec(ir;ity Deptt. wila blow E
or further assistance : continues Siren. ' i
} o ; .
1 | ’ E
All clear message by Incident i ® to be inspectea:
Controller / % Residual fire '

~
AR - Building Strength
. » Remove materials only after
: . 'co'n‘sult_ai:ion-with finance.
1 Check equipments and electrical
If case of Earthquake ¢ ‘ ’
L - Bll the safety devices
BN Follow the normal start up process
‘Rusk to open space Bl T - :
Incase you are trapped ‘

indoor take cover under
table

B. Natural Calamity

v

R e Y |

¥
Information to. be
given to Safety
De;tr.tt.
—
Depending upon the severity,
Safety Deptt. will declare
emergency
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"IN case of

FIRE for Assembly

[ncasé the emergency is not controlled messa

8¢€-to-be. given ta - ' . .
{clephone. 8iven to the local community through

12.0_EMERGENCY WORK PROCEDURE, PLAN

e A

Minor - Rupture of tank
A) - Pipeline leakage
- Drowning hazard
- Snake bite

1. Rupture of tank/ Pipeline leakage

In case there is a leakage in the tz'm'k or pipeline, the operator on duty will inform to ETP
In charge. Incident Controller will depute trajned Fire Fighters & First Aiders to reach

ETP.

2. Drowning hazards

In case of drowning, operator on duty will throw life rescue device with rope into the
tank and will assist the victim to come out from the tank. In the meantime, operator will
ask the other operator to switch off the motor of tank and effluent supply. Operator will
inform to personnel Deptt. at factory to .send Ambulance Van for help.

3. Snake bite

In case of snake bite, following actions are to be taken-

* Immediately call Dogtor or take the victim to Doctor.
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. Act promptly to avoid poison in the b.Od';,-r
« Incase of snake bitc on the Icg.

Aficr every 20 minutes loose (]
till the arrival of Doctor.

Or arm tight
1€ rope and th
. Wash the wound with Potassium Permanganate solution
« Keep the victim warm & gt rest, o

- If victim is conscious and alert, give myjij or water

13.0 HAZARDS:
ELECTRICAL HAZARDS:

Though. flame, proof fittings are provided Electrical inj

‘ uries may occur any where. It
may be caused by direct current, altemativc‘currentor fr

. ‘ / om lightening: The security of
the injuries by electric shock depends upon: |

1. The amount of current flowing through the body.

2. The path of current has taken through body to the earth. A weaker current

passing through the chest is more dangerous than a re

latively stronger current passing

3. Length of the victim is in contact.

4. Type of electric energy AC or DC.

5. Physical condition of victim.

Following signs and symptoms are found in electric shocks:

1. Sudden spasm
2. May be unable to release hands, which holds the live: point.
3. Burns »

3

the upper portion: with a. rope ‘or cloth.
€n tight again and continue. the process
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Cries aloud and fajis on the groungs,
Severe pain.

Unconsciousness.

Breathing impaireqd or stopped.

© N oo »oa

Burns Iead‘ing‘ to severe surgical shocks

CHEMCALHAZARDS‘:

Basic Magenta Powder
Basic Magenta Lumps
Malachite Green
Avramine O
Bismarck Brown
Basic Black
Chrysoidine
Basic Violet 2B

Basic Rhndamine B 5409,

13.1 SAFETY RELEVENT COMPONENT

% Flameproof electrical equipment such as motors, fittings

..'

D)

Emergency Diesel Power Generator. (82.5 KVA)
Emergency handling equipments like PPEs provided.
¢ Instrument & Plant Air System.

First Aid Boxes (Three) with the security guard.

T te——
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14.0 Likely Danger in the plant

14.1 In casc ofsmall fire cmergency:
< Alert the personnel in the vicinity,

If clectriqal installations are involved ang i
switch off power supply.

s If running machines are involved and if

R
L

You are IR . .
familiar with the instaliation, attempt to

. You are -famjj; .
affected machine. amiliar with the machine, attempt to stop

14.2 Security / Terrorist threats / Bf)mb Threat
In case of any threat phone calls try to ,trace.dut hi

where he / she is calling from. Do not disclose §;

requirements. Inform to Health centre. Health center shall arrange for prirhary treatment
: ) ent as

well as referral, if required.
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CFIRBIN.THE DG S E T RO M RANS TG v
[ Type of lucident Firc NS HORMER

Matcrial | Electrical )
Main Hazard | Fire -
Location DG set room

Incident Scenario | Fire in the DG saf T ——
Emcrgency Responscwﬂm durmg.ldl_esel filling

[o Use CO2/DCP to put off small fires on electrical equipment.

.

. In case of fire spreading to the ofher-;drums/Uncontrollzlible, fire, activate the
alarm. | .

e  Fire Fighting and Emergency Response Team arrives

. Provide appropriate first aid and emergency medical assistance;

° Notify other personnel and, where necessary, evacuate them from daﬁger
areas;

. Initiate appropriate decontamination and clean-up operations;

o Enable normal activities to resume as soon as feasible. -

. Environmental Monitoring for All Clear Signal

. | va-tch off power supply by the DG set operator who will stand inside the
building when the dlgsel is being filied to Operate the emergency stops and also
to convey the message to the operator who is sta'ndingj near the outdoor tanks to.

stop the emergency switch located outside the building near'the outdoor tanks.

o Evacuate/Barricade the area
. Use Fire Proximity Sui |
o Remove the nearby flammable ‘material

Use Foam type for fires related to diesel.

36




~13%-

AMAR COLOUR GHEMICAL INDIA

ON SITE EMERGENCY PLAN

Short ciy

reuit of Terminals/ Eléstric Cables

Type of Incident | Elcetrical fire '

1-] -

1.2 | Material Electrical T
1.3 | Main Hazard Fire & Burns

1.4 | Location 1.DG Engine 1o

1.5

. om / Transformer Room
Incident

' Short circuiy of Terminals / Cables
Scenario

bt
a

!

T —_—
.6 | Emergency Response Plan: - -
. Switch of power supply T

contact
. Evac‘uate/Barricade the area

Remove the nearby flammable material

. Use CO2/DCP to put off small fires

. In case of fire Spreading to the other ‘drums/Unc'ontr,ollable fire, activate the
alarm,

. Fire Fighting and Emergency Response Team arrives

. provide appropriate first: aid Iaﬁd emergency medical assistance

. Notify other personnel and, where necessary, evacuate them from danger
areas;

. | Initiate appropriate decontamination.and clean-up operations; .

. Enable normal activiti‘e‘s to resume as soon as feasible,

. Environmental Monitorin_g.f_or A'I"l- Clear Signal

Medical emergency plan

. Isolate the victim from the area

J Wash with running tap water (Room, temperature)

. Transport the person to the OHC,

. Inform the security to alert the ambulance
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— Je  Extentof the bur will be assessed in (ive OHC

o First aid medication 1o be given in QLIC
. If the percentage of the burng is high, patient referred to higher centre for

medical management.

. The victim is accompanied by the OHG persop with the medical records.

—

15.0 EMERGENCY ALARM SYSTEM:.

An audible emergency, alarm system hag to be installed throughout the factory and can be
operated from following numbers of points clearly marked ag EMERGENCY ALARM
SWITCH: ' : ‘

1. Near Main Gate

15.1 Personnel Protective Equipment

Check all the personnel protective equipment's provided at different places for their
condition, sound working, maintenance's and replacement, whenever required. Also

keep the note of sufficient stock of required personnel protective equipment's.

15.2  Preventive Maintenance
A scheduled periodical preventative maintenance and inspection of the plants,

Pressure vessels, centrifuge, equipment’s, Storage tanks, air compressors, D.G. Sets
etc. are as per laid down procedures and check that records are maintained properly.
Check the test, examination and certification have been carried out within the

Period as prescribed in factory act/rule. _
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15.3 Training

By imparting an effective training to the plant supervisors, iﬁspe_c:tO'rs, .and education
and training of the workers from time to time, the awareness is .to be kept alive all the
time to ensure safety awareness, preparedness for emergency situations, gobd
housekeeping, discipline, etc. Display-of safety slogans, operative instructions and
motivation for safety should be made part of the company’s normal act'ivirt‘ies. All the -
persons earmarked for the emergency services are to be trained to respond to the

emergency.

15.4 Community Education

The efforts are to be made to educate the surrounding public about the existing
Hazards of the plant, the possible emergency actions and the precautions required to

be taken in such condition. A leaflet containing such details to be distributed amongst

the public. The training program can be arranged.

15.5 Momtormg the Envnronmcnt
Constant and rigorous monitoring of environment is reqmred for detectlon of a possible

Damages or a risky situation arises.

15.6 Potentiality on Liaison
Keep the constant liaison with nearby industries, fire services, police department,

Medical services, statutory authorities, district administration, for, pre emergency

situation. Liaison with local Crisis Group and District Crisis Group should also be

maintained. Nearest factory is Paragon Industries.
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Clarification regarding Joint Committee report in O.A No. 470 of 2023
Amar Colour Chem India Pvt Ltd Rohit Handa <accexporters@hotmail.com>
Wed 1/31/2024 6:39 PM ‘ A UAg ,,[\).. S’\
To:ppcbroamritsar@gmail.com <ppcbroamritsar@gmail.coms - H“Qﬁ [
Respected Sir, :

This is with reference to letter no 3565 dated 21-11-2023 regarding filling of
Joint Committee report in O.A No. 470 of 2023.

in this letter, 14 suggestions were recommended. We have complied with most of
them. we require clarification regarding point no 5 on page no 101 which read as:

"The unit should obtain valid registration/NOC permission from
concerned SPCB for trading of hazardous chemical in their
premise namely Acetic acid, sulphuric acid, oxalic acid etc."

In this regard we are to state that:

We have checked with the Local PPCB & CPCB Website for
NOC. We have also spoken to Other Chemicals Traders as well as
Processing/ Dyeing/ Chemical & API manufacturing units but
nobody is obtaining such type of NOC for trading and

consumption purposes. Please guide us accordingly from where to
get such NOC. |

Thanks & Regards

Rohit Handa

M/s Amar Colour Chem India Pvt Ltd

CIN: U24100PB2021PTC052756 '

26 No Focal Point Mehta Road Amritsar-143001 Punjab India
Email: Sales@amarcolour.com & Purchase@amarcolour.com
Mobile: - 91-9779260903-6284916659-9815091377

Skype ID: - Amarindialtd

www.amarcolour.com
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ARGARWAL MFG. Cp

E-STAMP PERPER NO= 7D 0030263597

MEMBERSHIP AND WASTE OFFTAKE AGREEMENT

THIS MEMBERSHIP AND WASTE OFFTAKE AGREEMENT (hcﬁ:inaflcr' referred as “the

- Agreement”) made on 01'™ DAY OF MAR‘C!‘{ 2(];‘{}' e

M/s. AGGARWAL MFG CO., Friend’s Tndiistrial Estate Opp. Aarti Steel, Plot No 10, Focal Point,
Ludhiana-141 010 » partnership firm owned by Sh, Vikas Kumar hercinafter referred to as
the “recycler® (Authorsation Number HWM/RENEW/LIDH 1/2021/15690619 Issue date 30-04-2021
valid up to 30-06-2026) which expression shall, unless repugnant to the context or meaning thereof,
mean aund include its successors and assigns represented by prop. : . :

AND

M/S: AMAR COLOUR CHEM INDIA. a firm having its Office: AT- PLOT NO 26, INDUSTRIAL
AREA, FOCAL POINT, PHASE-I, AMRITSAR (PB) herein after referred to as the “generator”
which expression shall unless repugnant to the context or meaning thereof, mean and include
its successors and permitted a"ss,igns PPCB represented by Wide Authorized Letter.

(Reeyelers-and generator may be hercinafter imliv_idunll,\j referred to as ‘I?:\rty'.and-collec‘tively as ‘parties’
WHEREAS

[. The generator desires to get its hazardous waste (ACCORDING TO CATEGORY NO
SCHEDULE 1 5.1 USED OR SPENT OIL) being generated at their production unit(s)
mentioned above as their valid authorization from PUNJAB POLLUTION CONTROL .
-BOARD. to be colfected transported, treated, stored and-disposed of by recycle, to which
recyeler has agreed, on the terms and conditions-in this agrcement,

o

The recycler has been registered by central pollution board, (Ministry of environmental
and forests govt. of India) vide registration ‘No. R—EG/LDI,-I-172"021-26/[*"-5,‘ DATE. OF
ISSUE: 28/06/2021, DATE, OF EXPIRY: 27/06/2026 as recycler. The recyclers has been
authorized by Punjab  pollution  control board by authorization No:
HWM/REN EW/LDH-1/2021/15690619 dated :30-04-2021 to 30-06-2026

The generator will aliow lifting of the hazardous waste (ACCORDING TO CATEGORY NO
SCHEDULE I 5.1 USED OR SPENT OIL) only to recyeler and not to any other vendor:.
However, no trang portation cost shall he charged hy reeycler from generator,

w

The generator shail provide all hazardous waste to the recycler as per the rules upon receipt of
the hazardous waste, the recyeler shall determine if the details of hazardous waste as provided
by generator accurately deseribes the waste or it has any discrepancy in weight piece count (for
bateh or containcrized waste shipment, one confainer per truck load), or waste type are
considered significant and shoulil be noted on all copies of the details at the time of signature.
The reeycler shall try to reconcile the discrepancy with gencrator promptly. Any disercpancy
not resolved within 15 days of waste receipt shall hie repiorted by the reeycler to PPCR with an
explanatory fetier and o copy of the manifes(, KV a

E Y

5. The generaior shali not allows (o lift tic hazardouy Waste to any other ijcrson agencey. n case
generator allow the lifting of the hazardous waste o any person other than the reeycler then
the present agreement shill be CANCELLED, - _

6. ‘Thé recycler shall collect the Iazardous wasie from the premises of (he generator

n
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E- STAMP PAPER NO- JD 0030262597

7. PACKING AND LABELLING:

&

The generator shall ensure that the hazmidous waste is
suitable for storage and transporter and the )
" be able to withstand plrysical -conditions.
should be in fith compliance 6f the rulcs.

9. Inthe event of false information to the recycler of any nature, a
liabilities are the responsibility of the generator.

10. The recycler shall not accept hazardous w
the requisite authovization or capacity.

1. This agrcement sh

= February 2024,

g A

es 12 In the cvent any change and/or revision is made in the operating conditions financial
e implementation, cte. by or on the behest of a statutory authority, the same will be binding on
= the parties to this agreement,

—

= 13. This agreement may be modified or amended on ly by writing, duly executed by or on behalf of
E the parties to this agrecment.

~c . ,

<= 14, A person lifting the drum should have an authorization letter.

P :

L3

_IN WITNESS WHEREOT the parties hereto hay
hereinabove written. I R

For AGGARWAL MFG CO.
F orAggarwal Mig. Co
' <«

For AMAR COLOUR CHEM INDIA.

’Partner

Authorized Sighatory Authorized Sigmifpry

Witness Witness

Signature A%" _ Signature

Name 24, @j‘ﬁﬂ E{:{ 4 Hbe Nane
‘PG\ATPW~%@5_ i

vgarwel HEmtacturing Co

'Frriend'.\ lndt‘mt'r-iavl ‘F;m'a'min
' Aarti Steel, Fir? No 10,

el dﬁig ]75?.%7}@2;? .

Address

packed in a manner which enables jt
abelling and packaging shall be easily visible and
and climate: lhqtors.,—:‘Such,I!pac__l}:_lglfng and labelling

Il associated direct and indirect
aste of any typeand varicty for which it does not have

all remain in force only from 01" DAY OF MARCH 2023 TILL 28" DAY OF

¢ exceuted this agreement the day and year first
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NIMBUA GREENFIELD (PUNJAB) LIMITED
Registered Office : Village Nimbua, Tehsil Dera Bassi, Distt. Mohali
Phones : 9216731666, 9216730666, 9041544466, -

Website : www.ngpl.co.in, E-maik: ngplpunjab@yahoo.co.in

Ngpl/F&F/2k21-2k22/ £190
10 June, 2021

M/s Amar Colour Chem india

Plot. No. 26, Industrial Area, Focal Point,
Mehta Road, Amritsar - 143001 (Pb)
GST NO. 03AACFA0128R1Z0

Tel - 97792 - 60903, 98883 — 28464

Kind Attention: - Shri Rohit Handa
Subject: - Membership & Waste Off take Agreement (Membership No.2878)
Dear Sir, '

Please find enclosed a copy of the Membership and Waste Off-take Agreement signed
among the Operator, Generator and the Developer for the Hazardous Waste lilely to be/
being generated at your inddstry. You may kindly contact Marketing Team of M/s
Ramky Enviro Engg. Ltd for lifting of the Hazardous Waste.

Please find annexed a copy of an explanatory note in the matter. Further, this
Agreement is for following Category/is of hazardous waste:

Type of Hazardous Waste Category , | Quantity |

ETP Sludge 35.3 3 | 1.8 TPA |

Thanking you,
Yours Sincerely

For Nimbua Greenfield (Punjab) Limited.

(Vin6g Puri)

Mangger — Finance & Facilities
Mobile- 90415-44466
vinod.puri@ngpl.co.in

- CC:M/s Ramky Enviro Engineers Limited, Operator (for information please)
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MEMBERSHIP AND WASTE OFFTAKE AGREEMENT

§
§ (MEMBERSHIP NUMBER 2.9
g

This MEMBERSHIP AND WASTE OFFTAKE AGREEMENT
(herei‘naftér referred to as“the Ag.reement”) made on this ‘th day

:

i of MAY of the year Two Thousand and Twenty-One by and amongst
]
g

d | For A
£or Amar Colour ¢ ;
Forlgnbua Groentls Pinjgf Lineg  * _ © g m Chem India
e or Ramiy Enyiro EpbirGers Ltd, | @l{wM
(Develope ! ;
- _E' e Diraclor < . ' . /m ner
ST - ALE S S.fgnatory

N a4




For NlmbuaGreanﬂer;:(p:m;lﬁ"ed For Ramky Enyiro Engmeers Ltd, | ! For Amar Colour Chem India

(Develope
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M/S. NIMBUA GREENEIEILD (PUNJAB) LIMITED, a Public Limited Company,
incorporated under Section 25 of the Companies Act, 1956 and having its Registered Office
at Village Nimbua, Tehsil Derabassi, Distt. Mohali— 140507, Punjab (hereinafter referred to
as the ‘Developer’ which expression shall, unléess repugnant to the context or. meaning
thereof, mean and include its' successors and assigns) represented by Shri R.N. Jindal,
Executive Director duly authorized vide Board of Directors Resolution dated 27 November
2019,
AND

M/S. RAMKY ENVIRO ENGINEERS LIMITED having its Registered office at 6-3-
1089/G/10 & 11, Gulmohar Avenue, Rajbhavan.Road, Somajiguda, Hyderabad ~ 500082
(Telangana) and Project Office at Village Nimbua, Teh- Derabassi, Distt. Mohali, Runjab,’
(herein after called the “Operator” which expression shall unless repugnant to. the context or
meaning thereof, mean and include its successors and permitted assigns) represented by Shri
Sandeep Himalayan duly authorized vide Board of Directors Resolution dated 17t
October 2012, ’
AND

M/s AMAR COLOUR CHEM INDIA having its Registered Office/Principal Office at
26, INDUSTRIAL AREA FOCAL POINT , MEHTA ROAD, AMRITSAR, PUNJAB-143001

(herein after referred to as the “the Generator”, which expression shall unless repugnant to

the context or meaning thereof, mean and. include its successors and permitted assigns) -

represerted by Shri ROHIT HANDA, duly authorized vide Board of DirectorsResolution
"Q’ |
(045

dated or proprietor of the firm,
. WHEREAS
1. The Developer is a Special Puxp})se Vehicle Compaﬁy. incorporated collectively by

the large Industrial Groups in the State of Punjab in view of the Supreme Court
Directives and following initiatives of the Punjab Pollution Control Board (PPCB).
The Developer is mandated by the State Government: of Punjab (GoP) acting through
the PPCB to develop the infrastructure facilities for hazardous. waste disposal by
implementing the project of Hazardous Waste Management Facility (HWMF). The
above mandate involves the development, financing, design, engineering,
construction, management and operation and maintenance of the HWMF at the Site,
including handling, treatment and disposal of hazardous wastes, closure and post
closure maintenance on a commercial format.

2. Accdrdingly, the Developer entered info an Agreement with the GoP tilrough PPCB

for development, operation and mainténance of the HWMF. As per the terms of the
above Agreement, financing and development of the HWMF is the principle
responsibility of the Developer. The actual construction work .as well as the opeération
and maintenance of the HWMEF can be undertaken. by an Operator selected by the
Developer through a transparent competitive bidding process.

- -

Exetulive Dlrector

Eipasreton) Partner

~——
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3. The Site earmarked for locating the HWMF; measuring 20 Acres, 6 Kanals, 11 Marlas
and 6 Sarsahi, located at village Nimbtia in District Mohali was (i) identified and
approved by the PPCB after undertaking the necessary Environment Impact
Assessment (EIA);, and (ii) notified in this behalf by GoP for Hazardous Waste
management and disposal through its notification dated 22™ August 2005. Pursuant to
the above, the PPCB executed the Site Lease Deed with the Developer in this behalf.
Pursuant to the aforesaid and- following the above mentioned procedures the
Developer accepted the Proposal submitted by the consortium of M/s Ramky Enviro
Engineers Limited, (the “Lead Member”), M/s Mumbai Waste Management Limited
and M/s Ramky Infrastructure Limited; to act as the operator of the FIWMF and
communicated its acceptance vide Notice of Award dated March 18, 2006. The
Developer entered into a Design, Build and Qperate (DBO) Agreement with the

Operator.

& 4. The Developer is the Owner of HWMF. The Operator constructed the HWMF as per
the designs and specifications approved by the Technical Committee formed by the
GoP and accepted by the Developer at the site specified above at village Nimbua, near
Derabassi, District Mohali, in the State of Punjab and is now operating and
maintaining the same for and on behalf of the Developer in terms of the: Agreement of
the Developer with the- GoP through the PPCB as well as the DBO Agreement.

5. M/s Mumbai Waste Management Limited, and M/s Ramky Infrastructure Limited, the
other members of the consortium, vide their Board Resolutions dated 16™ April 2007
and 26" March 2007, respectively, duly authorized the Lead Member of the
consortium, namely, M/s Ramky Enviro Engineers Limited, to execute this
Membership and Waste Offtake Agreement and to act for and on behalf of the
Consortium, in performing and dischaiging the duties and obligations of Operator

under this Agreement. -

6. The Generator desires to get its hazardous waste, being generated at their production

unit(s) mentioned above as per their valid authorisation from Punjab Pollution Control

- Board (“PPCB™) to be collected, transported, treated, stored and disposed off by

4’ i“_’ utilising the services of the Operator, to. which the Operator has agreed, on the terms
and conditions contained in this Agreement.

NOW THEREFORE, in consideration of the premises and of mutual covenants and
obligations hereinafter set. forth, the Parties hereto agree as follows:

1. DEFINITIONS:

In this Agreemerit, including the recitals hereof, unless the context otherwise requires,
the following words and abbreviations shall have the' meaning as under:

“Agreement” means this Membership and Waste Offtake Agreement, including the
schedules hereto, as of the date hereof as may be amended or supplemented in
accordance with the provisions hereof; :

For Nimbiza Granfie: : ! e
el (Punjab) bimited ' i : '
For Ramky Enviro Engineers Ltd. - ol '
f ! viro Engine: . /AColpur Chem Indi
(Dcycloper}/é - ’ :
—— Executive Director ,

Partner
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For Ramk . Envi oE rineere 1 4. |
ﬂo.-nmcreenﬁem;(punjj)/@rt’ad Ty Enyiro Erigineers Ltq; .

(Opertal
Aut | &
Execulive Direclor d ?-lgnatory .

—— (s ——n

2.1

(Developer

—ug-

“Production unit(s)” means the units of the Generator in the: State of Punjab/ U.T
Chandigarh more particularly described in Schedule I, where the Hazardous Waste is
being gernerated. :

“Active Term” means the term during which the HWMF shall receive, transport,
store and dispose of the Hazardous Waste.

“HWMEF™ or “Eacility” means Hazardous 'Wa'ste‘ Management Facility developed by
the Developer and operated by the Operator Tocated at village Nimbud in Djstrict
Mohali in Punjab, — o

“Rules” means the Hazardous -and Other. Wastes (Management and Transboundry
Movement) Rules, 2016 as amended from time to time.

“Manifest” means the Mani_feﬁt: prepared. in Form 10 as prescribed under the Rules
pursuant to the provisions ofrule 19 of the Rules. » : L

“Member” means a Generator who has become member of HWMF by paying the
Membership Fee in terms of Clause 5.1 of the Agreement. '

“Cluster of Tiny Industry” means a group of tiny industries operating in a specific
area, who, on their own bring their wastes collectively to the Transfer Stations set up
by the Operator, or arrange for:collection from a common. point for the group.

“Development Charges” means the charges to be paid by the Generator to the
Developer as per Clause 6 of the agreement in consideration that the HWMF has been
developed by the Developer. ‘

“Detention Charges” means the charges'to be paid by the G_enerator,for'.detﬁining the.
vehicle of the Operator at his premises at the rate given in Clause 5.10 of the
Agreement, ' '

“Membership Fee” shall mean the specified amount payable as fixed contribution
towards Development charges for the development of HWMF by the Generator to the
Developer for registering as a member of the Facility, The same is non refundable, It
is payable as per Clause 5.1 read with Schedule IV of the Agreement,

“Security Deposit” is the deposit payable by the Generator to the: Operator as per
Clause 5.2 of the Agreement.

“Tarif shall mean the amount payable by the Generator as per Clause 6 of the
Agreement in consideration of the Operator and the Developer, as applicable
rendering the services under the-Agreement,

SCOPE OF SERVICES:

The Developer, having developed the HWMF, has engaged an Operator for
collection, treatment and disposal of the, hazardous wastes..
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22  The scope of services to be provided by the Operatory inter-alia, consists of
Transportation, Treatment, Storage and Disposal of the Flazardous Waste generated at
the Production units of the Generator, in teris of the Agreement.

2.3 The main modes of disposal shall be direct Idndﬁll. stabilization. followed by landfill,
etc. The modes of disposal are dependent on the characteristics of waste.

2.4  This Agreement shall remain in force only for-the Acfive Term.
3. OBLIGATIONS OF THE GENERATOR:

3.1 Process Details:

The Generator, in accordance with the Rules, shall provide the entire. process details,
which lead to generation of Hazardous Waste, to the Operator for the purpose of’
determining the Waste Characteristics and to decide parameters. for Comprehensive
Analysis, as well as its final pathway of treatment, storage and disposal within 15
days from the date of signing of this Agreement. In case of any change in the process,
the Generator shall intimate the changes to the Operator before sending the waste

from the changed process to the Facility.

v
s,

i)

v

32 Waste Quantities:

The Generator shall declare Hazardous Waste Quantities on annual basis as per the
Rules and confirm to a set schedule of waste disposal to the Operator. Such
declaration of waste quantities and mandate of disposal shall be given within a period
of 30 days from date of signing of this Agreement.in the format enclosed at Schedule-
II. For subsequent years, the changes in waste quantities and mandate for disposal
shall be given within 30 days of the beginning of the relevant financial year, i.e. 30"

Aprilevery year.

. In case of change in waste quantities during the year, the Generator shall intimate the
NG changes in waste quantities and Mandate for Disposal to the Operator before the .
increased quantities of waste are sent to the Facility.

=

3.3  Categorisation of Waste:

The responsibility for categorization of waste shall be with the Generators. However,
the Operator shall extend all possible help and guidance to the Generator for
categorization of Waste and its detailed characterisation.

In-the event of any dispute between the Operator and Generators on, characterisation
of Waste, process of generation, stabilisation etc., the same will be referred to the’
Developer who may appoint an Independent. Expert to carry out the necessary tests
and provide the necessary certification. The fees and cost of the Independent Expert
shall be borne by the Gencrato;. The result of such tests and certification by the
independent Expert shal) be final and binding on the Operator and the Generators.

For Nimbuta Greaniels (Punjab) fAmited
(Developer) /.

Exaculive Director

- eV e ——

For -Amaxj our Chem India
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3.5
3.6
3.7
3.8

For Nimbua Greanflel (PuWHed
=
(Develop

Exscutive Direclor

—— ——— e 8

~ (S0~

Safety Information:

The safety of community (human, flora and faung) during tran§por§ation is of prime.
importance and thus, safety information shall be provided by the Generator in-Form 8
and 9 as amended from time to time, as attached to the Rules.

Further, the Generator shall give to the Operator such ‘information as may be specified
by PPCB or as niay be required by any statutory bady.

Packaging and Labeling:

The Generatof shall ensure that the hazardous waste is packaged in a. manner suitable
for storage and transport and the labeling and packaging shall be easily visible-and be
able to withstand physical conditions and climate factors. Such packaging and
labeling should be in full compliance of the Riules as per Form 8.

Manifest:

The Generator shall provide Manifest to the transporter as per rule 19 and Form 10 (
Manifest) attached to the Rules, Upon receipt of .a manifested waste, the Operator
shall determine if the Manifest accurately describes the waste it accompanies. Any
discrepancy in weight (for bulk shipments, over 3%), piece count (for batch or
containerised waste shipments, one container per truck load), or waste type are
considered significant:and should be noted on all copies of the manifest at the time of
signatures. The Operator shall try to reconcile the discrepancy with the transporter or
the Generator promptly. Any discrepancy not resolved within 15 days of waste receipt
despite intervention by Developer shall be reported by the Operator to PPCB or,
CPCC, as the case may be with an explanatory letter and a copy of the Manifest.

Transport Emergency (TREM) Card :

The'Generator shall provide the TREM card, separately ‘for every waste type, to the
transporter of the Waste in Form 9 (TREM), as amended from time to time, attached
to the Rules. ' o

Comprehensive Waste Analysis:

The Generator shall provide Comprehensive Waste Analysis within 15 days of the
signing of this Agreement on parameters identified in Schedule-IlI and also.other -
parameteérs as could be applicable based on the material characteristics, / process. The
Operator shall also analyze the Waste for finger print analysis. The Generator shall, if
so requested by the Operator, provide a representative sample of the waste for the
purpose of its detailed chemical and physical analysis. '

The Comprehensive Waste Analysis Report shall be used to determine the Disposal
Pathway based on the waste characteristics and as per the Rules and guidelines.issued

For Ramky Enyirs =t e
Py Enyiro Engmee’rs Lid. . For Amar C Ch
| ar Cotour Chem India
Eneralory

d 'Signat_o.ry

Partner
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by the Ministry of Environment, Forest and Climate Change, Central Pollution
Contro} Board, Punjab Pollution Control Board/ Chandigarh Pollution Control
Committee and other statutory regulations in respect thereto. Disposal Pathway shall
be mutually agreed between the Generator and the Operator and shall form the basis
for Tariff,

The Generator shall provide fresh Comprehensive Waste Analysis Reports in one or
more of the following occasions: ' : '

a) There is a.change in waste characteristics;

b) There is a change in manufacturing process;

¢) There is a’change i product mix/ raw material mix;

d) An otherwise known reason for change in waste quantities and characteristics;
and :

€) A period of 2 years has lapsed since the submission of previous Comprehensive
Waste Analysis. '

3.9 Declaration:

The Generator shall give a specific declaration whether or not the Hazardous Waste
contains Radioactive Explosive/lgnitable/Corrosive/Toxic/Odorous. and other such
compounds, which could be detrimental to the environment, safety.of the Facility and
to the persons handling it in any thanner. The Generator shall be totally responsible
for any consequences of non-declaration. and the Operator reserves all right to take
any suitable action under the law, which shall be binding on the Generator.

Provided that the Operator reserves the-right not to accept such waste which contains
Explosive/lgnitable/Corrosive/Toxic/ Odorous and other such compounds at its
discretion and also without completion of the total formalities of understanding the
waste and its safe handling, transport and disposal mechanisms.

The Generator is responsible to segregate/store/accumulate/fiil/load the Hazardous
Waste in the container provided by the Operator irl a sanitary manner as per the Rules
and so-also, the container area should be accessible to the Operator vehicle, to come -
and collect the Container. The Transporter/ Operator reserves the right to reject
collection of Hazardous Waste spilled over the ground and Container whose exteriors
are soiled by Hazardous Waste spillage.

3.10 The Operator shall return to the Generators all non-conforming wastes that are
received by it/sent to the Facility. The cost of transportation of such non-conforming
waste from the Facility to the premises of the Generator shall be borne by the
Generator.

3.11 In case a waste is classified as explosive in nature, the fact has'to be informed to the
Operator. Detailed information on-its characteristics and safe handling practices shall
be furnished in advance to the Operator. In case no information is provided, or
information is held back and in the event of any explosion eor accident during
transportation and/or during handling, the Generator is solely responsible for all

associated direct and indirect liabilities.

For Nimbua Greenfisls (Punﬁ)rmﬂed g, . For Amar('cz?our Chem India
(Developer) 6 Y AN -
Partner

Executive Director




.—-[52..

i 3,12 In the event of false information to. the. Operator of any nature, all ass"ociated: djrcct
and indirect liabilities are the responsibility of the. Generator.

4. OBLIGATIONS OF THE OPERATOR::

4.\  The Operator shall accept Hazardous Wastes at the Facility, only from the Generators
who are the registeréd members and have appropriate authorizations from the Punjab
Pollution Control Board/ Chandigarh -Pollution Control Committec and/or other
statutory authorities. The Operator shall plan the schedule for collection, treatment,
transportation and disposal of waste as per the Mandate given by the Generator and as
per the rules and guidelines issued by the Ministry of Environment, Forest and
Climate Change, Central Pollution Control Board, Punjab Pollution Control Board /
Chandigarh Pollution Control Committee and other statutory regulations in respect

~ thereto.

42  The Operator shall prepare a Waste Analysis Programme (“WAP”) and be in
compliance therewith. The WAP shall outline the verification procedures, including
specific sampling methods etc. necessary to ensure the environmentally sound
management of the treatment, storage and disposal of the Hazardous Wastes received

at the Facility.

43 Unless the Generator itself transports the wastes to the Facility in accordance with the
Applicable Laws, the Operator shall transport the Hazardous Wastes by itself or
through authorized transporters. In transporting such wastes or accepting receipt
thereof at the Facility, the Operator shall comply with the manifest. system prescribed
under rule’19 (1) read with Form 10, as amended from time to.time, of the Rules.

4.4  The Operator shall provide to the Generators at its cost the assistance and facilitation,
as may reasonably be requested by the Generators, in the classification, segregation
and testing of Hazardous Wastes generated at such Generators’ facilities or premises;

~ provided that the Generators shall be responsible for informing the Operator about
- any change in procéss that results/may result in a change in the characteristics of the

- . .

Hazardous Waste or any new Hazardous Wastes /products generated by them.

4.5  The Operator shall not accept Hazardous Waste of a type and variety for which it does
not have the requisite- authorisation or capacity.

5. MEMBERSHIP AND SECURITY DEPOSIT: -

5.1 The Generator shall be registered as a Member by paying specified amount as Fixed
Contribution towards Development Charges ‘for the development of HWMF by the
Developer as per the criteria mentioned :in Schedule IV of this Agreement. Such
membership fee shall be payable direetly to. the. developer. Upon payment of the
Membership fee, the generator shall be issued a membership letter specifying his
entitlement. : ‘ ' : '

Chem Indiy

For Nimbua Graenfeld (Pun]awed
- {Developer C__ 7/~ (Giénerator)

Executive Direglor

Partner
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5.2

53

54

6.1

6.2

{Developer)

For Nimbua Greenfiel! (Punjab} Lited

Execulive Dlrector

The Generator shall pay Sccurity- Deposit to the Operator ofan amoynt: equnvalent to

one-and-a-half-months of estimaied Tariff, ‘based on the average waste quantities
declared by the Generator in Cliuse 3.2 of this Agrecment, within 30 days of thc

execution of this Agreement.

Thls interest free and refundable Security Deposit shall be payable by a Generator to
the Operator in the form of a demand draft or bank guarantee and the Operator shall,

at the time of final settlement, adjust the Tariff payable ggainst such Security Deposit
and/or refund the-amount of Security Deposit to the Generator, as the case may be.

In the event, the Generator has not been able to declare the realistic generation of
waste quantities and the actual quantities are more than the declared quantities, then.
the Generator will have to pay the additional amount of Security Deposit for the non-
declared quantltlcs. In the event of any dispute between the Operator and the
Generator in respect.of the foregoing, the matter will be referred to the Developer and
the decision of the Developer will be binding on both.the parties.

TARIFF:

In consideration of the Operator rendering the services, the Generators shall pay the
Tariff as per Article 6.2 hereof. The Generator shall also pay/ reimburse the amount of
prevailing Statutory taxes (GST) apart from levy of Statutory Taxes on Tariff, as
applicable to the Operator and Developer.

The amount of Tariff, shall comprise Transportation Cost (leviable per tonne per km
of waste) and Landfill charges and/or Stabilisation. charges (leviable per tonne of

‘waste), apart from Development-Charges as the case may be, calculated and arrived at

as follows: -
i) Transportation Charges:

The Transportation charges shall comprise Fixed Component and Variable
Component with Oct 2007 being the base year. The Fixed Transportation
Charges year wise are given in Schedule V., The Variable Transportation
Charges will be adjusted on 1% of January every year for any increase or
decrease in the prices of diesel in the State of Punjab. The current Variable
Transportation Charges is as per Schedule V. '

i)  Landfill Charges:

The Landfill charges per tonne .of waste shall comprlse Component A and
Component B and shall be as given in Schedute V1, 1t is agreed between the
parties that Component A represents the Operating Charges for the Waste
Management / Disposal and Component B represents the Contribution towards
Development Charges for the development of HWMF by the Developer apatt
from membership fee.

For Ramky Enylro E‘ri’gineeré Lid.
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ii)  Stabilisation (hichiding Landfill) Charges:

The Stabilisation charges along with Landfill charges for management of
every per tonne of Wastc shall be calculated on the basis of the following

formula (as detailed in Schedule-VII):-

Stabilisation & Landfill charges= Component A of Direct Landfill Charges
(1+Bulking: Factor) + Component B of
Landfill charges + Cost of Reagents +
‘Fixed Charges 0f Rs.270 per tonne

- The Direct Landfill Charges for the above shall be same as calculated
under sub-clause (ii) above: for various years of the Active Term.

- Bulking Factor means weight of Reagents used for Stabilisation per tonne
of Waste. ‘

- The cost of Reagents like fly ash, cement, lime etc. shall be determined by
the Operator every year on 1* of January with the prior approval of the
Developet-. -

iv)  Development Charges. (Component B) Development Charges shall be
payable by the Generator to the Developer:as per Scheduile V1.

6.3 It is hereby clarified that in case of ‘Waste not requiring Stabilisation, only the
Transportation Charges and the Landfill charges shall be paid by the Generators. In
case of Waste requiring Stabilisation, the Transpostation Charges and the Stabilisation
charges (which are inclusive of Landﬁ}l charges) shall be paid by the Generators.

6.4 In case the Generator desires to- pre-treat and stabilise the waste at his premlses the
Operator shall provide necessary guidance for the same.

6.5 Development Charges:

In case of members whose waste limits are exhausted during the year, the Operator
shall give a notice in advance to the Generator that his limits are nearing exhaustion.
In case entitlement is not enhanced by payment of requisite additional Membership
fee within a period of 6 weeks from the date of notice or the close of the financial
year, whichever is earliér, the Generator shall pay an additional amount of Rs.275 per
tonne (over and above the Tariff) on the quantity of waste over and above the
entitlement, :

The generator shall pay a minimum billing amount of Rs.550 per lot of the waste if
quantity of waste remains less than or, equal to 2 tonnes per lot.

{Developer,

Execulive Dlrestor

For Nimbua Greenfielé (PurjabfLimlied e o D . u :
< _ My Enyiro Engineers Ltd. ' ) Chem India

Partner
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6.7

6.8

6.9

6.10

6.11

For Nimbua Greenfiel: (Punjat) lmlled
(Developey, - _.

Execy
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Any revision in the existing Tariff, including the Annual Revision. in the. month of
Janugiy every year, shall take place only with the prior approval of the Developer.

Minimum Annual Charges:

The Generator shall pay Minimum Annua! Charges (the “Minimum Annual Charges")
at the rate set forth in Schedule V11, wherever the Operator is providing the collection
services fiom the premises of the Generator. Minimumn Annual Charges relate only-to
Component A of Tariff. As such Minimum Annual Charges shall be adjustable

against Component A of Tariff. Where the Generator opts to send its ‘waste to -

Transfer Stations at its cost and risk, no Minimum Annual Charges shall be payable.

Provided that if the Generator so desires during any time of the year to avail the
hazardous waste collection services from the Unit(s), the Generator shall be liable to
pay the Minimum Annual Charges for the whole of the financial year.

Transfer Stations:

The Operator shall at its cost and expense design, finance, construct and operate the
collection centres/transfer stations at selected locations in the State of Punjab as may

be mutually decided by the Operator and the Developer.

Containers:

The Generator based upon the requirement and suitability has the option to utilize
containers provided by the Operator. The Container charges shall be miutually decided
between the Generator.and the Operator- in consultation with the Developer. In case a
Generator wants to have a contairier on his-own, Operator shall provide the design.

Vehicle Detention/Return Charges:

A maximum time of two hours is allowed for the vehicle to be detained at the
premises of the Generator from the time of reporting at their Security Gate. In the
event this period is exceeded, then Rs.500/- per hour shall be charged as Detention
Charges. :

In case, for any reason, the vehicle is sent back to the Opérator without giving the
Waste, even after being requisitioned by the Generator, the Generator has to pay the
transportation charges, as applicable, forthat trip for the full capacity load of vehicle.

Taxes/levies:

All Governinent, municipal, panchayat taxes, duties, levies, octroi, tolls etc., as
applicable from time to time, related to transportation, treatment, storage, disposal and
other services rendered under this Agreenient shall be-borne: by the Generator. In case

the same are paid by the Operator or, Developer, the Generator shall reimburse the
amount thereof'to the Operator or, Developer, as applicable.

For Ramiky Enylr'o Erigineers Lid.

{Generato ‘)

liva Director

For Amar Colouf C em India

Partner
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6.12 Involcing:

7.1

7.2

8.1

8.2

The Developer/Operator-shall send the monthily invoice to the Generator on or before
the 5" of the succeeding month and the ‘Generator shall pay the bill amount on or
before the 15" of the same month, <

In case the payments are delayed beyond the period stipulated abave, interest shall be

levied at the rate of 30% per annum for the outstanding amount. If the cutstanding

amount has not been, paid- during the' month, the Operator in. consultation with the
Developer reserves the right to refuse to the extension of the services of the Facility to
the Generator.

The -Generator shall have the o_ptié’n of making the payment in advance to the
Developer/Operator.

DISCOUNTS AND OTHER WASTE TYPES:

In respect of the Tariff to be charged by the Operator from the Generators, the

Operator reserves the right to provide separate customized service or tariff packages
or special or seasonal discounts for specific, bulk or regular Generators in
consultation with the Developer. ‘

Intractable wastes shall be accepted at the Facility. However, the prices for treatment
of such intractable wastes shall be detennined by the:Operator in consultation with the
Developer on a case-to-case basis, ‘based on the characteristics of such waste and
treatment techniques.

DAMAGES AND TERMINATION:

The Developer reserves the right to terminate the membership and the Agreement in
the event of the Generator failing/refusing to pay the bills/dues within three months of
raising the bill. The Operator shall be entitled to adjust the Security Deposit towards

the past dues.

Notwithstanding anything else contained herein, neither party hereto shall be liable
for damages or to have this Agreement terminated for any delay or default in the
performance of such party if such delay or default in performance derives from
conditions beyond the reasonable control of such party, including but not timited to,
acts of God, strikes, fires, floods, extreme drought, shortage of supply, riots, work
stoppages, embargoes, governmental actions or damage to the plasit or facility or any
cause unavoidable or beyond the control of either party including any ruling by the
Government prohibiting the handling of the Waste or ,continuing ‘domestic or
international problems such as wars or insuirections or, order of Honb'ble Court/
Tribunal.

(Developer, yC— rator) (Generato

For Nimbua Greenﬁelé(Pun]a;)guﬂeﬂ For Ran";'ky Enyil:o -'uéf'ne'ersA L ,For e oo £

Executive Dlrector

Wdlorised Signatory

India

Partner
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(Developer)

Execulive Dlreclor
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Either party shall have the right to terminate the agreement in the event of violation of
any of the terms and conditions of this Agfeement by giving 30 days written notice to
both the other parties.

The Generator shall also have the right to tcrminate the agreement at any time by
giving 30 days written notice to the Opcerator as well as Developer.

REPRESENTATION AND WARRANTIES:

The Generator has/shall have obtained all the requisite approvals/authorisations, under
the Air and Water Acts and/or other statutory laws and from various statutory
authorities, as may be required from time to time.

The Generator has complied / shall comply with the Rules and provisions of the
Environment (Protection) Act, 1986, Hazardous and Other Wastes. (Management and
Transboundary Movement) Rules, 2016 and such other Acts, ‘Rules, Guidelines and
laws, as may be applicable from time to time.

MISCELLANEOUS:

Nothing contained herein shall be deemed to constitute a partnership, joint venture or
agency by and Between the parties hereto..

The Developer is not liable or:responsible to the Generator or any third party in the
event of any breach of the terms of the Agreement either by the Operator or
Generator. The Operator shall at al! times keep the Developer indemnified against all
liabilities, damages, losses, expenses, claims, suits, proceedings, judgements,
settlements, actions, costs, penalties, etc. arising out of or related to this Agreement
from time. to time. .

This Agréement may be modified or amended only by writing, duly executed by or on
behalf of the parties hereto. , .

Any terms and conditions of this Agreement may be waived at any time by the party
that is entitled to the benefit thereof Such waiver must be in writing and must be
executed by an authorized officer of such party. A waiver on one occasion will not be
deemed to be a waiver of the same or any other breach or non-fulfillment on a future
occasion. -

In the event any change and/or revision is made in the operating conditions, financial
implications, etc. by or on the behest of a statutory authority, the same will be binding
on the parties to this because of amendment ./ supersession/ revision in statute, Rules
or guidelines agreement. '

If any provisions of this Agreement are declared to be invalid, unenforceable or illegal
by any competent arbitral Tribunal, Tribunal or Court, such invalidity,
unenforceability or illegality shall not prejudice or affect the remaining, provisions of
the Agreement, which shall continue in full force and effect. '

For Ramiy Enyito Erigineers Ltd.

€

-

Partner
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Any dispute arising on tiny clause or clouses of this Agreemont and the contents of the
Schedules hercto between the partles to this Agreoment shall be reforred to

" Arbitration. The Arbitration shall be governed by aiid conduoted in accordance with

10.7.2

10.8

the provisions of the Arbitration and Concilintlon Act, 1996 (As amended), The
arbitration proceedings shiill be conduéted by a Sole Arbitrator to be appolnted. by the
Developer. The arbitration proccedings shall be coriducted in English :language and’
the Arbitration shall take place at Chandigarh. The arhitral award shall be final and
binding upon botl partles. .

The parties to this Agreement mutually agree that the High Courts of Chandigarh and
its subordinate Courts, as per Jurisdiction shall have the jurisdiction over all the
disputes arising out of this Agreement. :

Except as expressly provided in this Agreement, neither the Operator nor the
Generator shall assign the Agreement or any rights or obligations arising herein to any
person, either in whole or in part, without the prior written consent of the Developer,
which consent may be withheld or given by the Developer on such terms and
conditions as the. Developer may in its absolute discretion deem fit.

DEVELOPER: .
For Nimbua Greenfield (Punjab) Limited Witness:
Signaturés:
Authorised Signatory Name:
Address:
OPERATOR:
For Ramky Enviro Engineers Limited Witness:
. Signatures:
Name:
Authorised Signatory Address:
GENERATOR:
FOR Witness:
Signatures:
Name:
Authorised Signatory Address:
For Nimbua Greenfiaki (Punjat) S s ‘ .
. % For Ramky. Eny,.ngmeer Ltd. For Amar Coloyf Chem India
(Developes] : © "ﬂO/r) © " (Generaio}) -
' Execulive Director siforised Slgnatory
- Partner



®

- [SO(-—

15
[ SNo: | NameoftheUnit | Address, Contact Name/ Name/Designati
o L . .- | Numbers and ¢ mail - | Designation of on of the
id the Occupier | dealing Person
1. JAmar Colour Chem India 26, Industrial Area Focal Rohit Handa "7 1Rohit Handa
Point, Melita Rond, Amritsar,| Partner - Partner
rPunj'ab- 143001 )
BROHIT- AN DH
ATAA GoAo3.
S g, \bivean
AR A FY -
QOther Details
S.No. PPCB Regional Office PPCB Zonal Office Correspondence
' ‘address if differ from
above
Regional Office, Amritsar, Punjab Senior Environmental
Pollution Control Board, Plot No.164; [Engineer, Zonal Office ‘
i Facal Point' Mehta Road, Amritsar JAmritsar, Punjab Pollution { 0O
) Control Board, Plot No.164,
Focal Point Mehta Road,
iAmritsar
For Nimbua Greenfield (Puﬂlﬂ:)/”{ﬂ“ For Ramky Enyif_o Fhesrs Lid. -For Amar Colour Chem India
.(Developer ' fator) (Generator é{\/ﬁ "
Executive Disestor Autitrised 8 ignatory . ~Partner

o
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FORMAT FOR DISCLOSURE OF WASTE QUANTITIES & MANDATE

TFOR DISPOSAL

We, M/s. Amar Colour Chem India tereby declme that based on our
industry production and our annual projections, we shall be disposing the following types
of Hazardous Waste to the Facility.

The approximate Annual generation of Hazardous Waste will be as follows :

S.No. [ Type of Hazardous Waste Quantity (in MT)
L. | ETPSLUGE « Q.8 1.8
_ 7.
'70 3.
4.
5.
6.
7.
e The average monthly generation of Hazardous Waste is expected to be as follows :
Month | Type of Hazardous Waste Quantlty (in MT)
April " ETP SLUGE 0.15
May ETP SLUGE 0.15
June ETP SLUGE 015
July ETP SLUGE 015
August ETP SLUGE 0.15
September | ETP SLUGE 0.15
October ETP SLUGE 0.15
/j’ November ETP SLUGE 0.15
E December ETP-SLUGE. . 0.15
January ETP SLUGE 0.15
February ETP SLUGE 0.15
March ETP SLUGE 0.15
FOR :
(Generator)

Name: ROHIT HANDA

Designation: .PARTNER

For Nimbua Greenfiel (PunjabLimiled For Amar Colour. Chem India

T

(Developpf
Exsculive Direclor

g
{Generator)
artner
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SCHEDULF -

PARAMETERS TO BE ANALYZED
FOR COMPREHENSIVE ANALYSIS OF WASTE

Calorific Value

Flash Point

% Moisture content-( Loss on ignitior at 1050C)

% Organic Content (Loss on ignition at 5500C)

Paint Filter Liquid Test. (PFLT)

pH

Reactive Cyanide (PPM)

Total Cyanide

. Reactive Sulphide (PPM)

0. Sulphur elemental

1. Concentration of individual inorganic (Metals), both total and leachable,specific
parameters to be determined based on source of waste
12. Oil and Grease .

13. Extractable Organics

14, % Carbon, % Nitrogen, % Sulphur; % Hydrogen

15. Concentration of Individual Organics

16. TCLP for identified parameters

~—0ENAL B LN~

77N

* For Nimbua Greenfiel: (Punjalf Limi _ . SR

ek (Purjaf Limited For Ramkty Enyiro Ergineers Lid,
{Developér) ; ’

- Executiva Dlractor
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SCHEDULE - 1V

The Fixed Contribution Towards Devclq‘pment Charges shall be paid at the following rates
through a cheque payable at par/demand draft in favour of ‘Nimbua Greenfield (Punjab)
Limited® payable at Chandigath/par. _

Category of | Basic Maximum " | Additional ¢ontribution for enhanced
Industry Coutribution { Annual quantity ,
Rs.) Allowable .
quaritity within
the Basic
contribution
(tonnes)
Large-Scale 1,00,000 100 Rs.50,000/- for ' every additional
‘ block of 50 tonnes of waste.
Medium- 50,000 50 Rs.10,000/- for every additional
Scale block of 10 tonnes of waste.
Small-Scale | 10,000 10 Rs,5,000/- for every additional block

of 5 tonnes of waste.

Cluster - | 10,000 .10 Rs.5,000/- for every additional block
- of 5 tonnes of waste.

Notes:

1. A member with the Basic Contribution shall be entitled to bring'in the waste only upto
the maximum allowable quantity.

2. The quantity can be enhanced ohly for full additional block(s), each additional block
being of 50 tonnes for large-scale industrics, 10 tonnes for medium-scale industries and
5 tonnes each for small-scale industries and cluster of tiny industries.

3. All tiny and small-scale industries forming a cluster and bringing their waste to the
Transfer Stations shall have the option to pay only one cluster charge equivalent to the
small-scale industries,

4. A single entity having mote than one unit shall be allowed to obtain a single membership
for all their units as a whole.

(Developer)/ ‘ 'C— (o)

for Nimbua Gresnfiels (Pun[;jfn‘rled For Rarr;ky Envir.o. én"éi ,;S Ltd
Executive Director Authogige: ~Sigﬁator31
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SCHEDULL - V
(i) Fixed Transportation Charges
Distance Fixed Transportation cost
Category (Per tonne per Km,)
Year | Year | Year | Year | Year | Year | Year | Year
2007 {2008 | 2009 | 2010 | 2011 |2012 {2013 |2014. .
‘Lessthan SO0kms | 1.23 127 |13 134 [1.38 ('1.43 [147 {1.51
50 to 125 kins 1.16 1.19 [.23 1.27 1.31 1.34 1.39 1.43
125 t0.200 kins 1.13 1.16 1.2 1.23 1.27 1.31 {1.35 1.39
200 kms & above |1 103 [1.06 [1,09 [1.13 (1.6 [1.19 [1.23
. Year | Year | Year | Year | Year | Year | Year | Year
2015 | 2016 | 2017 {2018 [2019 |2020 |2021 {2022 .
Less than 50 kms | 1.56 1.6 1:65 1.70  }1.75 ] 1.81 1.86 1.92
5010 125 kms 1.47 [.51 1.56 1.61 1,65 1.7 1.75 1.81
125 to 200 kms 1.43 1.47 1.2 | 1.56 | 1.61 1.66 |1. 7t |1.76
200 kms & above | 1.27 1.3 134 -[1.38 1.43 1.47 1.51 1.56

(if) Variable Transportation Charges

Distance Category /| Variable Transportation Cost Year-2019
L (per torine per Km.)

Less than 50 kms 5.49

50to 125 kms 5.28

125 to 200 kms | 4.79

200. Kms-and above 4.24

Notes

1. Distance in the categorization mentioned implies one-way distance

2. Inrespect of transportation charges, a minimum two —way distance of 20 km. will

be chargeable,

For Nimbua Groanfiel. (Punjab) Lifiited FOT R~an“iky Enyi:—.'o En"Qi gers Lid. .

{Developer,

Execulive Diregtor

—— ————————— .

Ao€d Signatory

Il

For Amar Célen




For Nimbua Greenfiald (Punjab) Mnited
(Developery], ¢

Exscutive Direclor
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SCHEDULE - VI

LANDFILL CHARGES -

a) Landfill Charges for the Year 2020

Landfill Charges .

‘Direct Disposal Chargeé
per Tonne in Rupees

Direct Landfill Disposal Charges

.Component A (payable to Ramky Enviro

Engineers Ltd.) 593.00
Component B (payable to. Ninmibua |

Greenficld (Punjab) Ltd.) 250.00
Total Landfill Charges for:the First. Year | 843.00

b) Landfill Charges for Subsequent Years:

For calculating Landfill charges for subsequent years, Component A of the
Landfill charges as given above will be adJusted on 1* of January every year for
any increase or decrease, calculated by giving equal weightage to the following
two components:-

a. Increasé/decrease in Wholesale Price Index (WPI) taking. WPI of 31%
January, 2019 as the base.

b. Increase/decrease in the Price of Diesel, taking the Base. Price of Diesel
in the State-of Punjab as on 31" January, 2019,

However, the rate of annual.increase in Component A of the Landfill Charges
shall not be more than 5% in the first five years and shall not be more than 6%
thereafter.

The above variation is appllcab[e only to Component A. Component B as given
above shall remain unchanged.

For Example -

Computation of component ‘A of landfill charges
If Wholesale.Price Index (WPI) as on 31% January, 2006 is 100 and as on 31%
December, 2006 is 104, If price of diesel as on 31* January, 2018 is Rs. 63.46 per
litre and as on 31% December, 2019 is Rs.66.91 per litre. Increase.in component A
of direct landfill disposal charges for the second year will be worked out as
follows: -

Increase in. WPI

Increase in. price of diesel

Increase in direct landfill disposal charges
Direct landfill disposal charges for second year

4%.

5%

(4+5)2 = 4.5%
Rs.396*(1+4.5%)
=Rs.413.82
Component A+
Component B
Rs.413.82 + Rs.200.
Rs.613.82

nn

Total landfill charges for second year

Lt

For Ram:(y F-'n\nro Engmeerf' L‘td

Autlz :sed | Signatory.

I
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¢) Landfill Charges for the Year 2021:
Landfill Charges ' " Direct Disposal | Direct Disposal
: Charges. per Tonne | Charges per Tonne
in- Rupees (Upto | in Rupees (Over and
: Entitlement) -Above Entitlement)
_Direct Landfill Disposal Charges '
Component A (payable to Ramky
Enviro Engineers Ltd.). 629 " 1629
Component B Developmient : .
Charges (payable to WNimbua
Greenfield (Punjab) Ltd.) 275* ) 550
Total Landfill Charges for the
Current Year 904 1179
e : *For Component B Development Charges -Minimum billing amount; pcr lot shall

be Rs.550 + taxes extra as applicable , in casc waste quantity remains equal to or,
less than 2 tonnes per lot, :

ForNi bua Greenfiels (P iited F Rarr;k Envir'o Engineers Lid. - ' ‘
or Nimbua Green ‘ .( unjab}Liiited FOT Rarl y ENY d For Amar Colowr Chem India
(Developer) (o) A /(Genkrator)
Exegutive Dlreclo AU{"‘OT}"! Signatory ) S
" ' Partner
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SCHEDULE - VII '
' STABI.LIZATION CHARGES
Formula for S'tubili’;ation
Cost for Waste Management = Component A of Direct Landfill Charges

(1+BF) + Component B of Landfi il charges +
Cost of Reagents + Rs; 270 / Tonne

Direct Landfill Charges - as calculated in Schedule Vv
B.F. - Bulking Faclor

‘ Example:

In case there is one tonne of waste requu'lng 200.0 kg of fly.ashand 100 kg of cement
for stabilization and. cost of fly-ash is 40 paisa per kg and cost of cement iis Rs 5.0 per
kg. Total charges for disposal of waste after achieving stabilization of waste as per
formula shall work out as follows:

Quantity of waste = 'L Tonne
Quantity of Reagent = 300kg
Bulking Factor = .0.3
Cost of Reagent = (200 x 0.4)+(100 x 5)
= Rs580 ‘
Fixed Cost = Rs270
Total Disposal Charges = Rs.396(1+40, 3)+200+580+270
' = Rs 1564.80
@
EorNimbua Greenlisk Punjab) pteg  + O @Ky Eniro Enginsers Lid. For Amar Colour Chem India
{Developer) e )

Exscutive Dlrector
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PUBLIC LIABILITY INSURANCE (INDUSTRIAL RISKS) POLICY

PREAMBLE: ICICI Lombard General Insurance _Company Limited ("the Company
premium from the Proposer named in the Schedule referred to herein below, and the said Proposal and Declaration together with
any statement, report or other document leading to the issue of this Policy and referred to therein having been accepted and
agreed to by the Company and the Proposer as the basis of this contract do, by this Policy agree, in consideration of and
subject to the due receipt of the subsequent premiums, as set out in the S¢hedule with alf its Parts, and further, subject to the
terms and conditions contained in this Policy, as set out in the Schedule with all its Parts that on proof to the satisfaction of the
Company of the compensation having become payable as set out in Part | of the Schedule to the title of the said person or

persons claiming payment or upon the happening of an event upon which one or more benefits become payable under this
Policy, the Sum Insured/ appropriate benefit will be paid by the company.

"), having received a Proposal and the

PART 1 OF SCHEDULE

TR

AMAR COLOUR CHEM INDIA 1 4008/319441233/00/000

26 INDUSTRIAL AREA, FOCAL POINT |
PHASE 1, AMRITSAR,
PUNJAB-143001

¢ Dec 05, 2023 00:00 hours to
Dec. 04,2024 23:59 hours

Chemical Manufacturing(others), | Mumbai

Pharmaceuticals, Toiletry
products(Using materials with Flash
Point above 320C),Protinex Building /
Warehouse, Manufacturing of Carbon
Black

Number of locations: 1

INDIA
Address of locations as mentioned in
Annexure A
+ As per expiring public liability policy 4 10,000.00
subject to evidence of retroactive |
" cover OR ) .
« As on the inception of the ILGIC
Policy for fresh policy purchase
Dec 05, 2023 23,450.00

mlltlcally Exposed, Person (PEP)/close relative of PEP:

7 ST AT

[ No _J
1,00,00,000.00

1,00,00,000.00

Extension cover -~ Sublimit as % of AOA Spegial oxcess Applicable/Not applicable

Food And Beverages Liability Extention Clause 100% NA Applicable
Transportation Liability Extention Clause ‘ 100% NA Applicable
8:::;‘:398 Of Treated Effluents Liability Extention 100% NA Applicable
Godowns Liability Extention Clause 100% NA Applicable

dden A id Polluti iabi i .
grlauszn nd Accidental Pollution Liability Extention 100% NA Applicable
Lifts, Escalators And Travelators Liability : . .
Extention Clause 1.00% . NA Applicable
Act Of God Liability Clause 100% NA Applicable
Special conditions (if any) Policy shall stand cancelled ab initio in the event of non-realization of the

. ] : premium S

Note: Aggregate limit for these extension covers shall be within the overéII'AOY limit as-specified above

ICICI Lombard General Insurance Company Limited Policy Number : 4008/318441233/00/q00

IRDA Reg. No, 115 CIN: L67200MH2000PLC123408 : : UIN - tIRDAN115CP0OD14V01201920
Mailing Address: Registered Offlco: .- .. Toll froe no. : 1800 2666 ) ' -

ICICI Lombard General Insurance Company Limiled, ICICI Lombard House, 414 Veer Alternats No. : +918855 222 666 {chargaable)

Intsriace Bullding No.: 16, 601 / 602, §th Floor, New Savarkar Marg, Near Slddhi Vinayak ~ Emall s customersuppori@kicliombard.com 173
Link Road, Malad (West), Mumbai - 400 064 Temple, Prabhadevi, Mumbal - 400 025. Webslie + wwwiciclombard,.com C

-

SYSESB00172313342
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TF 1 5, Third 88 The Mall

03AAACI7904G1ZX| The Mall, Ludhiana Punjab
141001

E‘E‘ YD

Intermediary | 202031750239
iD

Intermediary T
Name

Signed for and on behall of the ICICI Lombard General Insurance Company Limlted, at Mumbal on this date Dec 05, 2023.
Description of services : General Insurance Business
HSN/SAC : 997139/GENERAL INSURANCE SERVICES

ICIC| Lombard General Insurance Company Limited
IRDA Reg. No, 115 CIN: L67200MH2000PLC 125408 .
Malling Addreas: Reglstared Office: ' Toll free no. : 18002666

ICICI Lombard General Insurance Company Limited, ICIC Lombard House, 414 Vaer Alternata No, : +918655 222 666 {chargeabla)
Interface Buitding No.: 16, 601 { 802, 6ih Fkeor, New Savarkar Marg, Near Siddhl Vinayak ~ Emall : customersupport@iciciiombard.com 2/3
Link Road, Malad (West), Mumbal - 400 064 Temple, Prabhadsvi, Mumbal - 400 025. Website : www.Idcilombard.com . ) '

 Policy Number : 4008/319441233/00/000
UIN : [RDAN115CP0014V01201920
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Annexure A

List of Locations covered under the policy
Policy NO.

4008/319441233/00/000 Policy PUBLIC LIABILITY

' INDUSTRIAL RISK
Name of the Insured AMAR COLOUR CHEM INDIA | Number of locations covered |1

under the Pelicy
Policy Start Date Dec 05, 2023 | Policy End Date Dec 04, 2024
Note: :
* Only the number of locations specified above are valid. If the number of addresses is more than the number specified
above, then same are invatid. '

» Please mention complete address. Pin code is mandatory.
+ All locations must be in India. Locations outslde India are not covered under thls policy,

[26 Industrial Area Focal Point Phase 1 Amritsar 143001

—

Stgnatuvq:Ng Verified
"c?"“')(‘és bes

INSURANCE €0 1.TD 1
Date: 2023.1210b 16:36:16 (ST

%:;;a:r.mmmw REOART

ICICI Lombard General Insurance Company lelted
IRDA Reg. No. 115 CIN: L67200MH2000PLC129408

SRR RS -

Palicy Number : 4008/319441233/00/000

UIN : IRDAN115CP0014V01201920
Malling Address: Reglstered Office:. . Tall free no. : 18002666 . .
ICICI Lombard General Insurance Company Limited, ICICH Lombard Holiss, 414 Veer Alternate No.": 918655 222 666 (charpeable)
Interface Building No.: 16, 601/ 602, 6lh Floor, New Savarkar Marg, Near Siddhi Vinayak  Emall + customersupport@icicilombard.com 373
Link Road, Malad {(west), Mumbal - 400 064 Temple, Prabhadevl, Mumbal - 400 025, Website : www.clclombard.com
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P4 ersuhallgupta@gmail.com

9 3B,Sitver Helghts Apartments,
" Nakodar Road, Jalandhar (Pb)

- &, +91 8146522032, 9872452032

REPORT OF EXAMINATION OF MIXING TANK .

Report No: ACCI/20122023/MT/01
1 Name of Occupier (of factory)

o

Situation and address.of factory

3 Distinguishing number or identify- or
To identify the Tank / Vessel.

4  Name of manufacturer and reference
to last Test Certificate

5 Thickness of Shell measured
6 Exa.minatljon and Test carried out.
7  Date of construction
8 Date on which the Vessel was first
© taken
: In use. -
9  Condition of Tank / Vessel
10 Defects observed . )
11 Other observatioris

' - .

Mr. Rohit Handa

M/s Amar Colour-Chemical India
26, Industrial Area, Focal Point
Phase- I, Amritsar, Punjab. 143001

SS Constructed Mixing Tank No. 01
Cap: 12000 Ltrs
Location: In Plant

- Local manufacturer
- Last time tested by Us -

Shell: 5.4 mm, Dish: 5.2 mm

External Visual Examination

As per company record

2020

Good Condition

None

None

I certify that on 20.12.2023 the Tank déscribed above was thoroughly cleaned and (sofarits

construction permits) made accessible for‘thofou

necessary for thorough examination and that o

gh examination and for such tests as.were
n the said date, thoroughly examined: this’

Tank, and that the above is a true report of iy examination.

Next Due Date for Inspection: 19.06.2024

. Er. Suhail Gupta
Competent Person




JANDIAL ENGG.
& ALLIED SERVICES
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~4 emxhailgupta@gmai.com

9 3B.S.ﬁver'HeightsAparbnem,
’ NakodarRoad,.Jaiand!nr(Pb)

- Re 4918146522032, 9872452032

REPORT OF EXAMINATION OF MIXING TANK

Report No: ACCI/20122023/MT/02,
- 1 Name of Occupier (of factory)

2 Situation.and address of factory

3  Distinguishing number or identify or
To identify the Tank / Vessel.

4  Name of manufacturer and reference
to last Test Certificate

5 Thickness of Shell measured,
6  Examination and Test carried out
7  Date of construction

8 Date on which the Vesse] was ' first
taken . |
In use. )

9  Condition of‘ Tank / Vesé,el
10 Defects observed

11 | dther observations

Mr. Rohit Handa

M/s Amar Colour Chemical India

26, Industrial Area , Focal Point
Phase- I, Amritsar, Punjab. 143001

88 Constructed Mixing Tank No. 02
Cap: 12000 Ltrs :

Location: In Plant

Local manufacturer

Last time tested by Us

Shell: 6.0 mm, Dish: 5.2 mm

External Visual Examination

As per company record

2020

Good Condition .

None

None

I certify that on 20.12.2023 the Tank déscrived above was thoreughly cleaned and (so far its,
construction permits) made accessible for thorough examination and for sach fests as were

necessary for thorough examination and that on the: said date, thoroughly examined this
Tank, and that the above is a true report of my examination.

Next Due Date for.Inspection: 19.06.2024

Lo e

Er. Suhall Gupta
Competent Person

Lifting Machinesifoctsf o
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. 4 ersuhallgupta@gmail.com '
' 3B,Sliver Helghts Apartments,

' Y Nakodar Road, Jalandhar (Ph)

R +91 8146522032, 9872452032

REPORT OF EXAMINATION OF MIXING TANK

Report No: ACC1/20122023/MT/03
I Name of Occupiér (of factory)

2 Situation and é‘ddress of ﬁiqtory

3 Distiuguigh ing number or identify or
To identify the Tank / Vessel.

4 Name of manufacturer and refercnce
- to fast Test Certificate :

r

5  Thickness of SI.1e1'1 hleasdre(‘l:

6  Examination arid Test carried out

7 Date of construction

8 -Date on -1&fhic}i~thc Vessel was first
 taken -
In use, Lo
9  Condition of Tank / Vesse)
- 10 Defects observed '

11 | Other observations

e ot

Mr.. Rohit Handa

M/s Amar Colour Chemical India
26, Industrial Area , Focal Point
Phase- I, Amritsar, Punjah. 143001

58 Constructed Mixing Tank No. 03
Cap: 20000 Ltrs '
l-ocation: fn Plant

l.ocal manufacturer

Last time tested by Us

Sheil: 6.0 mm, Dish: 5.3 mm

External Visual 'Examinati,on

As per company reéord

2020

Good Condition

None

Er. Suhail Gupta
Competent Person

-m‘i"ng"maf:hi'ng.‘«snodt
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JANDIALENGG.
& ALLIED SERVICES
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N4 ersiihaligupta@gmail.com
9 38;Sliver Holghts Apartments,
: ' V' Nakodar Road, Jalandhar (Pb)
- Q4 +91 8146522032, 9872452032

REPORT OF EXAMINATION OF MIXING TANK

Report No: ACCI/20122023/MT/04

1 Name of Occupier (of factory)

2  Situation and address of factory

3 Dis_tinguis{hingr number or identify or
To identify the Tank / Vessel.

4 Name of manufacturer and reference
to last Test Certificate

‘5  Thickness of Shell measured

6 Examination and Test carried out .

7  Date of construction

8 Date on which the Vessel wag first
taken
Inuse. -

9  Condition of Tank / Vesse]

10 Defects observed '

11 Other observations

. Mr. Rohit Handa

Mis Amar Colour Chemical India
26, Industrial Area , Focal Point
Phase- I, Amritsar; Punjab. 143001

885 Constructed Mixing Tank No. 04
Cap: 12000 .Ltrs

l-ocation: In Plant

Local manufacturer

Last time tested by Us

Shell: 5.0 mm, Dish: 3.0 mm

External Visual Examination

As per company record
2020 |

Good Condition

None

None

| certify that on 20.12.2023 the Tank. désc’ribed above was thoroughly cleaned and (so farits_
construction permits). made .accessible. for thoropgh ‘examination and for such tests as were
necessary for thorough examination and that ‘on the ‘said date, th

Tank, and that'the"apre is a true

Next Due Date for Inspection: 19.06..2024

Er. Suhall Gupta
Competgnt.Person -

sols/Plant, Litting Machines!Toel

]

ctortos Act.
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| ' ersuhallgupta@gmall.com .
Q 3B, Slfver Helghts Apartments,
. 'Nakodar Road, Jalandhar (Pb)

- Ko +01.8146522032, 9872452032

v

REPORT OF EXAMINATION OF MIXING TANK

Report No: ACCI/20122023/MT/05 g
Name of Occupier (of factory) Mr. Rohit Handa

1
2 Situation and address of factory M/s Amar Colour Chemical india
26, Industrial Area , Focal Point
Phase- |, Amritsar, Punjab. 143001
3 Distinguishing nuniber or identify or ~ SS Constructed Mixing Tank No. 05
. . ¢ . Cap: 12000 Ltrs
To 1denm?y the Tank / Vessel. Location: In Plant
4  Name of manufacturer and referenc Local manufacturer
to last Test Certificate . . Last time tested by Us
5  Thickness of Shell measured. ~ Shell: 5.0 mm, Dish: 3:0.min
6  Examination and Test carried out External Visual Examination
7  Date of construction N As per company record
& Date on which the Vessel was first 2020
taken
Inuse. - : . '
9  Condition of Tank / Vessel Good Condition
10 Defects observed None ‘
11 Otherobservations, ' None

! certify that on 20.12.2023 the Tank described above was thoroughly cleaned and (so far its
construction permits) made accessible for thorough examination and for such tests as were
necessary for thorough examination and that on the said ‘date, thoroughly examined this
Tank, arid that the above is a true report of my examination.

Next Due Date for Inspection: 19.06.2024

Er. Suhall Gupta
Competent Person
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P24 ersuhallgupta@gmail.com

B AL SERVICES - L e

& ALLIED SERVICES . - &, 491 8146522032, 9872452032

REPORT OF EXAMINATION OF MIXING TANK

Report No: ACCI2012202/MT/06
1 Name of Qccupier (of factpry) Mr. Rohit Handa

2 Situation and address of factory M/s Amar Colour Chemical India
26, Industrial Area , Focal Point
Phage- I, Amritsar, Punjab. 143001

3 Distinguishing number or identify.or 55 Constructed Mixing Tank No. 06

To identify the Tank / Vessel. Cap: 18000 Ltrs
< » l.ocation: In Plant

4 Name of manufacturer and reference  Local manufacturer
to last Test Certificate .+ Last timetested by Us

5 Thickness of Shell measured |~ Shell: 6.0 mm; Dish: 5.0 mm
6 Ex-afnination and Test ca'rriéd out External Visual Examination
7 = Date of construction Ny . As per company record
8 Date on which the Vessel was, first 2020
taken . o .
Inuse. . ‘ )
9 Condition of Tank / Vessel - . Good Condition
10 Defects observed ' : - None
11 Other observations : None

| certify that on 20.12.2023 the Tank.described above was thoroughly cleaned and (so far its
construction permits) made accessible for thorough -examination and for such tests as were
necessary for thorough examination and that on the. said date, .thoroughly. examined this
Tank, and that the above is a true report of my examination. )

Next Due Date for Inspection: 19.06.2024

Er, Suhall Gupta
. Competent Person

of Fattories for (esting & Cortification of Pr ; ‘i'hg'Mééh'lnesrréo':sr,'
iss Machineryit tion 2 ;
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$24 ersuhaligupta@gmal.com
9 3B,Silver Heights Apartments,
- Nakodar Road, Jalandhar (Ph)

' R +91 8146522032, 9872452032

REPORT OF EXAMINATION OF MIXING TANK |

Report No: ACCI20122023/MT/07
Name of Occupier (of factory)

Situation and address of factory

Distinguishing number o identify or
To identify the Tank / Vessel,

Name of manufacturer and Jeference
to last Test Certificate :
Thickness of Shell measured
Exaniination and Test carried:out

Date of construcfion : .
Date on wthiich ‘the Vessel wag first
taken : S

In use. '
Condition of Tank / Vessel. -

10 Defects observed

11 Other observations

Mr: Rohit Handa-

‘Mis Amar Colour Chemical India

26, Industrial Area , Focal Point
Phase- |, Amritsar, Punjab. 1_43001

5S Constructed Mixing Tank No. 07
Cap: 18000 Ltrs ’
l.ocation: In Plant

l.ocal manufacturer.

Last time tested by Us

Shiell: 6:0 mm, Dish: 50mm -
External Visual'‘Examination:
As per company record’
2020

Good Condition

None

None

Er. Suhail Gupta
Competent Person
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$4 ‘ersiihaligupta@gmail.com
9 3B,Siiver Heights Apartments,
'V Nakodar Road, Jalandhar (Pb)

- Ry +91 8146522032, 8572452032

REPORT OF EXAMINATION OF MIXING TANK

Report No: ACCI20122023/MT/08
1 Name of Occupier (of factory)

2 Situation and address of factory

3 Distinguishing number or identify or
To identily the Tank / Vessel.

4 Name of manufacturer and reference
to last Test Certificate

Thickness of Shell measured

Examination and Test carried out.

Date of construction

[2 <IN | A W

Date on- which the Vessel was first
taken :

In use. .
9  Condition of Tank / Vessel

10 Defects observed

11 Other observations

Mr. Rohit Handa.

Mis Amar Colour Chemical India

- %6, Industrial Area , Focal Point

Phase- I, Amritsar, Punjab. 143001

MS Constructed Mixing Tank No. 08
Cap: 3000 Ltrs

l.ocatlon: In Plant

Local manufacturer

Last time tested by Us
Shell: 12.3 mm, Dish: 12:4 mm

External Visual Examination

As per company-record

2020

Good Condition
None

None

| C_ertify that on 20.12.2023 the Tank described above was thoroughly cleaned and (so farits
construction permits) made accessible for thorough examination and for such tests as were
necessary for thorough examiination and that on ‘the said date, thoroughly examined 'this

Tank, and that the above is a true. report of my 'examina'tion'. ‘

Next Due Date for lhspection: 19.06.2024

e ———

Er. Suhail Gupta
Competent Person |

ressare Vessols/Plant, Litting Maéhines/Taol

sl 4
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T M ersuhallgupta@gmall.com

JANDIALENGG, - Q 3 Ster Helahts Apartments, -
& ALLIED SERVICES | - Qa 491 8146522032, 9872452032

* REPORT OF EXAMINATION OF MIXING TANK |

.Report»‘No: ACCY/20122023/MT/09

1 Name of Occupier (of factory) Mr. Rohit Handa
2 Situation and address of factory M/s Amar Colour Chemical India
R , " 26, Industrial Area., Focal Point
- _ - Phase- |, Amritsar, Punjab, 143001
3 Distinguishing number or identify or WS Constructed Mkang"Tank No. 09
To identify the Tank / Vessel. Cap: 1600 Ltrs -
. i ‘ ~ location: In Plant
4  Name of manufacturer and reference l.ocal manufacturer
to last Test Certificate . .~ Last time tested by Us
5 Thickness of Shell measured Shell: 9.6 mm, Dish:*10.0 fain
6  Examination and Test carried out - External Visual Examination
7 Date of qohstructioﬁ . : As per company record
8 Date on which the Vessel was first 2020 ’
taken '
In use, o S ‘ .
9  Condition of Tank / Vessel = Good Condition
10 Defects observed . None

11 Other observations i Co None

I‘certify that on 20.12.2023 the Tank described above was thoroughly cleaned apd (so far its
construction permits) made aceessible for thorough examination and:for such tests as:were
necessary, for thorqu'gh examination ‘and that on the said date, thoroughly examined this.
Tank, and that the above is a true report of my examination.

Next Due Date for Inspectiorni: 19.06.2024.

Er. Suball Gupta
Competent Person




JANDIALENGG. i *
& ALLIED SERVICES  : -

1
2)

3}

4)

5)
6)

7)
8)

8)
10)

11}

12)

13)
14)

185) -

16y

17)

! certify that on 20,12.2023 the.pressure plantivessel de

" Other abservations

o

—{RI-

w ers,uﬁﬁliﬂﬂpﬁ@qﬁélﬂg&rh
3B,Sliver Heights Apartiments,
V' . Nakodar Road, Jalandhar (Pb)

- R, +91 8146522032, 9872452032

Form No. 8'{See Rule 61) .
Report of Examlnation of Pressure.Vessel or Plant -
Certificate No, ACCH20122023/PV/01°

Name, of Occupler (of faciory) -
Siwatlon and address of factory

N‘arné'.- description and distinctive' number of presuiire vessel/i’lam.

- Name & address of manufacturer & Reference to the Test.Cenjficate

of Competent Person

Nature of process In which il Is used -

Particulars of Pressure vessel or Plant

(a) Date of construction )

(b} Thickness of walls i

(¢} Date on which the Pressure vessel or Plant vias first taken into
use .

(d) Maximum Permissible working pressure reconimended by the
manufacturer

Design Pressure, If known( The history should ba briefty given and

the examiner should State whether he has seen ‘the- jast previous.
- report) .
- Date of last hydrostatic test (if any) and ‘pressure applied

Is the Pressure vessel or Flant'in open, or otherwise exposed to
weather or to damp? s - ’
What paris (if any were Inaccesslble)?
What examination and tes! were
hydrostatic test was carried out) . o
Condition of vessel (State any defect materlally affecting ‘the safe
working pressure or the safe:working ofithe vessel orplant).
Are the required fittings and appliances provided in ‘agcordanca with
the rules? Have the pressure settings been checked and comrected?

" -1
Are all fitling and appliances propetly malntained and in good
conditlon? " .
Repalrs (If any) required and period within which they should be
execuled and any other condllion which ‘the person making the
examination thinks it necessary to specify for secuiing safe working
Maximum permissible working pressure, calculated from' dimensions
and from the thickness and other data ascertained by the present
examination, die allowance being made for. condltions of working, If
unusual or exceptionally severe (state minimum thickness of walls
measured during the exainination). . .

made?(Specify pressure If

.Where repairs affecting the safe working pressuedy are required, state

the working pressure -
(a) Before expiration of the periad specified in (14)

(b). After explration of such period If required repalrs hava not been
coritpleted

(c) After tha completion of the required repalrs.

Mr. Rohit Handa .

M/s Amar Colour Chemical Indla

26, Industrial Area , Focal Point

Phase- |, Amritsar, Punjab. 143001 .
M.S. Const. Horizontal Air Recelver Cylindrical Shell With
Mounted Comprassor :

Cap: 500 Lirs

Location: In Plant

As per company record

Storage/Supply 'OI’ Compressed Air

2020
Shell:6.0 mm, Dish: 8.0 mm
2020.

10 Kg/fem?

Last Time Tested by Us.

By Manufacturer
Inside Shed

Vessel Internals. '

Thorough visua! examlnatlon and ultrasonlc thickness
test along with checking of afetlés.

External;. OK .

Internal: Inaccessible

Yes: -

Yes
NI

10 Kg/em?
Shell: 5.6 mm
Oish: 5.5 mm -

NOI Applicable

O.K.

scribgd above was thoroughly cleaned and (so far fts construction

permits) made accessible forthorough examination’ and_!o#sucﬂ'testsas viere. nacessary for thorough examination-and that on
the said. date, thoroughly examined this pressure plantvessel including its fittings, and that the ‘above Is a true report .of my

examlnation.-

Next.Due Date for Inspection: 19,06.2024

Er. Suhall Gupta
Competent Perso:jz
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JANDIAL ENGG.
& ALLIED SERVICES
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B4 ersuhallgupta@gmail.com

Q 3B,Sliver Helghts Apartments,
| Nakodar Road, Jalandhar (Pb)

- Qg +91 8146522032, 9872452032

Form No. 8'(See Rule 61) -

Name of Ogcupler (of factory) -
Sllualion and address of factory

Name, description and distinctive number of pressure vessel/Plant,

Name &.address of man.ufacturer & Relerence to the Test Cerlificate
of Competent Person -

Nature of process In which it s use:

Parliculars of Pressure vessel or.Plant

(a) Date of construction

(b) Thickness of walls . PR

{c} Date on which the Pressure vessel or Plant vias first taken into
use .

(d) Maximum Pemnissible working pressure recommended by the
manufaciurer . . : .

Design PresSure, if known( The history should be briefly given and
the. e))(amlne‘r should stale. whether He has seen the last pravious
repaort

" Date of iast hydrostatic test (if any) and pressure éppli;\d

Is the Pressure vessel or Plant in open, or otherwise exposed to
weaiher or to damp? . : ’
What parts (if any were inaccessible)?

*What examination and test were made?(Spadfy pressure [f

hydrostatic test was, caried out)
Condition of 'vesse! (State any defect materlally affecting the safe
working pressure or the safe working of the yessel orplant)

Are the required fittings and appliancas provided in accordance with

the rules? Have the pressure settings been checked and comected?

Are all fitting and appliances properly maintzined and in good
condition?

Repalts (if any) required and period within which they should be

execuled and any other conditlon which the parson making the.

examination lhinks it necessary-to specify for securing safe working
Maximum pemmissible working pressure, calcUlated from-dimensions
and from the thickness and other .dala ascertained by lHe present
examination, due allowance being made for conditins of working, If
unusual or exceptionally severe: {state minimum thicknass of walls
measured during the.examination). ’

Where repalrs affecting the safe warking pressure are required, state
the working pressure :-

' {a) Before expiration of lhe period specified in (14)

(b) Afler explration of such perlod If required repnirs have not been
completed : 3

. {c) After the completion of the required-repairs.

Other observations

Reportof Examination of Pressure Vessel or Plant : o
: Certiflcate No. AGC1/20122023/PL/01

" Mr. Rohit Handa

M/s Amar Colour Chemical India
26, Industrial Area, Focal Point
Phase- I; Amritsar, Punjab. 143001
MS Const; Steam Pipeline '
Length: 60 £,

Size : 2 inch

Location: In Plant.

As per company record

For'Handling Steam at pressure,

2020

3.0 mm

2020

100 Psi

Last Time. Tested by Us. -

By Manufacturer

inside Shed

Vessel Inlemals ,

Thorough visual -examination and. ultrasonic thickness

tost along with checking of safetles.
External: OK

* Internal: Inaccessible

Yes.

Yes
Nil
100 Psi

3.0 mm

Not Applicable

O.K..

I cerlify thal on 20.12,2023 the pressure plariWessel -describad above was thoroughly cleaned and {so far its construction
permits) made accessible for thorough examination and for such {ests as viere necessary for-thorough examination and that on
the said date, thoroughly examined this pressu

examination, . . . ,
Next Due Dato for Inspection: 19.06.2024

re plant/vessel including ]ls.'-ﬁttlngs,,a'nd that {he above Is 3 true report of my

_Er.-Suhall Gupta
Competent Person

ting Machines/Tools "
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Form No.8(SeeRule 1) .
Roport of Examinatlon of Prassuro Vesse! or Plant - >
Cortlficato Ho. ACCI/20122022/PL/02

1) Hamo of Oceuplor (of {nctory) ] Mr. Rohit Handa

2) BHuallon nnd addraes of factory ' M/s Amar Colour Chemical India
28, Industrial Area , Focal Point
Phase- I, Amritsar, Punjab. 142001

3) Namae, descrption and distinctiva numbar of prcs:mro't)m;'aellplam. C Clzss Air. Pipeline '
Length: 50 . ’
) Size : 1inch .
: Location; In Plant.
4) WNama & address of manufacturor & Referenca lo the Teal Cerlificate  Tatg C Class (!Sl) .
of Compnlonf Pargon o . ) .
G) Naturo of procass fn vhich i fe used For Handling Air at pressure
a) Rarticulan of Prossure veesef or Plant: .
{n) Dntn of consiructton ‘ : . 2020
{h) Thicknans.-of vialls . . ..3.0mm
(c) Date on which tho Preesure vessol or Plant vas fir)} {aken into 2020
uno .
(d) Maximum Pormissibio viorking pressure reconingnded hy the 10 Kg/em?

manufachuror i - ‘
Dealgn Prassuro, 4f knovin{. The history should ba brefly given and  Last Time Tesled by Us, .

tho axaminor should'slalo’ whathor he has seen the last previous ' i
.roporty. . ey ) - ’
7) . Daln of Ingt hydroq!all_q fest (If any) and.pressuro applind By Manufacturer
8) to tho Prosoure viésool or Plant in open, or'othorvine exposed to  Inslde Shed
' viasiher or'to domp? | i’
0) Whal parts (if any wero Inaccosglble)? . Vessel Internals

10) Whol  oxamination and lost viere- made?(Specify pressure If Thorough visual examination and ultrasonlc thickness
. hydrostallc ionl was carrlod out) o testalong with checking of safeties. °
11} Condifien of .vossol (Stnlo. any defeqt materially affecting lhe eafe Extérnali OK |
viorking prosnura of the safe working ‘of the voesel.or plait). Internal: Inaccesslble
12) Ato Iho. roquired illinps and appliances provided In accordance with  Yes o

tho rules? Havo tho progeure tiglifngs buen checked arid. corrected? o

13) Ara all flittng and appllances properly malntelned @nd 'In gnod  Yes
condiflon? )

14) Ropalra (If any) roquirod and poerfod wilhin which they should be it
oxoculod ond ony othor condltfon which the person making ‘the
oxnmination Ihinks It nocoasary to speclly for securing safe working

10) Moximum pormissiblo working pressure, calculated frim dimiénslons 10 Kglem?
ond from lhe thicknass and other data ascerlalned by le present 2.4 mm -
oxaminailen, dua allowance belng made for condllions of working, If ¢
unugunl or oxcoplionally sevare (stale minimum thickness of walls
moasurad during the-examlination).

10) Whoro ropalrs alfecting the safe working pressure are requirad, state  Not Applicable
the-werking prassuro ;- .
(0} Bofora explrailon of the porled specifiad In{14)
(b) Aftor oxplration of such porlad If required repalrs: have-not been
complelad .
{c} Aftor the complalion of (he required repairs.
17) Othor obsorvations O.K.

| cortify (hat on 20,12.2023 he prassure plantivessel described aboye was thoroughly cleaned and’ (so far lts construction

pormlls) mado accessiblo for thorough examination and for such lasts as viare necessary. for thorough examination and that on

tho sald dalo, thoroughly examined this pressure. planivirisel Including Us fittigs, and that-the above is a irue’ report of my

‘oxomlnotion, | : . . ' .

Noxt Due Dato for Inupoction: 19.06.2024 ..
Er. Suhail Gupta

. Competent Person
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8)

ckles, Lifts/Holsts, Dangerous Machine

By~

. is_ﬁﬁﬁa;ll'lgupm'QGma"; COm )
3B,Sliver Helghts Apartments,

~

JANDIALENGG. =+ | @ Nakodar Road, Jalandnar (he)
& ALLIED SERVICES . . ﬁ - Ko +91 8146522032, 9872452032

M

REPORT OF EXAMINATION OF SAFETY VALVE

Report No. ACCI/29122023/SRV/01 _ .
Name of Occupier (of factory) : - Mr. Rohit Handa
Lo M/s Amar Colour Chemical India
286, Industrial Area , Focal Point
Phase- |, Amvritsar, Punjab. 143001

Name, Description' & Distinctive number of ~ Adjustable type Pressuro Safety Valve-01
} A reounted on Electric Steam Generator

Address of factory - !

Equipment ‘
- 7 Cap. 400 Kgshr

3 Type | S $pring Loaded

b) Location . . In Plant

¢) Set ,Pre'ssure ) . - . 110 Psi .

- Name & Address of Manufacturer. Mis Boilertech System Put. Ltd.
Nature of; Pfocésé‘ in"Which it is used, To release pressure at set Value. .
Date of Last Hydraulic (if any) Préssure_ o As. per Manufacturer Certificate
Applied, - - o '

What‘ examination & tests were made? | Visual Examination &
- ) L Pressure Setting of PSV
Recommendation E , Safe to Use,

This is to certify that on dated 20.12.2023 the safety valve was
witnessed for Popping / reset and the above is true report of our
examination. : .

Next Due Date for Inspection: | 9.06.2024

Er. Suhail Gupta
Compsetent Person

Note: The above report is issued subject to daily checking oF above equipment and all its

safety devices for its proper functioning and safe operations before using,

ef Inspector of Fa Ion of Pressurc Vesselsipla nt; Lifting Machines/Tools/:  #
i 31°& 87 of Factorles Act. 7~
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- mersuhailgupta@gmallcom

JANDIALENGG. | O R vt
& ALLIED SERVICES : ‘ . {. +91. 8146522032, 9872452032

" REPORT OF EXAMINATION OF SAFETY VALVE,
Report No. ACC1720122023/SRV/02 ‘

1) Name of Occupier (of factory) Mr. Rohit Handa

2) . Address of faclory : M/s Amar Colour Chemical India
' 26, Industrial Area , Focai Polnt
Phase-|, Amritsar, Punjab. 143001

%) Name, Descriplion & Distinctive number of ~ Adjustable type Pressure Safety Valve-02

Equipment . Mounted on Electric Steam Generator
, . Cap. 400 Ky/hr -
a) Type , Spring Loaded
b) Location L In Plant
c) Set Pressure . 110Psi . ,
. 4) Name & Address of Manufacturer. ' M/s Boilertech System Puvt, Ltd,

5} Nature of Process in Which it is used. ' To release pressure at set Value. .

6) Daté of Last Hydraulic (if any) Préssure. As per Ma_nufacturer- Certificate
Applied.. -

7)  What examination & tests were made? Visual Examination &

' Pressure Setting of PSV

-8) Recommendation . Safe to Use.

This is to certify that on dated 20.12.2023 the safety valve was
witnessed for Popping / reset and the above is true report of our
examination. : '

Next Due Date for Inspection: ‘,I9.DG.2924

Er. Suhafl Gupta
Competent Person

Note: The above report is issued subject to daily checking of above e,qui_pmentr and all its -

safety devices for its proper functio!ling and safe operations before using.

.. Approved by Chief Inspe rles:for. tosti [ ¢ suré Vossels/Plant, Lifting Machines/Tools/
ack!eé,EiﬂsIHol'éis,-Dahgc;ous Machinery under.soction 28; 21(2),'31/& 87 of Factaries-Act.
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JANDIAL ENGG.
& ALLIED SERVICES

2)

3)

4)

S)

6)

7)

8)

~ (X6~

NN éiéﬁiigi'lguph,@'gﬁiall;com
Q 3B;Sliver Helghts Apartments, -
Nakodar Road, Jalandhay (Ph)
R 491 8146522032, 9872452935

Report No. ACCI1/201 22023/SRV/03
Name of Occupier (of factory)

Address of factory

Name, Description & Distinctive number of
Equipment .

a) Type
b) Location
C) Set Pressure

Name & Address of Manufacturer.
Nature of Proces's in Which it is useq

Date of Last Hydraulie (if any) Pressure
Applied. ~

What examination & tests were made?

Recommendation

This is to certify that on dated 1!0;-'1 2.
witnessed for popping / reset and

examination.

EPORT OF EXAMINATI

ON OF SAFETY VALVE

Mr. Rohit Handa

Mis Amar Colour Chemical India
26, Industrial Area y Focal Point
l’hasef I, Amritsar; Punjab. 143001

Adjusitable type:.Pres‘sur;evS,afety Valve-03
Mmounted on M.S. Const. Horlzontal Air
Receiver Cylindrical Sheil'With Mounted

' Compressor, Cap: 500 Ltrs

Spring Loaded

InPlant

11 Kglem?

As per company record

To release pressure at set Value..

As per Manufacturer .Cértiﬁcate

Visual Examination &
Pressure Setting of PSV
Safe to Use.

2023 the safety valve was

the above is frue report of our

Néxt Due Date for Inspection: 1 9.;06.2;0241.

~ Er. Suhail Gupta -
Competent Person

Note: The above report is issued subject to daily checking of above equipment and all its
safety devices for its proper functioning and safe operations before using, :

{ Inspector of Factdries for. ng:

C Ccrlitizatio
ifts/Hoists, Dangerous Machinery under section 28,29, 21(2),

r sels/Piant, Liiting Machinesqudlsi
31& 87.of Factaries Act. N g
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S : ‘ v L‘S éﬁﬁ;éa?iguph@grﬁall.qom .
JANDIAL ENGG. Q 3B,Silver Holahts Apartments

. ~ ‘Nakodar Road; Jalandhar (Pb)
§ &ALLIED SERVICES - K +91 8146522032, 987245203,

Report of Examination of Pressure Vessel or Plant
. ’ , Form No. 8 (See Rule 61 )
Certificate No, A9011201 22023/BL/01 .

1) Nai'ne of Occupier (of factory) ’ M.

o .Rohit Handa
2) Slluaiionand‘addres.so”aclory T “M/s Ary

-Ms Amar Colour Chemical India
' 26, Industriai Area , Facal Point
Phase- l,'Am_rIl:sar,' Punjab. 143001

3} Name, description and dislinctive nhumber of pressure vessal’Plant, Electric Steam Generator
’ Cap. 400 Kgihr
Location : In Plant . .

4) Name & address-of manufacturer & Reference to the Teg Certificale  py/s Bollertech System Pvt. Ltd.

of Competent Person
5) Nature of process in which it Is used ) For Slaam.GeneraUOn
6) Particulars of Pressure vessel or Plant: .

(a) Date of construction o 2020

(b) Thickness of walls : —

(c) Date on which th Pressure vessel.or Plant vas ‘first taken fnte 2020

use .

(d) Maximum Permissible working pressure recommended by the 100 Psj

manufaglurer -

Design Pressure, if known( The history-should bg briefly given and  Lagy Time Tested By Us

. ‘ihe examiner ‘should slate -whether he has seen the last previous

® .report) '
7) Date of last hydrostaliq test (if any) and pressure applled. By Manutacturer
8) Is the Pressure vessel or Plant |n opan, or othorwlse exposed to  {n Shed
weather or to damp? .
9) What parts {if any were inaccessible)? Vessel Intemnals

10} What  examination and test - were made?(Spacify pressure if Visual Examination & Working Condition
hydrostatic test Wwas.carried out) . -

11) Condillon of vessel (Sfale any defect ‘malerlally aflecling the. safe Extamal: OK
working pressure or the safe working of the vessel or'plant) Intemal: {naccessible.

12) Are the required ﬁn_inus arid appllances provided In accordance with Yes
the rules? Have.the Pressuressettings baen checked and corrgcled?

13) . Are_all fitting and appliances properly malnlained ang In good Yes
condition? o

14) Repairs (If any) required and period within which ‘they should be . NI
executed and any other condition ‘which the person making the :
examination thinks it necessary to specify for securing safe. working

15) - Maximum permissible working pressure, calculated from dimensfons 100 Psi

: measured during the exaininatiori),

16) Where repairs affecting the safe working pressure-are required, state. . Not Applicablg
the working pressure - ’
(a) Before expiralion of the perlod specifiad in (14)
(b} Afler ‘expiralion of such period If required repalrs have not been
completed . . g
" {c) After the completion of the required repalrs, . ]
17) Other observatlons : : Safety Valve OK
| certify that on 20.12.2023 the pressure plant/vessel described ‘above was thoroughly. cleaned and (so far its construction permils) made
accessible for thorough éxaminalion and for such tests’ as viere neceassary for thorough examination and that on the:said date, thoroughly
examined this pressure plant/vesse! including its'fittngs, and that-the above'ls a true report of my examination,.
Next Due Date for Inspeaction: 19.06.2024 . T e

Er.Suhail Gupta
Competent Person

y Chigf Inspector:of,F o5 fo _ ssels/Rlant; Lifting Maichines.‘]‘qo!”sl
ts{IH'ois"ls_,,Dél‘gﬁ'eyépl \Maé er’seci ) Factories Aet;




JANDIAL ENGG.
& ALLIED SERVICES

REPORT OF EXAMINATION OF HOISTS AND
=== 2 U LAAMINATIO

(Under Scetion 28 of this Factories Act 1 948)

Cettificate No, ACC1/201 2202376 L/01

4 6&‘ﬁp:5ilgupza@§ﬁtall.com
' 9 3B,Sliver Helghts Apartments,
. Nakodar Road, Jalandhar (Pb)

" Ko +91-81465622032, 9872452032

_ D LIFTS

1. |a) Name of the Occupier
b} Address of the Factory

Mr, Rohit Handa _
M/s Amar Colour Chemical India
26, Industrlal Area , Focal Point

‘Phase-~ |, Amrlitsar, Punjab. 1 43001
2. 2) Type of Hoist or Lift and ) Goods Lifi v
identification no. or description 1Cap: 1 Ton, Wire Rope Dia: 10 mm x 4 Fallsf,
Make : Local Manufacturer '
: Location : In Plant ’
b) Date of construction or re-construction - 2020
{ if ascertainable) .
3. Design and construction Yes
Are all pants of the hoist'or lift of good
mechanical ¢onstrijetion sound material and
Adeguate strength {s0 as ascertainable).
4. |Maintenance ) ) )
Are the following parts of the Holst properly
maintained and In good working order? If not
state defects found, .
¢ [a) Enclosure of Hoist way OK’
b) Landing gates and cage gates OK
c) interlock on cage and landing gates OK
d) Other gate fasteners . OK
e) Cage and platform fittings, guides, buffers OK
f) Over running devices . . Normal N
9) Suspension ropes/ chains and attachments Normal
h) Safety gear (Buffer spring ete.) Normal
i) Brakes Normal
i) Worm or Spur gearing Normal .
k) Other-electrical equipment Normal
1) Othér parts Normal
5. What parts if any were inaccessible None
‘6. Repairs, renewals or an alteration required and |NA
period within which to be executed’
7. |Max Safe Working Load, subject to. repairs 1 Ton
Tenewals, alternations. —_
8. Others Last tlrie testad by Us

[ certify that.on 20.1 2,2023 | thoroughly examined the above ment’iongd goods lift.and that the above

is a correct report of the restilt.

. .I“
Note: The above report is issued subject to daily checkingjofag:‘
functioning and safe operations before using and regular pre enti

Next Due Date for Inspection: 19.06.2024

Er.Suhail Gupta
Competent Person

SRR P

_rcssurcVééééléiﬁlﬁﬁii"Li't!'(!isi Machines(Tost
2h 31 8:87°of Factorles Act; :
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M orauﬁnilgup{n@gmall.com

JANDIAL‘ENG-G. : - Q 3B,Sitvor Holghts Apartmonts,

' —_ . . Nakodar Road, Jafandhar (Pb)
&ALLIED SERVICES - Q& +91.8146522032, 9872452032

ACKLES

REPORT OF EXAMINATION OF LIETING MACHINE, CIIAIN ROPES & LIFTING T

(Refer Section 29 Rufe 80-A-of Factories Act, 1948)

Certificate No. :ACCI/ZO122023/CPB/,01 )
1) Name of Occupier (of factory) Mr. Rohit. Handa

2)  Address of factory M/s Amar Colour Chemical India
26, Industrial Area , Focal Point
Phase- |, Amritsar, Punjab. 143001

3} Distinguishing number or mark if any description Marual Ghain Pulley Block
sufficient to'identify the lifting machine, chain, rope Ghain LInk Dia:.8 mm
or the lifting tackle Capacity: 3 Ton
Make: Toyo
. Location: In Plant
4) Date when the lifting machine, chain, rope or lifting 2020
tackle was first taken into use in the-factory. -

5) Date and number of the certificate relating to any By. Manufacturer
test and examination made under sub-rules (1) '
and (7) together with the name and-address of the:
person who issued the certificate.

6) Date of each periodical. thorough examination .
made under clause (jii) of clause ‘a’ of sub-section e !
(1) of Section 29 of the Act and sub-tule (6) and by Last time tested by Us
whom it was carried out ' :

7} Date of annealing or other heat treatment of the N.A
chain, other litting tackle made under sub-rule (5)
and by whom it was carried out

8) . Particulars of any defect affecting the safe working Load Test done & no defect observed, .
load found at any such thofough examination O Found OK and Safe'to Use. =~
after annealing and steps taken to remedy stch
defects ’

I certify that on 20.12.2023 | thoroughly examined the above mentioned lifting machine/lifting tackle
and that the above.is a correct report of theresult. - Lo ' .

Next Due Date for Inspection: 19.12.2024

Er.Suhall Gupta
Competent Person

Note: The above report.is issued subject to, daily chcc_l;iiig of above equipment and all its safety
devices for its proper functioning and safe operations before using.

Ing Ma'chlnes!"'rddi




173”24, 4:19 PM Punjab Fire'Services

GOVERNMENT OF PUNJAB |

user : 9815091377 PUNJAB MUNICIPAL INFRASTRUCTURE DEVELOPMENT
logout COMPANY

Home Agcount Down]oa.ds Log oui

Telp

NOC Applications )
Fire . . . —l ~
Id | Date Station tehsil building Address Applicant | contact No| Satus Comments Options
. Plot No 26,01d Focal ’
30-Jan- |Amritsar .. |Amar Colour |~ ! Rakesh In- L . .
84625 2024 |MC Amritsar| Chem India Pomgt]sﬂaiar Hyatt Hotel Handa 9?15091377 rocess application sgbmltted DRetails
N >
Application Date : 30-Jan-2024
NOC Type : New - Payment Date: 1/30/2024 7:20:35 PM Last Submitted: 1/30/2024 7:20:35 PM
Application Id: 84625 Fire Station: Amritsar MC tehsil/Area; Amritsar
status : In-process Comments : application submitted NOC Fee: 27500 (paid)
Applicant Name : Rakesh Handa Contact No. : 9815091377 email :
Unique Property Id : NA )
Premises Name : Amar Colour Chem India  Premises Type : INDUSTRIAL.MODERATEHAZARD Plot No 26,01d Focal Point
_ Address : Near Hyatt Hotel Amritsar

Reight (mtr) : 14.00 Land Area : 2383.00 Total covered Area : 2508.00
Number of Basements = 0 Number of floors = 3( Sanctioned floors=3) Surroundings

foor_levellcoverd area| Left: Factory

0 1500.00 Right : Factory

1 504.00 Front : Road

2 504.00 Back : Residence
Occupier Name ; Rakesh Handa contact no : 9815091377 S/0 Amemath Handa Hno

: Address : 67 ,Lawrence Road Ammsar

Owner Name : Rakesh Handa contact no : 9815091377 S/o Amarnath Handa Hno

Address : 67,Lavwrence Road Amritsar

Documents Submitted

htlps:llﬁrenoc.lgpunjab.gov.inlngltizenPanel.aspx

12



1/31/24, 4:19 PM

Punjab Fire Services

Note:

1. Payment must be made with in 5 days of creating application,

otherwise application will have to be recreated
2. Objected Application can be requested to reconsider with in 9

1 days of submission of application

https://firenoc.Igpunjab.gov.in/pgCitizenPanel.aspx 22
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VAKALATNAMA /93

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH AT NEW DELHI
PUBLIC ACTION COMMITTEE AND ORS APPLICANT
PETITIONER
VERSUS
STATE OF PUNJAB AND ORS RESPONDENT
ACCUSED

KNOW ALL, to whom these presents shall come that We the undersigned appoint
(AALOK JAGGA ) ADVOCATES, PUNJAB & HARYANA HIGH COURT AT CHANDIGARH to be the
Advocates for _RESPONDENT-5 in the above mentioned cause to do all the following acts, deeds
and things or any of them that is to say:

2. To act, appear and plead in the above mentioned case in this Court or any other Court in
which the same may be tried or heard in the first instance or in appeal or review or revision
or execution or letters patent appeal or leave to appeal or in any other stage of its progress
untit its final decision on merits.

2. To present pleadings, appeals, letters patent appeals, cross objections or petitions for
execution, review, revision, withdrawal, compromise or when the said case is called up for
hearing, and also applications for restoration & setting aside ex-parte,

3. To compromise the said case or submit to arbitration any difference or dispute that shall
arise touching in or in any manner relating to the said case.

4, To deposit, draw and receive money and grant receipts thereof, and to do ail other acts

and things which may be necessary to be done for the progress and in the course of

prosecution of the said case.

W 5. To employ any other Legal Practitioner authorizing him to exercise: power and authorize

S hereby conferred on the Advocate whenever he may think fit to do so.

And I/We hereby agree to ratify whatever the Advocate or his substitute shall do in the case.
) And I/We hereby agree not to hold the Advocate or his substitute responsible for the result of the
case in consequence of his absence from the Court in other petitions or affidavits or other

) documents as shall be deemed necessary or advisable for the prosecution of the said cause in all
, ) its stages.

And I/We hereby agree that in the event of the whole and part of the fee agreed by me to be paid
to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said
cause until the same is paid. If any costs are allowed for an adjournment the Advocate would be
entitled to the same.

IN WITNESS WHEREOF I/We hereunto to set my/our hand to these presents the contents of which
have been explained to and understood by me/us this the _2- DAY of —2.  2024.

Accepted

- 7 '
AALMA & HARKIBAT $ JAGDEV ,
Signature or thumb impression of
ADVOCATES

. Client
#1178, SECTOR-21/B, CHANDIG_ARH,

PH=9814013155 Email-apjlegalo5gmail.com



